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LOK SABHA

Tuesday, April 26, 1960/Vaisakha 6,
1882 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MRr. SreEaKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Defective Construction of Ship
“Andaman”

*1692. Shri Ram Krishan Gupta:
Will the Minister of Transport and
Communications be pleased to refer
to the reply given to Starred Ques-
tion No. 72 on the 17th November,
1959 and state:

(a) whether the negotiations with
the French firm to secure compensa-
tion for defective construction of ship
“Andaman” have since bcen com-
pleted; and

(b) if so', the result thercof?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b). It
is understood that an agreement has
been reached between A.C.L. and the
Hindustan Shipyard Limited which is
at présent under the consideration of
the Board of Directors of the Hindu-
stan Shipyard Limited. A report has
been asked for from the Board and
the information will be placed before
the House as soon as it has been given
by the Board to the Government.

Shri Ram Krishan Gupta: May 1
know what is the compensation sug-
gested in the agreement?

Shri Raj Bahadur: The amount to
be received by the Shipyard by way
330 (Ai) LsSD-—I1.
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of compensation will be one of the
terms of the agreement. Ags soon as
we get the information formally from

the Board, I will place it on the
Table,

Shri Basappa: May I know whether
the amount of compensation will have
any relation with the amount required
for the rectification of the defect?

Shri Raj Bahadur: That will be a
factor to be taken into consideration.
I think that is one of the points which
has been discussed between the repre-
sentatives of the company and the
representatives of the Board or
Government.

Shri Ram Krishan Gupta: May I
know whether this ship is in service
at present or not?

Shri Raj Bahadur: This ship is in
service.

Tourist Facilities at Chilka Lake

+

«1694, J Shri Sanganna: )
1 Shri Chintamoni Panigrahi:

Will the Minister of Transport and
Communications be pleased to state:

(a) what developmental measures
have been undertaken so far to pro-
vide facilities to the tourists visiting
Chilka Lake in Orissa; and

(b) whether the proposed rest house
has been constructed by now?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) A provision
of Rs. 2.00 lakhs for providing a rest
house, swimming and boating facili-
ties ete. at Chilka lake was included -
in the revised Second Five Year Plan
for Tourism. The scheme formed part
of the State Plan and was to be
executed by them with 50 per cent
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sn:l.)—sidy from the Centre. The State
Government have since informed that
they have decided to drop the scheme
during the current Plan period and
consider a more modest scheme for
development of Chilka lake from the
tourist point of view during the Third
Five Year Plan.

(b) Does not arise.

Shri Sanganna: May 1 know whe-
ther Chilka Lake has been included
in the tourist programme?

Shri Raj Bahadur: That was what
I was referring to. It was included
in the Second Plan. But because it
was in Part II of the Plan, the State
Government decided to drop it. Now
they are considering the inclusion of
a more modest plan of development
of the Chilka Lake as a tourist centre
or tourist resort in the Third Plan.

Shri C. R. Pattabhi Raman: Are
Government going to have a game and
bird sanctuary there?

Shri Raj Bahadur: The idea is to
provide a modest low income group
rest house plus boating and swimming
facilities. As regards having a sanc-
tuary, I am not aware of it.

Shri Venkatasubbaiah: May I know
whether any similar representation
has been made by, the Andhra Pradesh
Government to include the Kolleru
Lake as a tourist lake?

Shri Raj Bahadur: I am not aware
of any such proposal. If a separate
question is tabled, I shall find out.

Shri Sanganna: What are the details
of the programme sent by the Gov-
ernment of Orissa?

Shri Raj Bahadur: I have just indi-
cated that there will be a low income
group rest house plus boating and
swimming facilities.

Shri C. R. Pattabhi Raman: In view
of poaching and the destruction of
animals and birds there, are Govern-
ment going to have a sanctuary there?

Shri Raj Bahadur: From the tourist
angle, we will try to examine that.

AFPRIL 20, 1800
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But essentially that will come within
the province of the Wild Life Board.

Tinnevelly-Cape Comorin Line

+
Shri Vasudevan Nair:
Shri Nagi Reddy:

Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 1495 on the
23rd September, 1958 and state:

*1695.

(a) whether the survey report has
been received by the Railway Board
regarding the proposed rail link from
Tinnevlley to Cape Comorin;

(b) if so, the salient features there-
of; and

(¢) the nature of decision taken in
the matter?

The Deputy Minister of Railways
(Shri S. V., Ramaswamy): (a) Yes,
Sir. The Traffic survey report which
has been received is under examina-
tion by the Board;

(b) and (c¢). Do not arise.

Shri Vasudevan Nair: May I know
what is the estimated cost of this
project?

Shri S. V. Ramaswamy: It is Rs. 4.6~
crores.

Shri Vasudevan Nair: May I know
whether this line will touch Trivan-
drum and then go to Cape Comorin?

Shri S. V. Ramaswamy: The line
will go along Nagercoil—from Tinne-
velly to Nagercoil and Trivandrum.
There will be a branch line from
Nagercoil to Cape Comorin,

Shri Sampath: May I know whether
there is any likelihood of this project
being included in the Third Five Year
Plan?

Shri S. V. Ramaswamy: All new
lines depend upon the availability of
funds in the Third Five Year Plan.

Shri Palaniyandy: Are Government
aware that recently there appeared a
statement in the Hindu to the effect



13697 Oral Answers YAISAKHA 6, 1882 (SAKA) Oral Answers 13698

that so far there has not been any alternative proposals regarding this
investigation for railway lines in the particular line from Tinnevelly to
southern region? Cape Comorin.

Shri 8. V., Ramaswamy: There are Shri S. V. Ramaswamy: Six alter-
so many schemes under investigation. natives were considered, but the last
There is no dearth of investigation at alternative has been recommended by
all. the Railway for acceptance, namely,

from Tinnevelly to Nagecoil and Tri-
vandrum with a branch line from
Nagercoil to Cape Comorin, making
a total of 115 miles.

Shri Tangamani: May I know whe-
ther the Madras State Government
has made proposals abofit the con-
struction of lines under the Third

Plan and this is one of them? Shri Palaniyandy: How many new
. lines has the Madras Government
Shri §. V. Ramaswamy: Not only . .commended to the Central Govern-

the Madras Government, but the
Kerala Government also have recom-
mended this line.

‘& ment for inclusion in the Third Plan?

Mr. Speaker: I am not going to

R 11 it. ion.
Shri Tangamani: Recently in the llowr gt NEX: question

Madras Btate Assembly, it was stated Chittaranjan Locomotive Works
that......
o H
Mr, Speaker: I am not going to *1697 [ Shri Daljit Singh:
allow any general question. The 1 Shri N, R. Muniswamy:

simple question is whether the con-
struction of this particular line is
being proceeded with or not. It cannot

Will the Minister of Railways be
pleased to state:

be converted into a general question (a) whether production in Chitta-
abolﬂ. :the numbe!‘ Ot I‘ailway ].il'lES i!"l ranjan Locomotive WOrks has gone up
a particular State. during 1959-60;
i
Shri Tangamani: I only want to (b) if so, to what extent; and

know whether the Madras Govern-
ment has requested the Central Gov-
ernment to include this particular line

(¢) the number of locomotives
manufactured during the same period?

in the Third Plan. The Deputy Minisier of Railways
Shri S. V. Ramaswamy: This is one (Shri Shahnawaz Khan): (a) Yes.
of the lines recommended by the (b) 8 Locos more than the number
Madras Government. v~wn. produced during 1958-59.
Shri Warlor: The answer given by (c) 173 Locomotives during 1959-60.

the Deputy Minister is very general.
Every plan should necessarily have
resources. The question is whether
this particular project will be given
priority in consideration of the import- Shri Shahnawar Khan: It has
ance Of‘ Cape Comorin. decreased  considerably since we

Shri S. V. Ramaswamy: I was very started production. At present, it is
general in my reply because I am in the neighbourhood of Rs. 4} lakhs.

Shri Daljit Singh: May I know
whether the cost price of a locomotive
has increased or decreased?

not able to be more particular. Shri Vidya Charan Shukla: May 1

Shri Sampath: Last time when the know whether the management of the
Minister was replying to a question Chittaranjan Locomotive Works pro-
regarding this issue, he spoke about posed to Government the manufacture
6 alternative proposals they were of diesel and electric locomotives, and
contemplating. I want to know whe- whether this request has been con-

ther they are still considering these sidered?
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Shri Shahnawaz Khan: The House
knows very well that the manufac-
ture of diesel engines has been left
to the private sector. Chittaranjan
has already started on the manufac-
ture of electric locomotives. We have
10 D.C. electric locomotives under
construction at Chittaranjan now.

Shri Vidya Charan Shukla: May I
know whether it is a fact that Chitta-
ranjan had proposed the manufacture
of diesel locomotives there......

Mr. Speaker: The hon. Member will
kindly read the main question. It is
whether the production has gone up
or not. The hon. Minister has said
that the production has gone up and
the price has gone down. The ques-
tion cannot be further expanded to
cover everything about locomotives in
the world.

Shri D. C. Sharma: May I know
what is the number of locomotives
required annually due to renewal or
the scrapping of superannuated loco-
motives and what is the number being
produced now? If there is a surplus,
are any efforts being made to export
these locomotives?

Mr. Speaker: What will be done
otherwise? Obvious questions are
put; I do not know what the object is.
The hon. Minister may rcply.

Shri Shahnawaz Khan: At present
we have stabilised the production of
steam locomotives at Chittaranjan at
14 locomotives per month. Over and
above that, the TELCOS are manufac-
turing the metre gauge locomotives.
The present production of steam loco-
motives is enough to meet our present-
day requirements and replacements
and .additional traffic. In case there is
some likely market, we shall be very
glad to export some of our loco-
motives.

sit faafa fewy @ 7 foadem § Y
arerferm dare 1 & A & st
wear § i s e feea fegeam
3 g ¥ &9 gar € o e
TR IAIE ?
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st mgETw it o fow feew &
TTT AT T g STfgd ag AT O
fergam & A1 awar & w@fwd gQrer
a1 3T fegeaT arg & GWE & q9ar
§ afer s e fgem ad
AT
Some hon. Members rose—

Mr. Spea‘ter: Two hon. Members
speak together. I cannot hear them.
As soon as one hon. Member gets up
other hon. Members say sit down.
What does Shri Assar want to ask?

Shri Assar: We want to know what
percentage of the components of the
locomotives are imported.

Mr. Speaker: That was not the ques-
tion put. The question was whether
we are manufacturing them all here
or not. Percentage in terms of money
may bec available.

Shri Shahnawaz Khan: I have not
got the exact figures. Over 70 per
cent is indigenous and the remainder
is imported.

Shri Braj Raj Singh: How does the
price of a locomotive now compare
with the cost of the locomotives pro-
duced last year?

Mr. Speaker: He has said that it has
become cheaper .

Shri Shahnawaz Khan: Progres-
sively it is coming down. But, for the
exact figure I shall require separate
notice.

Shri Tangamani: May I know whe-
ther in Chittaranjan the thousandth '
steam locomotive has been manu-
factured? If so, what has Govern-
ment done for the initiative of the
employees and others who have com-
pleted this?

Mr. Speaker: That does not arise
out of this question.

Shri Jaipal Singh: The production
of steam locomotives has been stabi-
lised at 14 locomotives per month.
What is the target of the electric
engine?
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Mr. Speaker: If it is 14 for the
steam locomotive, the hon. Member
wants to know what is the target for
electric locomotives.

Shri Shahnawaz Khan: Actually, no
definite targets for the production of
electric locomotives have ben fixed.
That will be during the Third Five
Year Plan.

Shri Damani: May I know whether
it is a fact that the Chittaranjan
Locomotive authorities approached
Government for giving them sanction
to start production of diesel locomo-
tives and that the Government refused
sanction? May I know the reasons
for that?

Mr, Speaker: We are not going into
that.

Shri Narasimhan: May I know whe-
ther the locomotives that are now
veing produced are capable of draw-
ing longer {rains which the Ministry
contemplates to have in course of
time? Are they of a type that can
draw longer trains; or can they no*
be used?

Mr. Speaker: The hon. Member
wants to know whether with the
increased production heavier locomo-
tives than those which were originally
manufactured are now being manu-
factured?

Shri Shahnawaz Khan: At present
our locomotives are capable of hauling
70 to 80 wagons; and we find that that
is quite enough to cope with the traffic
requirements. In the steel belt area
it is intended to run very heavy traffic
and there we are using coupled diesel
engines. Sometimes we have carried
out experiments with 4 locomotives
pulling one train with a load of over
6,500 tons.

Shri Sinhasan Singh: May I know
the total capacity of this Chittaranjan
works and how much they can pro-
duce with full capacity? May I also
know whether the locomotives that
are produced are used only for goods
traffic and not for passenger traffic?
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Mr. Speaker: What is the total
capacity of production?

Shri Shahnawaz Khan: We have
stabilised it, as I said, at 14 loco=
motives per month,

Mr. Speaker: If we utilise all the
capacity?

Shri Shahnawaz Khan: We are
utilising the full capacity.

Shri Bimal Ghose: That cannot be.
The hon. Minister had stated that pro-
duction was 173. 14X 12 is 168. Is
that the full capacity?

Mr. Speaker: Hon., Members are
;0o critical. I shall proceed to the
next question.

Track Renewals

*1698. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
to state:

(a) whether it 1is proposed to
accelerate the work of track renewals
due to the increased production of
steel from the plants here; and

(b) the extent of renewal envisaged
in the rest of the Plan period?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes,
Sir, to the extent of awvailability of
rails from indigenous sources.

(b) About 1,800 miles of Complete
Track Renewals and 750 miles of
Through Rail Renewals are proposed
to be carried out during 1960-61, the
final year of the Second Plan, if the
necessary rails become available,

Shri Ajit Singh Sarhadi: Is any
target fixed for total renewals and is
it procecding according to schedule?

Shri S. V. Ramaswamy: The total
according to the Second Five Year
Plan was 8,000 miles, both rails and
sleepers. We were a bit slow in the
first 3 years owing to shortage of rails
and sleepers. We are trying to make
up. In 1959-60, we made up 1,550
miles complete track, 550 miles rail
renewals and 400 miles of sleeper
renewal. In 1960-61, we hope to make
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up 1,800 miles of complete track, 750
miles of rail renewals and 500 iles
of sleeper renewals. But, then, the
whole thing will depend wupon the
availability of rails. If, as has been
promised, we get 1.65 lakh tons from
indigenous sources, then, we will be
able to complete 7,900 miles complete
rails renewals and 8,200 miles of
sleeper renewals; and more or less
the target will be fulfilled.

Shri Vidya Charan Shukla: May I
know what is the total amount of
track renewals due in the Indian
Railways up to date?

Shri S. V. Ramaswamy: A separate
question may be put.

Shri Basappa: May I know whe-
ther any priority in the matter of
track renewals has been fixed and
whether it has come to the notice of

Government that a large number of,

derailments are taking place between
Poona and Bangalore—a number of
times in the course of a month?

Shri S. V., Ramaswamy: The prio-
rity depends upon the importance of
the line. The main lines are there
which are more or less the life-line of
the railway system. They are attend-
ed to first. If my hon. friend is ialk-
ing of small metre gauge lines, the
branch lines, of course, they take a
low priority.

Shri Yadav Narain Jadhav: May I
know whether discarded rails are
used again for the production of rails?

Mr. Speaker: Are they used so that
they may be renewed?

Shri S. V. Ramaswamy: Sometimes
it happens that if 70 1b. broad gauge
rails are released they are used in
metre gauge.

Mr. Speaker: The hon, Member
probably wants to know whether
these are melted and sent back as
rails or used for house building pur-
poses etc. :

Shri S. V. Ramaswamy: It all
depends upon the damage done to the
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rails and for what purpose they are
utilised. We utilise them properly.

Shri C. K. Bhattacharya: Consider-
ing the increase in the volume of
traffic, may I know whether the Gov-
ernment has any plan to double all
the railway tracks?

Shri S. V. Ramaswamy: It is a
fantastic thing to double all the lines.
1t all depends upon the importance.
Where it is warranted, we will double
a line. If doubling is not warranied,
we will think of loop lines and so on.

Parlakimedi Light Railway Line

*1699. Shri Sanganmna: Will the
Minister of Railways be pleased 1o
state:

(a) whether the scheme for the
renovation of the Parlakimedi Light
Railway Line on the South Eastern
Railway Zone has been completed;

(b) if so, the details thereof; and

(c) if the answer to part (a) above
be in the negative, the reasons
therefor?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) to (e).
26 miles out of a total length of
56 miles have been renewed so far.
The remaining length is being pro-
grammed for renewal in 1960-61.

Shri Sanganna: When the develop-
ment of the railway lines on the
South Eastern Railway is taken up,
why is this line singled out?

Shri S. V. Ramaswamy: No line is
singled out. It all depends upon the
importance. This is a branch line and
a narrow gauge line. We are unable
to get the necessary rails for this. We
depend upon some rails being released
consequent upon heavier rails being
put upon the main lines. If those rails
are available, we shall look into that.

Shri Surendranath Dwivedy: Is
there any target date fixed in 1860-61
when it will be completed?

Shri S. V. Ramaswamy: It is in the
supplementary projects programme



13765 Oral Answers
for 1960-61. Whether it will be com-

pleted or not depends upon the avail- .

ability of rails.

Shri Sanganna: As this line is sub-
jected to floods every year by the
river Vamsadhara at many places,
what precautions have been taken by
the Railways to protect the railway
lines from the ravages of the floods?

Shri S. V. Ramaswamy: It is a
general question. Whenever there is
rain and there is threatened damage
to the railway lines, protective mea-
sures will necessarily have to be
taken.

Medium Projects in Andhra Pradesh

*1701. Shri M. V. Krishna Rao: Will
the Minister of Irrigation and Power
be pleased {o state:

(a) the amount of financial assist-
ance asked for and proposed to be
given towards the construction of
Medium Projects in Andhra Pradesh
during 1960-61; and

(b) the
sanctioned?

names of the projects

The Deputy Minister of Irrigation
and Power (Shri Hathi): A state-
ment is laid on the Table of the House.

STATEMENT

(a) An amount of Rs. 20.5 crores
has been proposed as Central Assist-
ance to the Government of Andhra
Pradesh for their 1960-61 Develop-
ment Plan. Sector-wise and Project-
wise break-up of the Central Assist-
ance have not yet been decided.

(b) The following medium irriga-
tion schemes of the Second Plan of
Andhra Pradesh have been approved
so far by the Planning Commission
for execution:

1. Paleru
. Paidigam
. Torrigedda
Zurreru
. Jutpally
. Lakhnapur

I U
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7. Suwarna (Jowhi Nala)
8. Salivagu
9. Doripallivagu

Shri M. V. Krishna Rao: What is
the total estimated cost of these
medium projects?

Shri Hathi: I have got a list of the
individual projects with their costs.
I may have to total them up.

Shri Venkatasubbaiah: In the state-
ment part (a) of the question has not
been answered. It refers to the finan-
cial assistance asked for by Andhra
Pradesh whereas the statement says
that Rs. 205 crores has been pro-
posed as Central Assistance. What is
the amount asked for by the State
Government?

Shri Hathi: Every year, the State
Governmment and the Central Govern-
ment working group meet together
and discuss this thing and ultimately
final allotments are made. This is
the agreed decision.

Shri Venkatasubbaiah: May I know
whether  thcse  medium  projects
include the projects in the scarcity
areas?

Shri Hathi: They also include
scarcity area projects.

Shri Rami Reddy: Nine projects
have been sanctioned so far. In some
the progress may be as per schedule
while in some the progress may be
far ahead of the schedule while in
still some others it may be behind
schedule. Is the State Government
frez to divert funds from one project

to another within the amounts
allotted?
Shri Hathi: In certain cases the

Planning Commission approves of
internal adjustments.

Shri Hem Barua: What is the total
number of irrigation schemes in the
Andhra Pradesh submitted for con-
sideration by the Planning Commis-
sion out of which only 8 had been
sanctioned?
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Shri Hathi: We are talking about
the Andhra Pradesh. The total num-
ber of schemes included in the Second
Plan is 21 out of which the project
reports for about 8 or so have not
been sent. They are small schemes
and they can be finished in a year or
so costing Rs. 10, 14 or 15 lakhs.
Some are under examination and
nine have been approved.

Sanitex Chemical Industries Ltd.

*1702. Shri Vajpayee: Will the
Minister of Health be pleased to lay
a statement showing:

(a) whether it is a fact that a num-
ber of drugs produced by M/s. Sanitex
Chemical Industries Ltd., Baroda, are
not of the standard quality as defined
in the Drugs Act, 1940 and rules made
thereunder;

(b) if so, the names of drugs which
have been found of sub-standard
quality after analysis by Government
Analyst under Section 25(1) of the
Drugs Act;

(c) whether jt is a fact that such
products have been finding their way
in Government hospitals and other
such institutions;

(d) whether Government is aware
that the aforesaid Company is in the
habit of frequently withdrawing its
products from the market on the
ground that they were likely to
deteriorate on storage;

(e) if so, whether any cnquiry has
been made to ascertain the reasons for
such withdrawal;

(f) whether it is a fact that there
are no quality control arrangements
made by the Company; and

(g) the steps Government propose
to take in the matter?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) A statement of the names of
drugs found to be not of standard
guality after analysis by the Govern-
ment Analyst is laid on the Table of
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the Sabha. [See Appendix IV, an-
nexure No. 65.]

(c) Yes,
(d) No.

(e) The question does not arise.

(f) No. The company has adequate
staff, equipment and laboratory facili-
ties for carrying out the tests of drugs
manufactured by them as per the pro-
visions of the Drugs Rules, 1945.

(g) Necessary action has already
been taken against the Company.

Shri Vajpayee: Apart from declar-
ing the drugs manufactured by this
company as being of sub standard
quality, may 1 know whether any
other action has been taken against
the company so as to prevent it from
playing with public "health?

Shri Karmarkar: In respect of those
items found faulty, the company was
asked to withdraw the products from
stockists and dealets to whom the
drugs were sold. The company was
also advised by the State drug licens-
ing authority 1o study the stability of
the products declared to be not of
standard quality and to print suitable
date of expiry on the labzls. Permis-
sion for manufacture was with-held
in the case of those products which
deteriorated very fast and which were
repeatedly reported to be not of
standard quality till such time as
adequate data on stability studies on
such products were collected by the
company. That is the action taken.

Shri Vajpayee: May I know whether
the raw materials purchased by this
company are subjected to rigid
quality control before they are pro-
cessed and whether record is kept by
the drug authorities?

Shri Karmarkar: Whenever any
product is faulty in respect of any
company which manufactures such
products, the State controller of drugs
takes such action as is necessary. He
has all the powers to enter upon the
premises and examine the raw pro-
ducts and take all such action as is



13799 Oral Answers

necessary to ensure that they are pro-
perly manufactured by the company.

Shri Assar: Is the hon. Minister
aware that an unqualified man is
working as a technical adviser in this
firm and if so, what steps do the Gov-
ernment propose to take in this
matter?

Shri Karmarkar: ] am not aware of
that. 1 shall make enquiries from the
Bombay State controller and supply
that information if and when he sup-
plies it to me.

Shri C. R. Pattabhi Raman: What
effective steps are Government tak-
ing to prevent these drug coming into
the market?

Shri Karmarkar: The company was
asked to withdraw the products.

Shri Vajpayee: What about the
harm caused by these drugs?

Shri Karmarkar: I shall finish with
my hon. friend here first...... (In=-
terruptions.) The company has been
asked to withdraw these drugs from
circulation.

Shri Vajpayee: Are
destroyed?

they being

Shri Karmarkar: Whether they
have been actually destroyed or not,
we have not ascertained. If my hon.
friend is particular, I shall ask ihe
State controller about this.

Shri Nanjappa: There are some 32
drugs in the statement which are of
sub standard quality. May I know
the number of drugs produced by
them and when this company was
cstablished?

Shri Karmarkar: I should ]_ike to
have notice for both the questions.

Shri Surendranath Dwivedy: May
1 know whether the Government is
.in a position to tell us that the drugs
asked to be withdrawn had not come
to the market at all?

Shri Karmarkar: I shall make that
enquiry. In such matters the State
controllers are seized of the problem.
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We come by way of co-ordination and
answering questions here.

Shri P. R. Patel: May I know whe-
ther the production of sub standard
drugs is an offence under the drugs
law and whether the company has
been prosecuted?

I

Shri Karmarkar: My information
shows that the majority of the drugs
declared to be sub standard contains
vitamins and other bioclogical products
which deteriora.ed on storage because
of climatic conditions and in view of
this only administrative action was
taken by the Drug control adminis-
tratior, Bombay against the company.

Shri Punnoose: What steps are
taken to warn the public from buying
these drugs?

Shri Karmarkar: 1 shall make an
enquiry from the Bombay controller.

Shri Vajpayee: Is it not a fact that
the Government of Madhya Pradesh
declared a particular drug manufac-
tured by this company as of sub
standard quality and even then that
drug was used in other States, even
in Government hospitals?

Shri Karmarkar: I do not carry all
the information, real or imaginary.
I shall make an enquiry from the
Madhya Pradesh Government,
although it is not concerned with this
question.

Sugar Factories in Mysore State

H
Shri Agadi:
*1703.J
Ties | Shri Sugandhi:

Will the Minister of Food and Agri-
culture be pleased to statc:

(a) whether it is a fact that the
private sugar factories in Bellary
District of Mysore State have applied
for expansion of their factories to
increase crushing capacity;

(b) if so, the names of the factories
and the expanding capacities applied
for: g
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(c) whether any applications have
been received for licences for estab-
lishing Co-operative Sugar Factories
from the same area; and

(d) if so, with what results?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). Yes, Sir. The one private
sugar factory in Bellary District,
namely, the India Sugars & Refineries
. Ltd., Hospet, has applied for grant of
licence to increase its daily cane
crushing capacity from 1,000 to 1,500
tons.

(¢) No, Sir.
(d) Does not arise.

Shri Agadi: May I know whether
any complaints have been received
from the sugarcane growers about
the recovery of sugar?

Shri A. M. Thomas: So far as I
know, no complaint has been received.

Shri Ranga: Has this sugar factory
been given permission to expand its
capacity?

Shri Sugandhi: May I know the
percentage of sugar recovery shown
by this particular mill during the
last two years?

Shri A. M. Thomas: The recovery
is satisfactory in this particular sugar
tactory. There are two sugar factories
in Bellary. One is a co-operative
sugar factory, the Bellary Central
Co-operative Stores Ltd.,, Kampli, and
the other is the India Sugars and
Refineries Limited. Both have applied
for expansion of capacity. We have
referred the matter to the Mysorc
Government, and on receipt of their
recommendation we will do the need-

ful.

Shri Wodeyar: May I know whether
there are any special considerations
to sanction the expansion of any
existing sugar factory when many new
co-operative factories have applied
for permission in this particular
locality?
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Shri A. M. Thomas: I have already
said in my main answer that no co-
opcrative sugar factory has so far
applied. Sir, we understand that
attempts are being made for setting
up a co-operative sugar factory there,
but no application has been received
by my Ministry.

Shri Basappa: May I know whether
it has come to the notice of the Gov-
ernment that there is another co-
operative sugar factory which is regis-
tered and which has applied for
expansion? May I also know whether
it is a fact that out of the two sugar
factories there one is a proprietary
concern and the other is a co-operative
concern and both have applied for
expansion of their capacity. Is it not
also a fact that whereas in one case
the yield that is shown is only 9 per
cent. just to see that the cane-growers
do not get much benefit from it, the
co-operative sugar factory shows a
recovery of 11 per cent. sugar?

Shri A. M. Thomas: As far as the
applications for expansion are con-
cerned, I have already answered that
the Mysore Government has been
requested to investigate in detail and
indicate if adequate supplies of sugar-
cane would be available in the
Bellary District to meet the require-
ments of these faclories with the pro-
posed expansion from 1,800 tons to
3,100 tons. It is true that the Mysore
Government is considering a proposal
for the establishment of a co-operative
sugar factory at Kamalapur in Hospet
Taluk of Bellary District. But, as I
said, no formal application has been
received by my Ministry.

Shri Jhunjhunwala: May I know
what is the policy of the Government
when there are two applications, one
for the expansion of an existing
factory and the other for starting a
new factory?

Shri A, M. Thomas: That will
depend upon the circumstances of the
case. Expansion, of course, will be
given preference. In the matter of
setting up of a new sugar <Zactory,
between the private sector and the
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co-operative sector the co-operative
sector will be given preference.

Shri B. K. Gaikwad: May I know
when the sugar factory applied for
expansion of their factory and how
long it will take to reach a decision?

Shri A. M. Thomas: It has been
applied for on 6th November, 1959.
The India Sugars and Refineries
Limited has applied on 14th October,
1959. I have already said that the
applications have been refcrred to the
Mysore Government.

Some hon. Members rose—

Mr. Speaker: Order, order. If I
call all hon. Members on every ques-
tion I will have to elbow them out
when a question relating to their own
States comes up.

Shri Yadav Narain Jadhav: It is not
a question of any Stiate, it is a ques-
tion of policy.

Mr. Speaker: I am not going to
expand each question into an all-
India question. This relates to
Mysore. There are a number of hon.
Members who have come from Mysore.

Shri T. Subramanyam: Is it not a
fact that a sugar factory at Kamala-
puram has been registered with the
Mysore Government and the matter
has been referrd to Central Govern-
ment for disposal?

Shri A. M. Thomas: I have already
said that the Mysore Government is
considering the question of a co-
operative sugar factory, but no formal
application has been reccived either
by the Commerce and Industry Minis-
try or the Food and Agriculture
Ministry.

Shri Yadav Narain Jadhav: May I
know what will be the estimated cost
of additional machinery that will be
required for this factory, and what
will be the foreign exchange com-
ponent of this?’

Shri A. M. Thomas: The House
already knows that the sugarcane
crushing mechinery is mnow being
sought to be manufactured in this
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country and we import only such
quantity of material or machinery as
are absolutely necessary for fabricat-
ing the machinery here. If we import
Rs. 20 lakhs worth of material or
machincery from outside we may be
in a position to manufacture in our
indigenous sugarcane crushing
machine factory about Rs. 84 lakhs
worth of sugarcane crushing machi-
nery which will be enough for setting
up 12 factories of a capacity of 1,000
tons each.

Shri Braj Raj Singh rose—

Mr. Speaker: Order, order. I am
not going to allow this to be made
into an all-India sugar question.

Shri Braj Raj Singh: Sir, a question
was asked about recovery. 1 think
Shri Basappa wanted to know whether
it is a fact that a private sugar factory
Is showing a sugar recovery of 9 per
cent. whereas a  co-operative sugar
factory is showing a recovery of more

than 11 per cent. That was not
answered.

Shri A. M. Thomas: The question
of recovery does not arise here, All
sugar factories in Mysore or, for that
matter, in the south are showing a
satisfactory performance with regard
to sugar recovery. In this particular
case we have referred the matter to
the Mysore Government, we have not
taken any decision on the matter. of
course, as I have already said, co-
operative sugar factories will be given
preference. It is our declared policy
also to increase the installed capacity
to more than 30 lakh tons in the
Third Five Year Plan, so that we
will of course, encourage setting up
of new factories as well as expansion
of existing factories.

Mr. Speaker: Nex.
Shrimati Sahodrabai Rai.

t9oY |

TR HEAT: T { F T ST
wIfgd | & T W ft 7§ v wfyd

Question—
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TR X & & fam w71 8k oiat &
fad &

sfwat wger avd g ;w7 afe-
2 AW, WA HAT g T F1 FAT
o fF

(%) fawera & q@ do" & ST-
a0 ¥ g suarfal 7 aforfa &
& ¥ S g7 w7 foar a1 #7498 9%

Mr. Speaker: It is enough if she
reads the number of the Question.
TwaTt § sy o ag sfewfa
gA-afa

*Puo¥. st WATTEE T
Fq1 qfesgd adqn €EX 747 98 I A
O F41 %

(%) faw= & 93 999 F TF-
a0 ¥ aewrd FHafat F sfowfa &
=0 ¥ At g7 w7 fFar o1 #4v ag 9%
a1 fa g & 1= oY SterET a@gr o1
AR

(@) = = @ offam &
afymfat & fF gae aY @I
FE F AEAEFATE ;

(7) afz g0, @ @& T FTXO0
& R

(u) #nafefa 3 & a9 & fod
I 78 JEATg WEwaF g, S @ G
F e ¥ o1 fRar man 9 w1 S
A arer W) g&ff g & frat 9 7

qftaga aar gar Aaem § W
A (s T &) ¢ (F) W R
#  sfoafiar  (Securilies)  a@
a% g @ Il o9 aF & dus
aifgal (pledgees]) T IFM TuF
&R T GE AT

(=) =it g 1 sfgfoat #t Fa=
I wfra) & dew § o fawrom-
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99 S S1Fu § oAy w7 € of S fF
a7 qiffew # o 93 § wwar Sw
afrat 3 A ¥ foms s @
qHT arfwETT § ANE ¢ |

() fowrim frost 3 g
s fafa ofiar g suwadr & miw
g & I JHTHS] auF T AT TH
et sior €Y aroey &1 Zrar famr aus-
aier &1 fafaq a5 & 7 FT gwar
T wemar oar gfogfa afmat $1—
s arfaeam-fega e & §—fAg-
T FA ¥ g8 WIa-feaa ST @
AT T HETGF & |

(7) st & fog F@@ 9=
aEt ¥ o dasagl oifveme #
g
(a) Such sccuritics are not refund-

ed till the pledge is released by this
pledgees.

(b) Yes. Only in respect of sccurity
lisposits which were deposited before
partition in Post Offices now in Pakis-
tan, or in cases where the pledgees are
in Pakistan.

(c) Under the departmental rules
the Security deposits always stand
pledged to the pledgees and the depo-
sitor cannot claim repayment of the
amount pledged or any part of it
without the written sanction of the
pledgee. Besides such Security Depo-
sits in the Post Offices now in Pakis-
tan are required to be transferred to
the Post Offices in India before pay-
ment can be made.

(d) Yes; but only in cases where
the pledgees arc in Pakistan.

Sl FFEET A T A
H#Y ag Fgam # g Far fw faar-
9 & qF qOTT D STHEAA A FLETQ
FHarreal ¥ wfeifa & &0 & @ @
st far gt F g 9 A frga
F qUg Y AT qE o7 @ ¢ WK v
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wafar aifeeam % sffal &
felt ST Y qgaTg F F wTAREIAT
g afs & ar g wm Ao §

T AT : THFT IO A g
JRALI A G

Shri D, C. Sharma: May I know
what is the amount of security that
has been left in Pakistan by the
Indian nationals now and what is the
amount of sccurity that has been left
in India by those who are now in
Pakistan?

Shri Raj Bahadur: In the first
instance, claims for these securities
were not registered with in the given
time. As a matter of fact, it was
only subsequent to a particular
arrangement arrived at with the Gov-
crnment of Pakistan later on  that
these claims could be registered or
some arrangement could be made for
the refund or the repayment of
amounts due on such securities. But,
as I said just now, the cssential
requisite for any payment is, firstly,
that the pledge must be released by
the pledges, and scondly, the amount
of the pledge concerned must be
transferred to the Government of
India from post offices in Pakistan.
Now, these two have got to be done,
because of that we do not know
exactly the number of claims and the
amount also cannot be found.

it Tgarq fag : # ag a1 =wgar
§ fF oiffea @@ & a9 arfesa
¥ gug ot fasffent &Y, A ¥ &
A aF qifeear A feaqr feanfdeat
| A E 7

s T qgrgT : wdt fafrea w &
ag AE gy a1 g f5 ot faw-
fefeai aram #r §, afew Sar 4% Fa1
T2 I GET % AE A& A gl
T q% fr o caoh § ar A feardd
ar sfere e & are o frar 8, &
margrad)
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&t gy fag : @ A9 § fas-
= & Ao feaer fernfes oife
& Y a # g 7

St T WEET : QAN AT 4§ W
g wivae gt & foms gra & |
T 81 § wwwmar § 5 oodt s s
7g qaar ¥ f& fggram @ femnfds
aIqq FY E AT AR

Shri Ajit Singh Sarhadi: May 1
know whether there is any proposal
under consideration that these securi-
ties should be refunded on the execu-
tion of the indemnity bonds pending
verification by the Pakistan authori-
ties?

Shri Raj Bahadr: In certain cases
that has been done, because the
required security deposits or the
security deposit certificates were
received as transferred from Pakistan
although the pledgees had not released
them. And in such cases we accepted
or allowed them the repayment on the
condition that they execute the
required indemnity bond for the pur-
posc.

st SFTT AT AR 2 g *
qre 0 feae 39 w3 § foer o=
Y Qe gTA e g T
gFTE ?

oft TR qFRT : qA wt fraza e
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Shri P. R. Patel: May I know the
reasons why the claims are pending

even though the partition had been
done 12 years before?

Shri Raj Bahadur: In many cases, it
is a fact, and as I said......

Mr. Speaker? He wants to know the
reasons.

Shri Raj Bahadur: I have already
given the reasons. The security
pledge has got to be released by the
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pledgee in Pakistan. That has got to
be done first. And then the pledge
has got to be transferred from  the
post offices in Pakistan to the post
offices in India. Then and then alone
it can be made; because there was
delay in arriving at the arrangement
and because no claims were registered
within the dates allowed for other
claims to be registered at that time,
therefore this delay and complication
has occurred. I think that with the
new arrangements arrived at, it might
be possible for us to expedite the
process.

Shri D. C. Sharma: May I know if
the Government has any negotiating
machincry with Pakistan or the
Pakistan Government has any negotia-
ting machinery with India for the
settlement of these claims?

Shri Raj Bahadur: As a matter of
fact, in the financial negotiations that
take place from time to time, this
latest arrangement has been found
out. In either case, the pledgee will
first release and then the pledges will
be transferred to the other country.

Reclamation of Waste Land

*1705. Shri P. K. Deo: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether a cheap method of
reclamation of waste land, particularly
alkaline variety of land has been dis-
covered at the Nantional Botanical
Garden, Banthra farm, Lucknow;

(b) whether the dried and crushed
powder of common weed “agremore”
is used in this reclamation work; and

(c) the cost of reclaiming one acre
of such waste land?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b) Yes.

(c) The cost varies according to the
locality and the nature of usar land.
The estimated cost of reclamation
near Banthra Farm has been reported
to be Rs, 100 per acre,
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Shri P. K. Deo: May I know if this
new method of reclamation of the
alkaline lands has been experimented
only at the laboratory stage or,
whether it has been extensively used
in actual cultivation, and, if so, may
I know whether this know-how has
been passed on to the various com-
munity developmnt projects and the
national extension service blocks also?

Dr. P. S. Deshmukh: For the pre-
sent, it is confined to the National
Botanical Garden in Lucknow, and the
IC.AR. has sanctioned a sum of
Rs. 4,59,000 for experiments on a
larger scale in Uttar Pradesh.

Shri P. K. Deo: May I know if this
new treatment of the alkaline soil
would be a permanent one or an
annual feature—that is whether the
dried and crushed powder of common
weed “agremore” will be used every
year for the reclamation of lands, and
to make the lands cultivable?

Dr. P. S. Deshmukh: All these
results are yet to be determined
definitely.

Shri«P. K. Deo: Sir, I could not
follow the answer.

Dr. P. S. Deshmukh: This fact has
not yet been definitely investigated
and no results are available,

st wwaw fag : 4 = W
AT A MFITFHAT Y J@ g FAT {L-
FX & A O@T FE geag & 5 g
FANT FY qOT THANT AT F agd
T R Feam A
AT Y 7

Mo Go Mo AW : AZ WA
TrOHeT w2 § §Y § | FE w1 HA=aw
o faer & | SR Ag AgT a8 qAT
9T Y ¥ A TE TN IR g H
&

Shrimati Renuka Ray: As the Minis-

ter has said that this experiment has
proved successful there, may I know
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whether any attempt has been made
to try it in other parts of the country
also on an experimental basis?

Mr. Speaker: Experiments are made
only for the purpose of trying it.

Shrimati Renuka Ray: But if the
experiment has proved successtul
there, I want to know why it should
not be tried on a larger scale and be
widespread.

Dr. P. 8. Deshmukh: The results
have not been finally established. We
will make endeavours to try it else-
where also.

Pandit D. N. Tiwari: May I know
whether the Minister is aware that in
the recent World Agriculture Fair
there was a propaganda by the Agri-
cultural Department for using this
sort of experiment in every field in
every State and, if so, may I know
whether it was done after due checks
and experiments or done half-
heartedly? TE

Dr. P. S. Deshmukh: Whatever pub-
licity was given was on the basis of
the success achieved. But we our-
.selves are trying to extend the scope
of the experiment and trying it on a
larger scale, and that is why the
IC.AR., as I said, has sanctioned a
large sum, a sum of Rs. 4,59,000, for
trying it on a larger scale.

Shri Vidya Charan Shukla: May I
know if the President of India
recently wrote to the Agriculture
Ministry to try and reclaim the
Chambal area of waste-land and, if
so, what action has been taken by
the Government on that letter?

Dr. P, S. Deshmukh: More intense
attention has to be given to this pro-
blem, and we are also conmsidering a
large-scale drainage to reclaim this
land and the Punjab Government is
very keen about it.

Shri Kalika Singh: May I know if
there was a similar scheme of recla-
mation of waste land and usar land
near Kanpur which was taken up on
an experimental basis by the Uttar
Pradesh Government and that has
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failed, and after that, this Banthra
scheme has been taken up?

Dr. P. S. Deshmukh: The only
experiment of Uttar Pradesh Govern-
ment that I know of is this present
one which was started as early as 1956.
I have no information about the other
experiment.

Dr. Sushila Nayar: Is the hon. Minis-
ter aware that the Director, Botanical
Gardens, has put forth a proposal for
a sum of Rs. 5 lakhs on a revolving
basis with which he could reclaim
24,000 acres or more of land, saline
land, in Uttar Pradesh and, if so, has
the Government of India taken any
decision to see to it that this experi-
ment is taken in hand at the earliest
possible moment?

Dr. P. 5. Deshmukh: This request
has not reached me; probably it will
be investigated and enquired into.

Pandit K. C. Sharma: Is there any
scheme for turning the waste-lands
into pasture lands, after reclamation,
and what is the step that the Govern-
ment are taking towards this scheme
on an all-India basis?

Dr. P. S. Deshmukh: As soon as the
land is reclaimed and something can
be grown, the best possible crop will
be grown which will be either for
food or for pasture.

*ft 9o o FTEYTH : TIEATT A
Tga @ A7 Fe a€r § Sy fF v
F oarg 2 oYk I9 F H=FT FTEHF AW
4T &) GFAT & | I THI &Y AAEqTH
R Afrdm i R s 2@ &)
g1 fFamt #1 oo & fad sy
T ST TR F A F1E gOIE
@i ?

WMo Yo WMo [wyw : WA & Y
T FTeA & FIE gy, FfHT ag AT
Tog TEF & wea ¥ § , g9 Sa
FATFTAFA & 7

5t 90 WTo ATEATH : T FTTAFTT
ar fF wfed § Wk e fF o
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Dr. P. S. Deshmukh: The Govern-
ment of India’s policy is, wherever
land suitable for cultivation is there,

it should be brought under -cultiva-
tion.

Dr. Sushila Nayar: May I know
whether the hon. Minister has had
time to look at the report of the
Estimates Committee on the Ministry
of Scientific Research and Cultural
Affairs dealing with the National
Botanical Gardens and if not, will
the hon, Minister kindly study those
recommendations and take action on
them?

Dr. P. S. Deshmukh:
tainly do that.

I shall cer-

Procurement of Wheat from
Madhya Pradesh
H
r Shri Nathwani:
*1706. { Shri Morarka:
[ Shri Rajeshwar Patel:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what is the price at which
wheat is procured from cultivators in
Madhya Pradesh for supplying it to
the fair price shops in Bombay;

(b) whether any profit is paid to
the Madhya Pradesh Government; and

(c) what is the price at which it
is sold through the fair price shops
in Bombay?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
The Madhya Pradesh Government
have so far supplied to the Bombay
Government only grade—I and grade—
II varieties of wheat which they pur-
chased from the cultivators at Rs. 16
and Rs. 15 per maund respectively
tor naked grain.
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(b) The Madhya Pradesh Govern-
ment supplied wheat to the Bombay
Government in two instalments of
15,000 tons and 10,000 tons. For the
first instalment they charged Rs. 19
per maund for grade—I wheat and
Rs. 18 per maund for grade—II wheat
for supply f.o.r. despatching station.
For the second instalment they
charged their economic price of
Rs. 18-68 nPs. per maund for grade—I
wheat and Rs. 17:64 nPs. per maund
for grade—II wheat. Thus, for the
first instalment of 15,000 tons the
Madhya Pradesh Government got a
small margin of 32 nPs. per maund
for grade—I wheat and 36 nPs. per
maund for grade—II wheat.

(¢) In Bombay city the issue price
for both grade I and grade II wheat
is Rs. 22-80 per maund and in the dis-
tricts the price for grade—I is Rs. 22:80
per maund and for grade II Rs. 22
per maund.

Shri Nathwani: May I know whe-
ther the Government has received any
complaint from farmers in M.P. about
their being compelled to sell their
wheat to the M.P. Government?

Shri A. M. Thomas: The House
knows that M.P. State has been cor-
doned off and the procurement prices
for the wheat that is being voluntarily
offered to the State Government havc
also been fixed. Of course, there have
been complaints from the growers
that the price given to them is
inadequate.

Shri Chintamoni Panigrahi: After
the scheme of State-trading in food-
grains has been given up by the NDC,
may 1 know whether M.P. Govern-
ment will directly supply wheat to the
Bombay Government or it will be
supplied through trade agencies?

Shri A. M. Thomas: This is done on
a State Government to State Govern-
ment basis between the MUP. and
Bombay Governments, They  arc
mainly concerned with it. Of coursé
we also come in the picture.

Shri Chintamoni Panigrahi: _l\_ly
question was, recently the Food Minis-
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ter has insisted on the N.D.C. to give
up State-trading in foodgrains. I
want to know whether it has been
given up and if so, how it will be
channelled from M.P. Government to
Bombay Government.

Mr. Speaker: This contains three or
for questions. Has State-trading been
given up?

Shri A. M. Thomas: The policy with
regard to State-trading has been dis-
cussed on the floor of the House and
the stand of the Central Government
in this respect has been explained on
many occasions. I do not know how
the question of State-trading comes
into the picture here.

-

Shri Ranga: Why is it that when
the M.P. Government was supplying
wheat at Rs. 18 and odd per maund,
the Bombay Government is allowed
to charge Rs. 22 and odd even in the
fair price shops?

Shri A. M. Thomas: 1 have got the
break-up. To the Bombay Govern-
ment il costs about Rs. 3'12 nP. per
maund for distribution and they add
that amount {o the cost that they
incur by the purchase that is effected
from M.P.

Shri Ranga: Are we to understand
that the M.P. Government is retain-
ing for itself, after charging Rs. 18
from the Bombay Government, over
and above that Rs. 3 per maund, or
is it that the Bombay Government is
making a profit of Rs. 4 per maund?

Shri A. M. Thomas: The costs of
various items are included in the cost
for supply at the f.o.r. despatching
station. The M.P. Government incur
a cost of Rs. 1868 nP for Grade I
wheat and Rs. 1764 nP for Grade II
wheat. I have already told the House
with rrgard to the small margin that
they get on the sales effected to the
Bombay Government.

As far as the Bombay Government
is concerned, according to the break-
up of the wvarious items that they
have given to us, they incur cost to
the extent of Rs. 312 nP per maund.
They add that to the cost they pay

330 (Ai) LSD—2.
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o the M.P. Government and then
supply it to the fair price shops.

Shri Morarka: Is it not a fact that
wheat is procured from the cultivator
at Rs. 12 to Rs. 14 per maund and it
is sold in Bombay at Rs. 22:18 nP per
maund? If that is so, may I know
who makes the profit of Rs. 10 per
maund? )

Shri A. M. Thomas: I have already
said that it is not correect to say that
it is being procured at the rate of
Rs. 12. Grade I is procured at Rs. 16
and Grade II at Rs. 15. Of course,
after adding the various costs incurred
by the State Governments, it comes
to that figure

Mr. Speaker: Both Shri Ranga and
Shri Morarka put the same question.
The hon. Minister says it is procured
at Rs. 15 and not at Rs. 12 or Rs. 13,
and they have got other incidental
charges amounting to Rs. 3 and odd.
They add it and therefore sell it for
Rs. 18. What is the good of going
into further details?

Shri Ranga: Is it not also the func-
tion of the Government of India to
see whether this charge made by the
Bombay Government on the Dbasis
that their incidental expenses come to
as much as or more than Rs. 3 per
maund after having paid only Rs. 18
and odd for the producers as well as
the M.P. Government, is reasonable?
Has that been looked into? Does it
not smack of so much of profiteering?

Shri A. M. Thomas: I shall give the
break-up: Freight Re. 1.00, town duty
Re. 0°15, handling, storage, transit loss,
etc. Re. 1-00, interest on investment
Re. 0°07, administration overheads
Re. 0:30, margin for contingencies like
additional cleaning, transport charges
for interim godown movement Re. 0-60;
total Rs. 3-12.

Shri Morarka: May I know whether
the attention of the hon. Minister has
been drawn to a letter from a farmer
published in the Times of India dated
the 29th March, 1960, in which the
farmer has complained that while
they are compelled to sell their wheat
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at Rs. 12 to Rs. 14 per maund, tne
same is marketed in Bombay at Rs, 22,
whereas the expenses involved are
not more than Rs. 2:'32? If not, may
I request the hon. Minister to study
that letter and give some redress to
the farmer?

Mr. Speaker: Every farmer will try
to get more price. Next question.

Railway Accident in Bombay

e
Shri Assar:
‘1707..{ Shri U. L. Patil:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that in
Bombay recently an accident took
place when six passengers were killed
on Western Railway while they were
travelling by local trains to sece Air
Display on the LAF. Day; and

(b) if so, the details thereof?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
On the ILAF. Day, on 3rd April, 1960
there was phanomenal overcrowding
in the suburban trains of the Western
Railway going to and coming from
Churchgate station. Inspite of ela-
borate arrangementis made and repeat-
ed warings given, a very large number
of people indulged in travelling on
footboards windows and buffers.
There was utter disregard for discip-
line and order amongst the passengers.
The result was that 14 cases of in-
juries to passengers due to falling out
of trains were reported from different
places and of these, 4 proved fatal.

Shri Assar: May I know why addi-
tional trains were not run by the rail-
way authorities anticipating heavy
rush due to the Air Dislay?

‘Shri S. V. Ramaswamy: 4 extra
trains were run. But even the nor-
mal trains could not be run, because
there was so much of chain-pulling
and the trains went out of schedule.

Shri Assar: May I know whether
ad hoc compensation has been paid to

the families of those who were killed
bv this accident?
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Shri 8, V. Ramaswamy: There have
been no claims and no compensation
has been paid.

Shri Tyagi: Have any instructions
been issued recently to the station
staff of railways to allow beggars and
other vagabonds on the platform
without any platform ticket to beg in
the trains?

Shri 8. V. Ramaswamy: How does
it arise out of this question?

Shri Tyagi: It arises becausc it is
they who get into the platform first
without any ticket.

- Shri S. V, Ramaswamy This LAF.
display attracted about 7 lakh pcople,
and at least half of them travelled by
train. It is a stupendous number that
we had to carry and because the
crowd was not disciplined and was
disorderly this has happened,

WRITTEN ANSWERS TO QUESTIONS

Purchase of Railway Stores

(Shri Abdul Salam:
Shri Subodh Hansda:
Shri R. C. Majhi:

LShri S. C. Samanta:

Will the Minister of Railways be
pleased to state:

*1693.

(a) whether it is a fact that the
Railway Board hag agreed to purchase
stores from the small industries sec-
jor with assistance of the National
Small Industries Corporation; and

(b) if so, the wvalue of purchases
made by the Board so far in 1959-60?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes,
Sir,

(b) The present procedure is in the
course of implementation on Railways.
However, the value of purchases of
stores falling under the category of
Coltage and Small Industries’ Pro-
ducts is Rs. 1,47,39,729 (during the
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period from April, 1959 to December,
1959). '

Bridges on National Highway No, 29

*1696. Shri Kalika Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) at what stages are the construc-
tions or reconstructions of bridges on
the National Highway No. 29 Varanasi-
Gorakhpur road;

(b) whether there was any proposal
to set up pontoon bridge in place of
any bridge on this National Highway;

(c) if so, what happened to the
pontoon proposalg;

(d) whether the scheme of recons-
truction of bridge at Mau on Tons
river is proceeding according to plan;
and

(e) if so, at what stage is the im-
plementation of the scheme?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) to (e¢). A
statement is laid on the Table of the
Sabha. [See Appendix IV, annexure
No. 66.]

Clash between Railway Sainiks and
Gangsters

*1700. Shri Subiman Ghose: Will the
Minister of Railwzys be pleased to
state:

(a) whether a band of gangsters
snatched away a gun and secveral
cartridges from Railway Sainiks from
Barakar station, Eastern Railway on
the 2nd March, 1960;

(b) if so, what was the approximate
number of gangsters and the number
of Sainiks;

(¢) whether the gangsters were
looting Railway property at that time;

(d) whether any enquiry has been
held; and

(e) what steps Government have
taken in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes, Sir,
One Musket without any ammunition
was snatched away from the custody
of a Rakshak while he was on duty
near Barakar station on 2-3-1960.

(b) There was a gang of ‘10-12
criminals while the number of
Rakshaks was only 2.

(c) This was a case of an attempt
to commit theft.

(d) Yes, Sir.

(e) Immediately after the incident,
raids were held in the neighbouring
areas and search parties were sent to
different directions with the result
that the stolen musket was recovered
intact. One of the local criminals has
also been arrested and vigorous police
investigation is afoot to trace out all
the accused persons,

Chemical Fertilizers for Madras

*1708. Shri Tangamani: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of chemical ferti-
lisers allotted to Madras State during
the year 1959-60 and the quantity sup-
plied during the same period;

(b) the reasons for the short sup-
Ply;

(c) what is the demand for the year
1960-61; and

(d) how much Government propose
to supply during the current year?

The Minister of Agriculture (Dr.
P. S, Deshmukh): A statement is laid
on the Table of the Sabha. [Sce Ap-
pendix IV, annexure No. 67.]
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Western Shipping Corporation

*1710. Shri P. C. Borooah: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) whether it is a fact that the
State-owned Western Shipping Cor-
poration have taken over the Mogul
Line, a British Shipping line engaged
in the Haj traffic to Jedda; and

(b) if so, the details of the deal?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The Western Shipping Corporation
have acquired controlling interest in
the Mogul Line Limited. A state-
ment is laid on the Table of the
Sabha, giving the important features
of the deal.

STATEMENT

The Mogul Line Limited is a ship-
ping company with rupee capital re-
gistered in India. The majority
shares in the equity capital of this
company have hitherto been held by
foreigners. The Western Shipping
Corporation have now purchased
80,180 shares, out of a total of 1,01,190
gshares, and have thus acquired con-
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trolling interest in the Company.
These shares were acquired by the
Corporation from the British Indian
Steam Navigation Company Limited
and the Asiatic Steam Navigation
Company Limited, both of London, at
the rate of Rs. 860 per share of rupees
100 fully paid. The entire price was
paid in pounds sterling at London on
14th March, 19860.
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Smuggling of Rice to Tibet

*1712. Shri P. G. Deb: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that rice
and paddy is being smuggled from
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West Benga] to Tibet due to high
prices in that area; and

(b) the steps taken to avert this
smuggling?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): (a)
and (b). No large scale smuggling of
rice from West Bengal to Tibet has
come to Government's notice. How-
ever, West Bengal Government are
making detailed investigations in the
matter and a report from them is
awaited.

Silo-cum-Elevator in Calcutta

*1713. Shri Ram Krishan Gupta:
Will the Minister of Food and Agricul-
ture be pleased to refer to the reply
given to Starred Queslion No. 931 on
the 16th December, 1959 and state the
further progress since made in instal-
ling a Silo-cum-Elevator in Calcutta
port area?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas):
Work on diversion of road, etc. has
been completed on 23-12-1959. Work
on pile driving has been completed
in the beginning of March, 1960.
Work on sub-structure of the Silo is
in progress and is expected to be com-
pleted by the end of May, 1960. After
that, the super-structure of prefabri-
cated material will be erected and the
completed Silo-cum-Elevator is ex-
pected to be ready for test run by
December, 1960,

Steel for Railways

*1714. Shri Ajit Singh Sarhadi: Will
the Minister of Railways be pleased
to state:

(a) whether any possibility has
been explored to meet steel require-
ments of Railways from Bhilai and
Rourkela in order to save the foreign
exchange; and

(b) to what extent would the im-
port lessen in the rest of Second Five
Year Plan period when Bhilai and
Rourkela have gone into production?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Yes.

(b) Information is being collected
from the Steel Mines and Fuel Minis-
try.

Cancer Hospital in Orissa

*1715. Shri Chintamoni Panigrahi:
Will the Minister of Health be pleased
to state:

(a) whether the Government of
Orissa requested the Union Govern-
ment for giving grants for setting up
a Camcer Hospital in Orissa;

(b) whether Government have con-
sidered this request; and

(c) if so, with what result?

The Minister of Health (Shri
Karmarkar): (a) Yes, Sir.

(b) and (c). The State Govern-
ment's request was considered during
1959-60 but as the funds provided for
this purpose had already been allo-
cated, their request could not be ac-
ceded to.

Supply of Foodgrains

[ Shri Nagi Reddy:
Shri Halder:
*
1716. % Shri A. K. Gopalan:’
L Shri Warior:

Will the Minister of Food and Agn-
eulture Be pleased to state:

(a) whether it is a fact that some
official of the Ministry entered into a
contract with a non-existent firm of
former Mgdhya Bharat for the supply
of 10,000 tons of millety in 1953;

(b) if so, whether an enquiry has
been made in this regard; and

(c) if so, with what results?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
No formal contract was entered into
by any official of this Ministry but
only a letter of authority was given
to the party to purchase jowar for
the Bombay Government. A formal
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coniract was entered into with the
firm by the Bombay Government.

(b) and (c¢). Do not arise.

Undelivered Wagons

*1717, Shri P. C. Borooah: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that about
800 wagons carrying essential commo-
dities including foodstuffs are lving
without being taken delivery of by
the consignees between the stations
Pandu and Alipurduar on the North-
east-Frontier Railway;

(b) if so, the reasons therefor: agd

(c) the steps taken 1o deliver the
goods to the consignees?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) An
average of about 240 wagons intend-
ed for destinations beyond Amingaon
had to be stabled daily between
Alipur Duar and Amingaon Jn. during
the period 1st March to 15th April,
1960. Some of these wagons contain-
ed food stuffs.

(b) The reasons for the hold-up was
serious congestion at stations on South
Bank of the Brahmaputra, specially at
Pandu, Gauhati and Lumding caused
by heavy receipts of wagons for
Gauhati, Shillong and Lumding-
Badarpur hill section having limited
capacity and poor release By the con-
signees.

(c) The merchants as well as the
State Government were approached to
effect quick release of wagons. Fur-
ther, to reduce the congestion, res-
trictions were imposed on booking to
Gauhati from 17-3-1960 to 7-4-1960
and to Shillong OJ|A from 15-3-1960
to 29-3-1960. Loading for stations on
South Bank has also been controlled.

Bridge on River Ravi to connect
Jammu and Himachal Pradesh
*1718, Shri P. K. Deo: Will the
Minister of Transport and Communi-
oations be pleased to state:
(a) whether a bridge is going to be

APRIL 26, 1960

Written Answers 13736
constructed over River Ravi at
Basohti to provide a direct link bet-
ween Jammu and Himachal Pradesh;
and

(b) what is the estimated cost of
the Centre’s participation in the pro-
ject?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) and (b).
The Government of India have no
proposal for the construction of a
bridge over River Ravi at Basohti.
Ag this bridge will fall on a State
road within the Jammu and Kashmir
State, the State Government are pri-
marily responsible for its construction.

Transport in Delhi

*1719. Shri Ajit Singh Sarhadi: Wil
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that the
Delhi  Transport Undertaking had
been authorised and permitted to run
service in the entire Union territory;

(b) if so. whether it is a fact that
despite this permission, the State
Transport Authority was putting hur-
dles in the way of Delhi Transport
Undertaking; ang

(c) if so, what steps are being
taken to effect co-ordination between
the two?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): A statement giv-
ing the information required is plac-
ed on the Table of the House.

STATEMENT

(a) to (c). The Delhi Transport
Undertaking has been authorised by
the State Transport Authority, Delhi,
to operate its buses in the entire
Union territory of Delhi subject to
the condition that the Authority’s
approval will be obtained before
operating buses on routes on which
private buses are already operating.
This condition cannot be termed as
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a hurdle, because the State Trans-
port Authorities/Regional Transport
Authorities are expected under the
Motor Vehicles Act, 1939, to prevent
uneconomic competition among trans-
port operators. The Delhi Transport
Undertaking has already obtained the
permission of the State Transport
Authority, Delhi, to operate buses on
certain routes on which private buses
are also operating.

Service Co-operatives

r Shri Ramji Verma:

| Shri Amjad Ali:
2534. { Shri Hem Barua:

{ Shri P. C. Borooah:

LShri Bhagavati:

Will the Minister of Community
Development and Co-operation be
pleased to state:

(a) whetbher it i1s a fact that the
State Governments have started Ser-
vice Co-operatives;

(b) if so, what progress has been
made State-wise; and

(¢) when are they expected to start

functioning?

The Depuiy Minister of Community
Development and Co-operation (Shri
B, S, Murthy): ra) Yes.

(b) The information is being col-
lected and a statement showing the
number of Service Co-operatives sel
up upto 31st December, 1959, state-
wise will be laid on the Table of the
House shortly.

(c) The Service Co-operatives are
normally expected to start functioning
soon after registration. From infor-
mation so far received it appears that
about 15,000 Service Co-operatives
had been organised by 30th November,
1959 and these Societies are now
functioning.  Steps are also being
taken to convert existing primary
agricultural credit societies into Ser-
vice Co-operatives.
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Re-modelling of Kazipet Yard

2535. Shri Madhusudan Rao: Will
the Minister of Railways be pleased
to refer to the reply given to Un-
starred Question No. 1130 on the 8th
December, 1959 and state:

(a) the progress since made in re-
gard to the re-modelling of the Kazi-
pet Station Yard; and

(b) the details of the works to be
undertaken there?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) and (b).
Kazipet Goods Yard Re-modelling
scheme is under review in the light of
the necessity for providing longer
loops for handling longer trains.
However, the upper-class waiting
room for gentlemen 469 sq. ft. in
area, and another for ladies, 364 sq. ft.
in area, already provided, are being
altered to have a floor area of 652 and
279 sq. ft. respectively. More than
half of the work has been completed.

Loudspeakers and a double-faced
clock at the station will also be pro-
vided after the work of additions and
alterations to the station building is
completed. These will approximate-
ly cost Rs. 19,000.

The work of extending the main
line platform will also be taken in
hand shortly at an approximate cost
of Rs. 12,000.

New Post Offices

2536, Shri D. C. Sharma: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) the total number of new Post
Offices opened during 1959-60 all over
the country;

(b) the total amount spent thereon;

(c) the total number of Post Offices
ope in Punjab (District-wise) dur-
ing 1959-60; and

(d) the total amount spent thereon?

The Minister of Transport and Com-
municationg (Dr. P. Subbarayan): (a)
5,358.
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(b) Approximately Rs. 6,91,000.

(c) A statement is laid on the Table
of the Lok Sabha. [See Appendix IV,
annexure No. 69.]

(d) Rs. 21,012.35 nP.
{( Loco Workshops on Southern Railway

2537, Shri Madhusudan Rao: Will
the Minister of Railways be pleased
to state:

(a) the total number of Loco Work-
shops on Southern Railway at the end
of 1959;

(b) the total number of employees
in each workshop;

(c¢) the total number of engines
repaired in each workshop during
1959;

(d) the total amount of money
spent in each workshop for (a) Pri-
mary, and (b) Secondary education
during 1959; and

(e) the number of Primary and
Higher Secondary Schools in each
Workshop Centre?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (e).
A statement furnishing the required
information is laid on the Table.
[See Appendix IV, annexure No. 70].

Agricultural Colleges in Andhra
Pradesh

2538. Shri Madhusudan Rao: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the names of the various Agri-
cultural Colleges in Andhra Pradesh;
and

(b) the amount of grant given to
each of them by Central Government
during 1059-60 and 1960-61?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) and (b). A
statement furnishing the required in-
formation is laid on the Table. [See
Appendix IV, annexure No. 71.]
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Steel for Bridges in Punjab

2539. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the quantity of steel allotted to-
Punjab for the construction of bridges
on National Highways during 1959-€0;

(b) the quantity actually supplied
during the years;

(c) whether\the construction of any
bridge has been held up on account of’
short supply of steel;

(d) if so, the names of the bridges
held up;

(e) whether Punjab Government
have made representation in the
matter; and

(f) if so, the action taken therecon?

The Minister of State in the Minis-
try of Transport and Communications.
(Shri Raj Bahadur): (a) 5071 tons of
steel was allotted for construction of
bridges on various roads including
National Highways. No separate al-
lotment was made for National High-
ways but the Punjab Government was
requested to meet National Highway
requirements in full,

(b) Quota certificates for supply of
1950 tons of steel have already been
received and certificates for the re-
maining 3121 tons are likely to be
received shortly.

(¢) No.

(d) Does not arise.

(e) No.

(f) Does not arise.

Hindu Rao Hospital, Delh!

2540. Shri D, C, Sharma: Will the
Minister of Health be pleased to re-

[{’ fer to the reply givem to Unstarred



)
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Question No. 1824 on the 21st De.
cember, 1959 and state the further
progress made so far in the construc-
tion of a 100-bed surgical ward in
Hindu Rao Hospital and to co-ordi-
nate this Hospital with the Irwin
Hospital in Delhi?

The Minister of Health (Shri Kar-
markar): The construction of the
building for the 100.bed Surgical
Ward in the Hindu Rao Hospital was
started in January 1960 and is expect-
ed to be completed by the end of
January, 1961.

The cases which cannot be dealt
with at the Hindu Rao Hospital are
being referred to the Irwin Hospital
for treatment as usual.

Robberies on Railways

2541, Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state: '

(a) the number of robberies com-
mitted in running passenger trains
between Delhi and Amritsar on the
Northern Railway during 1959-60;

(b) the estimated 1loss sustained
thereby;

(¢) the results of the investigations
held into these accidents; and

(d, measures taken for security of
railway passenger: in future?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) 5 cases
of robberies were reported in running
passenger trains between Delhi and
Amritsar on the Northern Railway
during 1959-60.

(b) Cash and property worth Rs.
2,005 was involved in 3 cases and some
jewellery and § wrist watch in one,
and no loss in the fifth case,

(e) In 2 cases, 4 culprils were ar.
rested and stolen property recovered.
In the third case 2 accused were ar-
rested and sentenced to 5 years R.L
each. In the remaining 2 cases mno
alue of the culprits could be found.

(d) The following measures have
been taken for security of Railway
passengers:

(i) patrolling is intensified;

(ii) escorts are detailed with all
important night trains;

(iii) reservation of accommodation
for the G.R.P. escorts is ar-
ranged in the centre of the
train, as far as possible next
to ladies’ compartment;

(iv) surprise checks of patrols and
trains are carried out by spe-
cial night squads and senior
officers at night;

(v) police pickets are arranged at
important check points and
large scale raids are carried
out;

(vi) the G.R.P. and platform staff
are instructed to ensure that
safety catches are gpplied by
lady passengers occupying
ladies compartments before
the departure of a train;

(vii) passengers are dissuaded
from occupying solitary com-
partments after dark and are
persuaded to occupy other
compartments where other
passengers are also travelling;

(viii) instructions have been issued
to all T.T.Es, and Conductor
Guards, to check 1st and 2nd
class Ladies compartments in
respect of safety fittings and
presence of intruders, before
a passenger train leaves the
station;

(ix) frequent joint meetings with
GiR.P. and Civil Police are
being held to take suitable
preventive measures to check
crime on running Trains.

Closing of Gates at Level Crossings

2542, Shrl Rami Reddy: Will the
Minister of Rallways be pleased to-
state:

(a) what is the duration of time be.
fore and after the passing of any train.
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during which the gates are closed at
level crossings;

(b) whether complaints have been
received that the gates are closed for

an unduly long time before and
after the passing of trains at level
crossings;

(c) whether sany action thas been
taken to minimise the duration of
time; and

(d) if so, the details of the actiocn
taken in this regard?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) In-
structions exist to the Railway Ad-
ministrations to the effect that level
crossing gates should be kept closed
only for the minimum necessary time,
consistent with the essential needs
of railway traffic. The ordinary maxi-
mum limit for closure of level crossing
gates for railway requirements is a
period of 10 minutes, this period being,
however, exceeded in exceptional cases
where many lines and busy yards are
involved to a maximum of 15 minutes.
This relaxed limit of 15 minutes is io
be permitted only after verifying that
such an extended period is unavoid-
able.

(b) Complaints about closure of
level crossing gates and consequent
detention to road traffic are received
by Individual Railways. Necessary
action is taken by the Railways in
such cases, Some complaints have
also been received by the Board.

(c) and (d). As already stated in
reply to part (a), as far as possible
level crossing gates are not to be
closed more than 10 minutes in the
normal course but even this limit of
10 minutes has been laid down to
cover those cases where a period of
$ minutes is not sufficient to deal rsith
the movement of essential rail traflic.
‘Only in exceptional cases and where
it is unavoidable the limit of 15 mi.
nutes has been permitted.
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The Railways have been advised
that at the level crossings, wherc
there are heavy delentions to e
road traffic and consequently com-
plaints, the desirability of providing
automatic warning arrangements, s
well as improving communication an-d
interlocking facilities, with a view
to assisting the gateman so that the
level crossing gates are not clesed too
carly and are opened as soon as a
train passes the level crossing, should
be examined and suitable action taken
as expeditiously as possible.

Ex-grainshop Employees on Railways

o543, Shri H. N. Mukerjee:
" Shri Prabhat Kar:

Will the Minister of Railways be
pleased 1o refer to the reply given 1o
Unstarred Question No., 3042 on  the
15th April, 1959 and state what has
been the result of examination of the
cases of a large number of ex-grain-
shop employees of Eastern Railway,
alleged to have been prejudicially
affected on account of dispartities in
procedure adopted for absorbing sur-
plus grainshop staff and determining
their seniority?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): The matter
has since been more than once dis-
cussed with the two Railway Federa-
tions and revised instructions on the
subject are expected to be issued to
the Railway Administrations shortly.

Tungabhadra High Level Canal
Scheme

2544. Shri Rami Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) at what stage was the Puli-
vendla Canal and Chitravati anicut
removed from the Tungabhadra High
level canal scheme;

(b) what are the reasons for theic
removal;



13745 Written Answers VAISAKHA 6, 1882 (SAKA) Written Answers 13746

(c) at what stage were the Papagii
regulator and Papagni canal removed
from the Tungabhadra High level
canal scheme; and

(d) what are the reasons for their
removal?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) to (d).
‘The Pulivendla Canal, the Chitravati
anicut, the Papagni regulator and the
Papagni canal were removed from
the Tungabhadra High Level Canal
Scheme at the time of technical scru-
tiny. This was done because these
items included the ayacut to be bene-
fited by the supplemental supply
from the Pennar catchment. Govern-
ment felt that the High Level Canal
Scheme should be confined to the aya-
cut to be benefited by the Tunga-
bhadra waters. The Andhra Pradesh
and Mysore State Governments ag-
reed with this view.

Village Panchayat Road Scheme in
Punjab

2545. Shri Ram Krishan Gupta: Will
the Minister of Transport and Com-
munications be pleased to refer to the
reply given to Unstarred Question
No. 1296 on the 11th December, 1959
and state:

(a) whether the modified proposals
regarding the construction of roads
under Village Panchayat Road
Scheme have since been received from
the State of Punjab and approved;
and

(b) if so, the details thereof?

The Minister of State in the Ministry
of Transport and Communications
{Shri Raj Bahadur): (a) Yes, Sir.

(b) A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 72.]

Huts near Vinay Nagar Railway
Btation

{ Shri Ram Krishan Gupia
\ Shri Ram Garib:

Will the Minister of Health ve
pleased to refer to the reply given to

Unstarred Question No. 1330 on the
11th December, 1959 and siate:

(a) whether the work relating 1o
providing amenities to the residents
of kutcha huts constructed near the
Nullah right from the Vinay Nagar
Railway Station upto the Safdarjang
Airport has been taken in hand;

(b) if so, the progress of the work;
and

(c) when it will be completed?

The Minister of Health (Shri Kar-
markar): (a) Yes.

(b) and (c). The New Delhi Muni-
cipal Committee has provided six fil-
tered water taps in the Camp. The
Committee had also sanctioned esti-
mate for the canstruction of a latrine
block there. Tenders are b2ing invited
and the work will be executed as soon
as the tenders are accepted by the
Committee,

Hospitals under the Ministry of
Health

2547. Shri Ram Krishan Gupta: Will
the Minister of Health be pleaszed to
refer to the reply given to Unstarred
Question No. 1297 on the 11th Decem-
ber, 1959 and state at what stage is
the proposal to constitute a non-
official Advisory Committee for the
hospitals directly administered by the
Ministry of Health?

The Minister of Health (Shri Kar-
markar): An Advisory Committee con-
sisting of nine members including the
Medical Superintendent ex-officio has
been constituted for each of the two
hospitals in New Delhi under the
administrative control of the Ministry
of Health viz. Willingdon Hospital
and Nursing Home and Safdarjang
Hospital Members have not yet been
nominated to the Committee.

Willingdon Hospital, New Delhi

2548. Shri Ram Krishan Guapta: Will
the Minister of Health be pleased to
refer to the. reply given to Unstarred
Question No. 1526 on the 16th Decem-
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ber, 1959 and state the nature of pro-
gress made so far in the expansion of
the Willingdon Hospital, New Delhi?

The Minister of Health (Shri Kar-
markar): In addition to the consiruc-
tion of Ward Block in the Lawrence
Square and Out-Patient Department
on the Irwin Road, expansion of the
existing kitche, and the construction
of a paying ward in the Willingdon
Hospital have been approved.

Amateur Radio Society of India

2549, Shri P. K. Deo: Wil! the
Minister of Transport and Communi-
cations be pleased to state:

(a) whether the Amateur Radio
Society of India are being permitted
to establish and operate a low power.
ed radio transmitter of 50 watts on
the Island of Andamans;

(b) whether Government are giv-
ing any financial aid for this scheme;
and

(c) whether similar facilities will
be extended to private parties to
establish such radio transmutter sets
in other parts of the country?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan):
(a) No, Sir. No such request has so
far been received in this Ministry
from the Amateur Radio Society of
India.

(b) The question does not arise,

(c) Amateur Radio station licences
are granted, under the rules, for ope-
ration in any part of the Indian
Union. No financial aid is given by the
Government to such stations.

Minor Irrigation in Bombay State

2550. Shri Pangarkar: Will the
Minister of Food and Agriculture be
pleased to state whether the Govern-
ment of India have received any new
scheme for minor irrigation projects
from the Government of Bombay for
the year 1960-61?

The Deputy Minister of Agricul-
ture (Shri M. V. Krishnappa': As de-
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tails of individual schemes are not
being received, the required informa-
tion is being collected and will be
placed on the Table of the Sabha in
due course.

Cultivable Waste Land in Tripura

2551. Shri Bangshi Thakur: Will the
Minister of Food and Agriculture be
pleased to state the total acreage of
cultivable waste land available at
present in Tripura?

The Deputy Minister of Agriculture
(Shri M. V. Krishnappa): The exact
information about the total acreage
of cultivable waste land in Tripura is
not available. The extent of such
land is, however, expected to be
about 21,000 acres. )

Cooperative Marketing Societies

[ Shri B. Das Gupta:
\_ Shri Aurobindo Ghesal:

Will the Minister of Community
Development and Cooperation be
pleased to state:

2552.

(a) the number of cooperative
marketing societies formed by 1957.58;

(b) the quantities of seed rnd ma-
nure stocked by them; and

(c) the number of primary credit
societies affiliatedq who drew their
supplies from them?

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy): (a) 1841 Marketing
Societies.

(b) Quantities of seed and manure
stocked by Marketing Societies, as®
reported by some State Governments
in terms of value and by others in
terms of quantity aggregate as under:

(1) Seeds—230800 maunds plus
worth Rs. 35,14,000.

(ii) Manures—308114 tons plus
worth Rs. 22,90,000.

(¢) 15147 primary credit societies
affiliated drew their supplies in va-
rious States excluding Madras, Uttar
Pradesh, West Bengal, Himachal Pre-
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desh, Tripura, Andamans and Lacca-
dives in which case information is
not readily available.
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‘LLoan for Development of Agricultaral
Land in Delhi

2554. Shri Daljit Singh: Will the
‘Minister of Food and Agriculture be
pleased to state:

(a) the amount of loan distributed

during 1959-60 for development of
agricultural land in Delhi territory;
and

(b) the measures taken by Govern.
ment to obtain information regarding
proper utilisation of such loans?

The Deputy Minister of Agricu.ture
(Shri M. V, Krishnappa): (a) Rs.
97,400.

(b) The following measures are
taken ‘for proper utilisation of such
loans:

(i) When giving the loan, the
loanee is assured that, if he
utilises the amount within the
prescribed period, he will be
granted remission to the ex-
tent of 25 per cent.

(ii) After giving the loan, the field
staff of the Community Deve-
lopment Block makes person-
al contact with the loanee and
persuades him to utilise the
loan at the proper time so
that he may get the maximum
benefit. He is also reminded
that the loan is liable to be
recovered in lumpsum with
penalty in the event of non-
utilisation.

(iii) The work for which the loan
is given is then inspected by
the Revenue Officers and the
Block Development Officers to
satisty themselves that the
loan has been utilised in full
for the purpose for which it
was granted. Failing com-
pletion of the work within the
stipulated period, the loan is
recovered in full,

(iv) In the case of irrigation works,
entries are made in the re-
venue record by the village
Patwari that a particular
work was completed by the
loanee with the aid of loan
at a particular time and that
it was utilised for irrigating
certain acreage in the village
in question.
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Distribution of Milk-Powder ip West
Bengal

2555. Shri Aurobindo Ghosal: Will
the Minister of Health be pleased to
state:

(a) whether the Government of
India have received any complaint
from UNICEF about the failure of the
West Bengal Government to render
accountg of distribution of milk-pow-
der for the last three years;

(b) it so, whether any enquiry "has
been made;

(c) if so, when; and

(d) what is the finding?

The Minister of Health (Shri Kar-
markar): (a). No.

(b) to (d) Do not arise,
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Waters of Damodar River

2557, Shri Subiman Ghose: Will the
Minister of Irrigation and Power be
pleased to state:

(a) how many cusecs of water the
Damodar river used to discharge in
the Hooghly river before the dams
were constructed;

(b) how much of such water is
being discharged or expected to be
discharged after the construction of
the four dams;

(c) whether there is any river whose
discharge of water in the Hooghly
river has become less after the dam
project; and

(d) it so, which is that river?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) About
8 million acre feet below Rhondia.

(by About 3.7 million acre fee be.
low Rhondia.

(¢) and (d). Information is beine
collected,
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Grants for Sanatoria

2559, Shri A. M. Tariq: Will the
Minister of Health be pleased to state:

(a) whether grants given by the
Central Government are being rightly
utilised for the treatment of T.B.
patients at Lady Linlithgow Sanato-
rium, Kasauli, and King Edward
Sanatorium, Dharampore; and

(b) if so, whether the accounts of
these institutions have ever been
checked by Government?

The Minister of Health (Shri Kar-
markar): (a) and (b) For administra-
tive purposes the two institutions
function as one unit., The T.B. As.
sociation of India maintains the Insti-
tution and controls it administrative-
ly. The Ministry of Health have re-
served beds in the Lady Linlithgow
Sanatorium only for the treaiment of
Central Government servants and in-
digent T.B. patients displaced from
West Pakistan on payment of agreed
reservation charges. The Government
receive the annual report of the T.B
Association incorporating {he audited
accounts of the Lady Linlithgow Sana.
torium, Kasauli, together with the uti-
lisation certificates.

Land Acquisition in Delhi

['Shri A. M. Tariq:
2560. { Shri Vajpayee:
( Shri Ram Krishan Gupta:

Will the Minister of Health be
pleased to refer to the reply given to
Starred Question No, 659 on the Tth
March, 1960 and state:

(a) how much land in Delhi has
since been released;

(b) names of the House Building
Co-operative Societies whose lands
have been released;

(c) names of the Societies whose
cases are still under consideration; and

(d) what action is being taken or
proposed to be taken in regard to
those Societies whose land has come
in green belt or other public purposes
or industrial areas?

The Minister of Health (Shri Kar-
markar): (a). Nil

(b) Does not arise.

(¢) The cases of all the Societies
are under consideration.

(d) The Delhi Administration have
been acquiring land for the Co.opera-
tive Socicties only when they are fur-
nished ‘no objection’ certificate from
the competent Authority viz. the Delhi
Development Authority or the Delhi
Municipal Corporation after satisfying
themselves about the land use, In such
cases there is no likelihood of the land
acquired for the Co-operative Societies
falling in Green belt, industrial area,
etc. However, if any society has pur-
chased land op its own without fol-
lowing this practice, they will not be
entitled to any relief. Therefore, in
their cases no action on the part of
the Government is called for.

I/’/’ Road Bridge in Andhra Pradesh

2561. Shri Madhusudan Rao: Will
the Minister of Transport and Com.
munications be pleased to refer to
the reply given to Unstarred Question
No. 159 on the 15th February, 1960
regarding construction of a road bridge
across a stream near Gajpathi-Narain
in Visakhapatnam district of Andhra
Pradesh and state the progress since
made?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): The estimate for
the work has been technically scruti-
nised and is expected to be sanctioned

shortly. ’ ' M
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Civil Hospital, Imphal

2562, Shri L. Achaw Singh: Will the
Minister of Health be pleased to state:

(a) whether it is a fact that medi-
cines worth about rupees half a lakh
are lying unused and ineffective in
the Government stock at Imphal Civil
Hospital because they are either un-
wanted or the dates have expired;

(b) if so, whether quotations were
invited at the time of purchasing the
medicines; and

(c) if the reply to part (b) above
be in the affirmative, the names of
the firms which offered them?

The Minister of Health (Shri Kar-
markar): (a) No.

(b) and (c¢). Do not arise.

Connections in Andhra

Pradesh

2563. Shri Madhusudan Rao: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the number of applications
pending for tclephone conacctions in
Andhra Pradesh till February, 1960;

(b) the number of applications pen-
ding for telephone connections in
Warangal city; and

(c) the number of persons who
have been provided telephone con-
nections in respect of part (a) and (b)
above during 19597

The Minister of Transport and Com-
munications (Dr., P. Subbarayan): (a)
4520.

(b) 66.
(c) 1502 ang 4 respectively.

Telephone

Irrigation and Power Development in
Andhra Pradesh

2564, Shri Madhusudan Rao: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether the programme regard.
ing irrigation and power develop-
ment in Andhra Pradesh during 1960-
61 has been finalised;

(b) if so, what are the details there-
of; and
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(c) the amounts sanctioned under
different heads?

The Deputy Minister of Irrigatiom

and Power (Shri Hathi): (a) The
answer is in the affirmative,
(b) and (c). An amount of Ras.

1664.84 lakhs has been allocated for
major and medium irrigation and
power projects in Andhra Pradesh for
1960-61 as per details given below:

(Rs. in lakhs)

- Multipurpose 1000.00
Irrigation * 300.00
Power 364.04

Total: 1664.34

National Highways

2565, Shri Madhusudan Rao; Will
the Minister of Transport and Com-
munications be pleased to state:

(a) how many roads have been
declared as National Highways dur-
ing the Second Five Year Plan period
so far; and

(b) the particulars of these roads?

The Minister of State in the Minls-
try of Transport and Communications
(Shri Raj ahadur): (a) and (b). The
Dhanbad-Jamshedpur road was dec-
lared as a National Highway in April
1958 and three other roads, viz., the
Agra.Jaipur-Bikaner road, the Jabal-

pur-Bhopal-Biaora road, and the
Sholapur-Chitaldrug road will bae
shortly declared as National High-
ways.

Power Research Institute, Bangalere

2566. Shri Madhusudan Rao: Will
the Minister of Irrigation and Power
be pleased to refer to the reply given
to Unstarred Question No. 1372 on the
23rd March, 1960 and state:

(a) whether the research work on
High Voltage Engineering, Electrical
Engineering, Mechanical Engineering
and Hydraulic and Civil Engineering
proposed to be taken up in the pro-
posed Power Research Institute at
Bangalore cannot be undertaken in
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the various National Laboratories!Ins-
titutes set up by the Government of
India under the Council of Scientific
and Industrial Research; and

(b) if so, the reasons therefor?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b].
‘The problems on which research 1s
mtended to be conducted at the Power
Research Institute at Bangalore, are
of a special nature periaining to the
generation, transmission, and utiliza-
tion of electric power, and the deve-
lopment of the allied equipmenrt. The
existing Research Laboratories in
India do not have facilities for this
specialized work, The only place where
some equipment for such a work is
available is the Indian Institute of
Science. Bangalore. The Power Re-
search Institute is being established at
Bangalore with a view to availing of
the facilities available in the Institute.

7/

Landing of A.LL Plane at Nairobi

2567. Shri Raghunath Singh: Will
the Minister of Transport and Coia-
munications be pleased o state:

(a) whether it is a fact that on the
27th March, 1960 night Air India plane
ran into storm and landed safcly at
Nairobi saving the lives of its 50
passengers; and

(b) if so, the details of the incident?

The Deputy Minister of Civil
Aviation (Shri Mohiuddin): (a) Yes,
Sir. The incident, however, 1ook
place on the night of the 26th March,
1960.

(b) An Air India International
Super-Constellation  air  craft VT-
DGM while operating a scheduled ser-
vice from Bombay to Nairobi via
Aden on 26-3-1960 took off from Aden
at 13'52 GM.T. During the flight to
Nairobi, engine No. 1 suddenly Ilcst
power. The engine was feathered and’
the flight was continued on three
engines. A little later, a fire warning
on Nos. 2 and 3 zones of No. 4 engine
came on and glow of flame was noticed

330 (Ai) LSD—3.
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on the inboard side, The fire was im-
mediately extinguished and this en-
gine was also feathered. With only
two engines working the aircraft was
losing height, The Commander there-
fore dumped 2,500 1bs. of fuel from
one of the tanks. Since this did not

make appreciable  difference in
the handling of the aircraft,
the Commander decided to

dump all available loose articles over-
board through the main cabin door.
This dumping operation was carried
out efficiently and the aircraft was able
to gain both speed and altitude be-
fore arriving over Nairobi. In the
meantime, weather conditions in the
Nairobi area including the airfield
suddently deteriorated due to ‘hun-
der storm. The aircraft was, how-
ever, able to effect a two-engine land-
ing safely.

Timber from Andamans

2568. Sardar A. S. Saigal: Will the
Minister of Food and Agriculture he
pleased to state:

(a) the total tonnage of timber des-
patched in the form of logs and
scantlings by the Andaman Forest
Department to Calcutts and Madras
Depots during the tenure of the present
Chief Conservator of Forests, Anda-
mans;

(b) what has been the correspond-
ing reduced tonnage received in
those depots;

(c) the reasons of such shortage;

(d) whether the sanction of the
Government of India has been taken
to write off the shortage;

(e) whether any enquiry has been
made in this regard; and

(f) if so, with what results?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) and (b). During
the tenure of the present Chief Con-
servator of Forests, Andamans and
Nicobar Islands, from December 1953
up to March 1960. the quantities of
logs and sawn timber despatched from
Andamans to the Timber Depots at
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Howrah and Madras and the quanti ties received at these depots are in-

dicated below:

Quantity ‘
Name of Depot Despatched from Received ‘ Shortages
- _ Andamans at Depots
Tons * Tons— Tons
LOGS
Andamans Govt. Timber
Depot, Howrah, 53237 53003 234
Andamans Govt, Timbrr i
Dcpot, Madras. 17089 17059 30
SAWN TIMBER
Andamans Govt. Timber
Depot, Howrah. 20200 20281 19
Andamans Govt. Timber
Depot, Madras, 13752 13560 192
(c) The shortages were due to The Deputy Minister of Agriculiure

short deliveries by the carriers at
Calcutta and Madras Depots.

(d) to (f). The wvalue of the
short-landed timber has not been
written off and efforts are being made
to recover the amounts from the ship
owners. To safeguard Government
interests, the Andamans Administra-
tion has withheld payment of the
value of short-landed timber {rom the
bills of the clearing agents at Calcutta
and Madras.

Dispute over Irrigation Water in
Himachal Pradesh

2569. Shrimati Sucheta Kripalani:
Will the Minister of Food and Agricul-
ture be pleased to slate:

(a) whether it is a fact that in
December, 1956, a Committee, with
revenue Assistant as Convcner, was
constituted in district Mahasu,
Himachal Pradesh, to enquire into the
dispute beiween the Zamindars c¢f
Khekhar and of Kepu and Sainj-
Paranu with regard to distribution of
irrigation water drawn from Sawari
Khud;

(b) when did the Committee sub-
mit its report and what were its re-
commendations; and

(e) what action has been taken by
Government on these recommendat-
ipns?

(Shri M. V., Krishnappa): (a) Yes.
The Committee was constituted by the
Himachal Pradesh Administration in

October, 1958 and not in  December,
1956.
(b) The report of the Commitice

was received by the Himachal Pra-
desh Administration in  September,
1959. The main recommendalions of
the Committee are as under:—

(a) A discharge of 15 cusecs
should be allowed in each of
the Pranu and Khckhar chan-

nels in the month of June
leaving the remaining  water
for requirements of other
channels including the Kepu

channel as heretofore.

The flow should be continu-
ous as the stoppage of sup-
ply for any period is bound
to affect the growth of the
paddy crops, specially in the
month of June when the
plants are tender and heat is
-scorching.

(b)

In July, the area under paddy
cultivation increases to 450
bighas on the Kotgarh side
and to 371 bighas on the
Kumarsain side. The supply
of water in the channels may
then be augmented in the .
ratio of 3:2 in the Kepu and
Khekhar channels, subject to

(c)
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the availability of water in
the Sawari Khud.

(d) The regulation of the  dis-
charge should be assigned to
the Public Works Depart-
ment (Irrigation).

(e) Surp.us water, if any, in the
Sawari Khud should be reser-
ved for future plans of irri-
gation and development of
the area which the Adminis-
tration may desire to under-
take and the Zamindars be
restrained from construciing
any channels other than those
in existence without the prior
permission of the Administr-
ation.

(f) The construction of any dams
or reservoirs at the moment
may not be considcred as the
waler in the Sawari  Khud
is sufficien* to meet with the
requirements of the Zamin-
dars.

(¢) The Himachal Pradesh Admin-
istration has accepled these recom-
mendations. They will be implement-
ed by declaring Sawari Khud as  a
canal under the Himachal Pradesh
Minor Canals Act of 1955 and then
arranging proper distribution of
water under the provisions of this
Act,

v
Co-operative Sugar Factory in Andhra
Pradesh

2570. Shri Madhusudan Rao: Will
the Minister of Community Develop-
men¢ and Co-operation be pleased to
state:

(a) whether the Labour Welfare Ad-
visory Council of the Government of
Andhra Pradesh has recommended to
the Government of India to advance
a loan of Rs. 75 lakhs te the proposed
co-operative sugar factory to be es-
tablished at Palakole in Andhra
Pradesh;

(b) whether it is a fact that the
State Government has promised to
advance a loan of Rs, 9 lakhs to the
society; -

(c) if so, what is the decision of the
Government and progress of the pro-
ject; and

(d) what is the output
and income anticipated?

The Deputy Minister of Community
Development and Co-operation (Shri
B. S. Murthy): (a) No, Sir;*but the
Palakole Co-operative Sugar Factory
has applied to the Industrial Finance
Corporation of India for a loan of
Rs. 75 lakhs on the guarantee of the
State Government apd Central Gov-
ernment. The loan application is
under the consideration of the Indus-
trial Finance Corporation.

(b) 'and (c). State Government
have reported that there is nao pro-
posal for advancing a loan of Rs. 9
lakhs to this co-opecrative Factory.
The Stale Government have so far
conirib.ated a sum of Rs, 20 lakhs to
the share capital of this society,

(d) According to the financial fore-
cast furnished by the Co-operative
Sugar Factory in its loan application
to the Indusirial Finance Corporation,
it expcects to produce nearly 12,000
tons of sugar every year and earn a
net profit of Rs. 2.89 lakhs. -
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Seniority of Railway Engineers

2572, Shri Tangamani: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Railway Board has issued an order on
the 15th Februarv, 1960 refixing the
seniority and pav of Jamalpur trained
Assistant Mechanical Engineers;

(b) if so, the reasons for this order;

(c) whether it is also a fact that
these orders will®adversely affect the
seniority of direct recruits of En-
gineering Graduates in the Ex-M.S.M.
and Ex-S.I. Railways and also Jamal-
pur Trainees before 1942; and

(d) what steps Government pro-
pose to take to remove this discri-
mination?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Orders
were issued on 15-2-1960 regarding re-
fixation of the pay of Jamalpur train-
ed Assttt Mech. Engineers who were
recruited after 1-1-1942.

(b) The Jamalpur traincd Asstt,
Mech. Engineers when posted to a
working post were receiving Rs. 350
under CPC Scales of pay whercas dir-
ectly recruited engineers were re-
ceiving under the same scales of pay
Rs. 380 when posted to working posts.
The orders dated 15-2-1960 were issu-
ed to remove this disparity.

(c) Under examination.

(d) Does no' arise.

Homoeopathy

2573. Shri Mohan Nayak: Will Lhe
Minister of Health be pleased to state:

(a) what amount has been sanction-
ed by the Central Government for the
development of Homoeopathy in India
for the year 1959-60;

(b) for what items
sanctioned; and

the grant is

(c) how much amount has been

sanctioned for each item?
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The Minister of Health (Shri Kar-
markar): (a) to (c). An amount of
Rs. 2,60,000 has been sanctioned by
the Central Government as cash grant
for the development of Homoeopathy
in India for the year 1959-60. The
items for which the grant is sanction-
ed are as under:—

(i) For research beds—Rs. 40,000.

(ii) For teaching
Rs. 2,20,000.

institution—

In addition an amount of Rs. 15'75
lakhs was allocated to State Govern-
ments for expenditure and adjustment
against “ways and means” advances
for the development of Indigenous
Systems of Medicine including
Homoeopathy. The amount adjusted
by  the State Governments as ex-
penditure on Homoeopathy is no*
known.

Telephone Rates

2574. Shri Aurobindo Ghosal: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that a case
has been started in the High Court
of Calcutta against the increase in the
telephone rates; and

(b) if so, by whom and when?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (2)
Government is not aware of any such
case.

(b) Does not arise.

Appeintments in Kharagpur

2575. Shri Aurobindo Ghosal: Wil!
the Minister of Railways be pleased
to state:

(a) whether applications were in-
vited by the South Eastern Railway
for one thousand posts in Kharagpur
in the month of August, 1957;

(b) if so, how many
were received; and

applications

(c) how many candidates have been
appointed?
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The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes.

(b) 42,990

(c) 229.

Passenger Amenities on Pathankot.
Joginder Nagar Section

2576. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the amount spent during 1959-60
for providing amenities for passengers
on all the stations on Pathankot-
Joginder Nagar sectlion of the Northern
Railway; and

(b) the nature of amenities provid-
ed siation-wise?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a)
Rs. 19,000. )

(b) (i) Provision of Eleciric instal-
lations at Guler, Nurpur Road, Baij
Nath Mandir and Sulah stations.

(ii) Frovision of a tube well at
Barmar.

(iii) Improvements to the goods
approach road at Jaginder Nagar.

Passenger Amenities on Rupar-Nangal
Dam Section
2577. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the amount spent during 1959-60
for providing amenities for passengers
at the stations on Rupar-Nangal Dam
section of the Northern Railway; and

(b) the nature of amenities provid-
ed station-wise?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) Nil

(b) Does not arise.
Accidents on Ferozepore Division

2578, Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of goods train acci-
dents in the Ferozepore Division of
Northern Railway during 1959; and
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(b) the loss incurred by the Rail-
way due to accidents during the same
period?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) During
the year 1959-60 (i.e. from 1-4-1959 to
31-3-1960) twelve goods train acci-
dents occurred on the Ferozepore
Division of Northern Railway.

(b) The approximate cost of damage
to Railway property due to these acci-
dents was Rs. 2,600.

Trains Running on Vijayawada-Gudur
Section

2579 Shri Narapa Reddy:
“\ Shri Rami Reddy:

Will the Minister of Railways be
pleased to state:

(a; the number and names of the
passengers trains running between
Gudur and Vijayawada stations be-
fore 1947;

(b) the number and names of ad-
ditional trains introduced since 1947
(year-wise); and

(c) whether there is a proposal to
introduce a diesel train in this section
to reduce congestion?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) A state-
ment furnishing the information i3
laid on the Table. [See Appendix
IV, annexure No. 73.]

(b) A statement furnishing the in-
formation is laid on the Table, [See
Appendix IV, annexure No. 73.]

(c) No. Spare line capacity is also
not available, particularly on the
Bitragunta-Vijayawada section for an
additional train.

Cancer Research Institute, Madras,

2580. J Shri Tangamani:
\_ Shri Sampath:

Will the Minister of Health be
pleased to state:

(a) whether
Institute at

the Cancer Research
Madras run by the
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Women's Association has requested for
grant of subsidy;

(b) if so, the amount demanded for
the years 1959-60 and 1960-61 and the
amounts granted so far; and

(c) whether there is a proposal to
take over the Institute as was done in
Bombay and Calcutta?

The Minister of Health (Shri Kar-
markar): (a) Yes,

(b) Requests for Central assistance
amountiing to Rs. 45 lakhs for the
year 1959-60 and Rs. 8:25 lakhs for
the year 1960-61 were received. So,
far, the following grants have been
paid to this institution:—

Year Amount.

Rs.
1953-54. 1,00,000
1955-56. 1,00,000
1956-57. 2,65,000
1957-58. 2,50,000
1958-59. 3,00,000
1959-60.

2,00,000

(¢) No such proposal is under con-
sideration.

Hospital at Kharagpur

" Shri Prabhat Kar:
2581. { Shri S. M. Banerjee:
L Shri Muhammed Elias:

Will the Minister of Railways be
pleased to state:

(a) whether Governmeni of West
Bengal have decided to construct a
hospital at Kharagpur;

(b) whether the Railways have
agreed to give land for this purpose;

(c) if so, whether a final agreement
has so far been reached with West
Bengal Government; and

(d) if not, reasons for the delay?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
The State Government of West Bengal
have asked for a plot of railway land
measuring about 3 acres for the con-
struction of a hospital at Kharagpur.
It has since been decided to hand over
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this land to the State Government by
outright sale. There are some un-
authorised structures on this plot of
land and arrangements are being
made to remove these structures.

(d) Does not arise.

Railway Official robbed near
Shakrullapur

[ Shri Vajpayee:
2582'1 Shri Assar:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that anm
Assistant Station Master was robbed
at the point of pistol near Shakrullapur
Station of the N.E. Railway on the
night of the 2nd April, 1960:

(b) if so, the details thereof;

(c) whether it is a fact that infor-
mation of robbery was communicated
two days late by the Railway Police
to the district authorities;

(d) if so, the reasons for this delay;
and

(e) whether any person has been
arrested in this connection so far?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). On the 2nd April evening, an
A.SM. of Dariaoganj station was re-
turning from Karimganj station in a
third class compartment of 24 Dn.
passenger train. At  Shamshabad
station all the passengers got downm
from that compartment except the
A SM. and one R.P.F. Rakshak who
was on official duty. Soon after 4
other passengers came and took their
seats in the same compartment. The
R.P.F. Rakshak also got down at the
next station Shakrullapur. On de-
parture from this station, 2 persons
drew out and loaded their pistols.
They then threatened the A.SM. to
surrender his belongings worth about
Rs. 400 including cash and wrist
watch, After getting the property
all the 4 miscreantssdecamped without
causing any injury to the ASM.
after pulling the alarm chain bet-
ween Shakrullapur and Farrukhabad.
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(c) Yes Sir, as reported by the
Superintendent of Police Fatehgarh.

(d) Reasons for the delay are not
vet known.

(e) No arrests have been made so

far, )
v

U.S.S.R. Pavillion at World Agriculture
Fair

2583. Shri Madhusudan Rao: Will
the Minister of Feod and Agriculture
be pleased to refer to the reply given
to Unstarred Question No. 1823 on
the 6th April, 1960 and state:

(a) how the exhibits displayed by
U.S.SR. Government at the World
Agriculture Fair and since presented
to Government of India have been
distributed;

{(b) whether they have been given
10 some society or State Governments;
and

(c) if so, the details thereof?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) to (c). A statement
is laid on the Table. [See Appendix
IV, annexure No. 74.]

Central Council of Ayurvedic
Research

2584, Shri Madhusudan Rao: Will
th. Minister of Health be pleased to
state:

(a) the amount of grant given 1o
Central Council of Ayurvedic I}esearch
during 1959-60 and 1960-61;

(b) the total amount sanctioned to
the Council for further research in
Ayurveda during the same period; and

(¢) the number of Research In-
stitutes, if any, of the Council?

The Minister of Health (Shri Kar-
markar): (a) and (b), The Central
Council of Ayurvedic Research was
set up by the Government of India
in October, 1959 replacing the Ayurve-
dic Advisory Committee. The expen-
diture in connection with this council
is met from the sanctioned budget

provision for the development of
Indigenous Systems of Medicine,

(c) There are no Research Institutes
directly functioning under the Coun-

cil.
o/
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Cases of Corruption on Railways

2586. Shri Dharmalingam: Will the
Minister of Rallways be pleased te
state:

(a) the number of cases of corrup-
tion on the part of the Railway em-
prloyees investigated by the Vigilance
Department during 1958-59 and 1959-
60; and

(b) the category of officers involv~
ed, Class-wise?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a)

1958— 59 1959—60
2644 2157
®) 1958—59 1959—69

Gaz. Non-gaz. Gaz. Non-gaz,
109 2526 101 2215
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Caning of Railway Employees

2589. Shri Assar: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that there
was caning by Railway Police on
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Western Railway employees on 1st
March, 1960 behween Andheri and
Churchagate Stations;

(b) if so, the reasons therefor:

(¢) whether there was any demand
from Railway employees to enquire
into the matter;

(d) if so, the nature of the demand;
and

(e) the action taken by Government
in the matter?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) It is aot
a fact that Railway Police resorted to
cane charge on Western Railway em-
ployees on 1st March, 1960 between
Andheri and Churchgate stations.

(b) to (e). Do not arise.

Rail Concessions to Primary Teachers

2590. Shri Assar: Will the Minister,
of Railways be pleased to state:

(a) whether it is a fact that Rail-
ways have relaxed terms of conces-
sions to primary teachers for Bharat
Darshan; and

(b) if so, the details thereof?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) and
(b). The teachers of primary schools
were allowed the concession of first
class travel on payment of second
class mail fares, second class travel
on payment of third class mail fares
and third class travel on payment of
half-third class mail fares when tra-
velling on educational tours to visit
places of historical, geographical and
cultura] importance, in parties of not
less than four. From 1-6-1959, this
concession is granted even when they
travel singly, on produciion of the
requisite certificates.

Accident near Poona

2591, Shri Assar: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that there
was accident to a goods-train on
Southern Railway between Adarki and
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Wathar Station 50 miles from Poona
on the 3lst March, 1960,

(b) if so, the causes thereof;
(¢) the total amount of loss;

(d) whether it is a fact that passen-
gers were put to great inconvenience
on account of the accident; and

(e) if so, the details thereof?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): (a) Yes,
the accident took place at about 01.30
hours on 1-4-1960.

(by The cause of the accident is
under investigation.

(c) The approximate cost of damage
to Railway property was Rs. 5,580.

(d) and (e). As a result of the acci-
dent the train services on the section
were affected and arrangements had
to be made not only for the tranship-
ment of passengers and their luggage
at the site but also for regulation of
the traffic at some other important
stations on the section. Everything
possible was, however, done to miii-
gate the inconvenience to the passen-
gers including by way of running a
special train from Poona to Bombay
and also by serving refreshments and
food to the passengers at some stations

Derailment of Train at Dhutra

2592, Dr. Samantsinhar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that one
shunting rail engine was derailed with
four goods wagons on the 30th March,
1960 at Dhutra Railway Station of
South-Eastern Railway;

(b) if so, the causes
dent;

(c) the details of the casualties and
the total amount of loss suffered as a
result of this accident: and

of the acci-

(d) the action taken against those
held responsible for this accident?

The Deputy Minister of Railways
(Shri 8. V. Ramaswamy): (a) Yes,
1

the engine and only two wagons ncxt
to it derailed.

(b) The cause of the accident is
under investigation.

(c) The Guard and Driver of the
train sustained minor injuries. The
approximate cost of damage to the
Railway property was Rs. 6,500.

(d) Suitable action will be taken
by the Railway Administration on
finalisation of the Enquiry Proceed-
ings.

Tramways in Delhi

2593, Shri Kamalnayan Bajaj: Will
the Minister of Transport and Com-
munications ve pleased to state:

(a) the number of tramway lines in
Delhi;

(b) the number of lines operating at
present,

(c¢) whether it is a fact that suffi-
cient transport is not provided for,
specially in areas where tramway lines
are there;

(d) whether there is any plan to
replace those out-dated mode of public
conveyance by modern and efficient
conveyance;

(e) whether it is a fact that Delhi
Corporation is considering the ques-
tion of reconditioning the depleted
tramways at a huge expense;

(f) since how long this problem is
under consideration before Delhi
authorities; and

(g) whether any solution to the
problem has been reached?

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): (a) Three.

(b) Three.

(¢) No. Tram services are sup-
plemented by the Bus services of the
Delhi Transport Undertaking.

(d) and (e). The question of re-
conditioning or replacement of Tram-
ways in Delhi was referred to a sub-
Committee appointed by the Delhi
Transport Committee of the Delhi:
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Municipal Corporation. The sub-Com-
- mittee has since submitted its report
to the Delhi Transport Committee. The
latter has passed on the report, to-
gether with its views thereon, to the
. Delhi Municipal Corporation.

(f) Since 1953.

(g) The Delhi Municipal Corporation
is expected to take a decision in the
. matter shortly.

Delhi Milk Supply Scheme

2594, Shri D. C. Sharma: Will the
Minister of Food and Agriculiure be
pleased to state:

(a) whether Government have ex-
amined the possibilitv of introducing
home-delivery of milk under the

. Delhi Milk Supply Scheme; and

(b) if so, with what results?

The Deputy Minister of Agriculture
- (Shri M. V, Krishnappa): (a) and (b).
Home delivery is undertaken in res-
pect of hospitals, hostels and canteens
where supply is made in bulk. Milk
is sold to the public from depots only
and it is not possible to undertake
home delivery for the public as, firstly
that will make milk more expansive
and, secondly, there is a danger that
milk may be adulterated, during tran-
sit from depots to residences.
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Bridge on National Highway No. ¢

“'2596. Shri P. G. Deb: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether Government have decid-
ed to have temporary bridges made
permanent on National Highway No.
6 from Barakot to Sambhalpore; and

(b) if so, when the bridges are like-
ly to be completed?

The Minister of State in the Minis-

' try of Transport and Communications

(Shri Raj Bahadur): (a) Yes, Sir.

(b) In the Third Five Year Plan if
sufficient funds are available.
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School Teachers as Postmen

2597. Shri P. G. Deb: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether school teachers in
Orissa are to work as postmen in the
villages; and

(b) if so, why and the amount to
be paid to them for the purpose?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
No.

(b) Does not arise,
///Vizianagaram-ltaipur Section

2598. Shri Madhusudan Rao: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
Vizianagaram-Raipur secction of the
S.E. Railway has been neglected in
regard to train scrvices and improve-
ment at the Railway stations;

(b) if so, the reason therefor; and

(c) if the reply to part (a) above
‘be in the negative, the nature of im-
provements made and various facilities
provided during 1959-60?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
The section between Vizianagram and
Raipur, is at present, served by two
passenger trains each way. These
trains stop at all stations and serve
the interesits of not only the through
passengers but also the short distance
passengers travelling from station to
station. With their schedules, the
Waltair-Raipur passenger trains pro-
vide convenient services between
Vizianagram and Raipur. Timings of
these trains have, as far as possible,
been adjusted to provide connections
at Vizianagram and Raipur, with the
Mail, Express and Passenger trains
of the East Coast and Main line sec-
tions of S.E. Railway respectively.
There is no overcrowding on these
trains. .

All the stations on Raipur-Viziana-
gram section are provided with basic

amenities. The annual programme of
amenity work is drawn up by the
Railway User’s Amenities Committee
keeping in view the total amount of
funds available and the relative im-
portance, urgency and need for works
at different stations. Works have been
sanctioned during the Second Plan
period designed to effect further im-
provements at stations on the
Vizianagram-Raipur section. /j
Railway Over-Bridge near Keeling
Road, New Delhi

2599. Shri D. C. Sharma: Will the
Minister of Health be pleased to state:

(a) whether there is a proposal to
construct an over-bridge connecting
Keeling Road and Rahjit Singh Road
in New Delhi;

(b) if so, whether the proposal has
been finalised;

(¢) the cost to be incurred on the
overbridge; and

(d) when it will be ready?

The Minister of Health (Shri Kar-
markar): (a) A proposal for the con-
struction of an over-bridge connecting
Keeling Road and Ranjit Singh Road
has been made in the draft studies for
the Master Plan for Greater Delhi
now under consideration of the Delhi
Development Authority.

(b) No. \
(c) Does not arise.

(d) A decision on this recommenda-
tion will be taken when the final Mas-
ter Plan for Greater Delhi is consider-
ed by the Government of India.

Lady Hardinge Hospital, New Delhl

Shri Ajit Singh Sarhadi:

2600-9 Shri Ram Krishan Gupta:

Will the Minister of Health be
pleased to state:

(a) whether it is a fact that radium
treatment is not being prescribed or
given in the Lady Hardinge Hospital
for the last two months; and
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(b) if so, the reasons therefor?

The Minister of Health (Shri Kar-
markar): (a) and (b). Yes. It has
been suspended as there is no fully
qualified person at present to attend
to this work.

A LI Trans-Atlantic Record

2601. Shri Raghunath Singh: Will
the Minister of Transport and Com-
munications be pleased to state
whether it is a fact that Air India on
the 11th April, 1960 claimed a new
Trans-Atlantic record for flight from
New York to London in 5 hours-and
26 minutes beating the record estab-
lished by a Pan American Boeing 707
Jet on the 30th November, 19597

The Deputy Minister of Civil Avia-
tion (Shri Mohiuddin): The Air India
International have reported that they
had a Boeing flight from New York
to London on the 9th April 1960 and
not on the 11th April and that they
had not claimed a new Trans Atlantic
record for that flight. The time taken
by the flight was actually five hours
and forty three minutes.

Wheat for Punjab

2602. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that an as-
surance has been given to the Punjab
Government for supply of sufficient
quantity of imported wheat to build
up an adequate reserve for State trad-
ing operations; and

(b) if so, the details thereof?

The Deputy Minister of Food and
Agriculture (Shri A. M. Thomas): (a)
and (b). The Punjab Government had
asked for supply of 50,000 tons of
wheat from Central stocks and the
Government of India have so far allot-
ted 25,000 tons.

Railway Quarters at Ratlam

2603. Shri Kunhan: Will the Minis-
ter of Railways be pleased to state:
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(a) the number of quarters con-
structed for Railway employees at
Ratlam during 1959-60;

(b) the number of quarters allotted:
and

(c) the number of employees on the
waiting list as on the 1st April, 19607

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) 56 units
of type I and 36 wunits of type II
quarters. p

(b) 56.
(¢) About 500.
Tobacco Cultivation in Kerala

2604. Dr. K. B, Menon: Will the
Minister of Food and Agriculture be
pleased to siate:

(a) whether it is a fact that the
Central Tobacco Committee is operat-
ing a scheme for the cultivation of
tobacco in Kerala State;

(b) what are the results of the ex-
periment; and

(¢c) what are the varicties of tobacco
grown there?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes.

(b It is too early to assess full
scale results, since the scheme com-
menced only in November, 1958.

(¢) Local types of Chewing and
Snuff tobacco, besides Jaffna tobacco.

Wheat Mission

2605. Shri Halder: Will the Minister
of Food and Agriculture be pleased to
refer to the reply given to Starred
Question No. 1239 on the 1st April,
1960 and state:

(a) whether any proposals have
been submitted by the Wheat Mission
to the Government of India; and

(b) if so, what are those proposals?

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas):
(a) and (b). No proposals have beem
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received by the Government of India.
The Mission will report to the Wheat
Utilisation Committee in Washington.

‘Welfare Officers for P. & T., Orissa
Circle

2606. Dr. Samantsinhar: Will the
Minister of Transport and Commu-
nications be pleased to state:

(a) whether it is a fact that the
welfare of the Posts and Telegraphs
Department Staff in Orissa Circle is
now being looked after by one Welfare
Officer stationed at patna in Bihar;

(b) whether the Government pro-
pose to appoint a scparate Welfare
Officer at Cuttack for the Staff of
Orissa Circle; and

(c) the dctails of the staff welfare
activities in Orissa since 19517

The Minister of Transport and Com-
munications (Dr, P, Subbarayan): (a)
Yes.

(b) No.

(¢) 2 Cooperative Societies, 3 Can-
teens. 6 Tiffin Rooms, 10 Recreation
Clubs, 14 Cycle Stands and 32 Wel-
fare Committees have been establish-
ed.

Quarters for Post and Telegraph
Employees

2R/07. Shri Maniyangadan: Will the
Minister of Transport and Commu-
nications be plcased to state:

(a) whether there is any propos_al
to construct residential quarters in
Munnar and other places in the high
range arcas in Kothayam District of
the Kerala State for Post and Tele-
graph employees; and

(b) if so, when?

The Minister of Transport and Com-
munications (Dr. P. Subbarayan): (a)
and (b). It is proposed to construct
quarters at Munnar, Vandiperiar and
Peermade. The demarcation of the
Post Office sites at these places has
yet to be done by the State Govern-
ment. On its completion, the building
proposals will be taken up.

137 82

12 hrs.
MOTION FOR ADJOURNMENT
SITUATION IN MANIPUR

Mr. Speaker: I have received two
adjournment motions relating to the
situation and firing in Manipur. I am
asking the hon. Minister to state what
exactly the situation is.

Shri Raghunath Singh (Varanasi):
I have given notice of a short notice

question.
S

Mr. Speaker: The Short notice ques-
tion will also be answered now. Some
time ago, Shri Hem Barua and Shri
Braj Raj Singh tabled an adjournment
motion that there is going to be a
sathyagraha in Manipur, they want
Hindi to be used in Manipur and so
on and so forth. In that connection,
1 said that whether theyv want Hindi,
or non-Hindi or responsible govern=
ment, adjournment motion is not the
means and that constitutional methods
have to be adopted. But it seems that
they did not stop with that; they seem
to have gone and occupied some places
which resulted in firing and so on. I
am recally sorry to hear that people
want to force the issue on the Gov-
ernmeni and take the law unto their
hands. I was about to say that it is
purely a matter of law and order, and
nobody can force himself on the Gov-
ernment. Anyhow, as there has been
firing, I have requested the hon, Minis-
ter to say what exactly has happened.

Shri Braj Raj Singh (Firozabad):
Since Manipur has no Legislature,
this is the only fourm where their
grievances can be ventilated.

Mr. Speaker: That is not my point.
The hon. Members tabled an adjourn-
ment motion here, giving a charter
of demands, saying they want Hindi,
they want a Legislature, they want
this and they want that and if these
demands are not conceded they are
going to launch sathyagraha. I dis-
allowed it on the ground that consti-
tutional remedies have to be adopted.
Now they have come forward with an
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[Mr. Speaker]

adjournment motion that these people
Jave gone on sathyagraha, there has
been firing and so on. Actually, this
is a consequence of the earlier action.

Shri Hem Barua (Gauhati): No, Sir.
People have not resorted to the use of
force on the Government. These de-
monstrations are peaceful demonstra-
tions and even the news items in the
papers that have dubbed the
demonstrators as the agitators have not
mentioned a single case of violence
on the part of the people. Even if
there is violence on the part of the
people, the violence on the part of
the people against the boyine violence
of the Government is something like
the violence of the mouse against the
cat. These peaceful demonstrators
have becn fired upon and lathi charg-
ed injuring many people including 29
women. Some of them are very
seriously injured.... (Interruptions).

Shri Braj Raj Singh: Why should
they go on firing and lathi charging
the people?

Mr. Speaker: T am not going to allow
this uncontroliable talk in the House.
Now, the hon. Minisier.

The Minister of Home Affairs (Shri
G. B. Pant): I am sorry that in spite
of the request that has been repeated-
ly made by me, and others also, that
Parliament alone is seized of consti-
tutional matters and that no changes
in the Constitution can be brought
about by unconstitutional means and
also that if we are to maintain demo-
cracy in our country then we must
abjure violence......

Shri Braj Raj Singh: Nobody has
used violence.

Shri G. B. Pant: I am sorry, that the
Socialist. Party, is going to launch the
All India Sathyagraha from the 1st
of May....(laughter).

Shri Braj Raj Singh: Why should
they laugh?

The Minister of Mines and OQil (Shri
K. D. Malaviya): It is an all-India
sathyagraha that they are launching
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Shri G. B. Pant: They made a num-
ber of fantastic démands and made
their first experiment in Manipur.

Shri Surendranath Dwivedy (Ken-
drapara): May 1 say that in Manipur
all other parties have joined together
in the demand for responsible govern-
ment? It is not one party alone.

Shri G. B. Pant: Not only the PSP,
or the Congress, but even the Naga
Council, the Kukis and others have
dissociated themselves from the pre-
sent so-called sathyagraha movement.
When I referred to the Socialist Party,
of course, I was not referring {o the
PSP. We have greater confidence 1in
PSP's sense of perspective and 1 did
not mean anything. . . .

Shri Surendranath Dwivedy: PSP
has not dissociated from the Manipur
sathyagraha. That they have done
only in the case of the all-India
sathyagraha.

Shri G. B. Pant: Even in Manipur
the PSP has declined to join the move-
mnens.

Shrimati Renu Chakravartty
(Basirhat) All parties have joined the
movement.

Shri G, B. Pant: That is hardly cor-
rect. Well, I considered what. 1 said
as a compliment to the PSP and I do
not see why there should be anv
caveat in this connection.

Since about the 1st of April there
has been a demand for the immediate
establishment of responsible Govern-
ment in Manipur. They seleclted the
IJst of April for starting this.

Shri Braj Raj Singh: May I say that
it was on the 10th of April and not
1st? (Interruptions).

Shri G. B. Pant: Well, any date that
may serve the purpose can be, I think.
welcomed by those who are interest-
ed in a movement. So, they started on
the 1st of April. Well, the processions
and meetings etc., they went on and
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the administration allowed them to do
what they liked. But, on the 11th
of April, after they had all these
meetings etc., about 1,000 persons, in-
cluding alsoc a few women, blocked
all roads leading to Imphal and also
the bridges within that town in the
Imphal river in between. The road to
the airport was blocked at three places
and the IAC passenger bus was not
"allowed to proceed to the airport. All
trade and business were brought to
a standstill. To prevent the IAC
daily service plane from landing about
150 heads of cattle were driven to
the airport so that on that particular
day ho aircraft with the passengers
or goods could land there. The Chief
Commissioner had to advise the plane
to go back as otherwise it might lead
to some very unfortunate conse-
quences.

After that. the offices were picketed.
The Secrctariat was picketed from day
to day, not by one or .two but by
hundreds of people. The offices vir-
tually ceased to function. The Officers
did not disturb these pcople: but only
tried to persuade them to let them
work, and patiently watched these
activilies which to some, whether here
or outside. may appear to be verv
commendable, but I think to ecvery
sensible people would seem to be
something abominable.

Shri Nagi Reddy (Anantapur): You
encouraged it. . . . (Interruption).

Shri Hem Barua: The word ‘abo-
minable’ should not be there....(In-

terruption).

Shri Nagi Reddy: If it was not abo-
minable to remove a Government in
one place, how could it become abo-
minable to ask for a responsible gov-
ernment? They are only asking for
a responsible government. . . (Inter-
Tuption).

Shri G. B. Pant: Many people may
want responsible government and
some of those with different ideologies
may want to replace the present sys-
tem of democracy by other methods...
(Interruption).
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Shri Braj Raj Singh: There ¢ no:

question of that sort of thing . . .
(Interruption).

Shri Nagi Reddy': The system does-
not. . . .(Interruption).

Shri G, B. Pant: But if they were
to picket roundabout (Shri Nagi Red-
dy: Why not?) the Secretariat and the
offices here (Shri Nagi Reddy: Why
not?) and not allow them to function, .
I imagine that the responsible mem-
bers of the Communist Party, who
are here, would condemn such a course
of action on the part of such people.

Shri Nagi Reddy: We learnt it from
you in Kerala. To offer satyagraha
and to picket Government offices is
the right of the people who want a
responsible government.

Shri G. B. Pant: So far as Kerala
is concerned, I think let us not talk.
about the past (Shri Nagi Reddy: Why
not?) though, if I were to unravel the
whole story (An Hon. Member: Oh!
yes) it would not redound wvery much
to your credit. But let us lcave that
alone. Lect us talk of Manipur.

That is, Sir, what happened on the
11th. Then, after that. as I said, the
offices, the Sccretariat, the Deputy
Commissioncer’'s and the Chief Com-
missioner’s residences at a time were -
all picketed and, as I have already
said, all official work was virtually
paralysced. This went on for days and
days continuously till yesterday.

On the 14th April several persons
went and surrounded some of the
offices as they had done previously.
Then there was a procession of stu-
dents. They wanted the examina-
tions, which were to start the next
day, to be postponed. The Administra-
tion cven got those examinations post-
poned so that the boys might not get
irritated and might no be misled.

On the 16th April again 3,000 stu-
dents went round in a procession.l_but
nobody interfered because these young
men were supposed to be led by others,
Then there was some damage also in
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certain places to which I would not
like to refer. On the 17th April it
was decided to intensify the so-called,
I think altogether misconceived, satya-
graha. Then, from the. . .(Interrup-
tion) 20th April vigorous and inten-
sive picketing was carried out in all
offices on this particular day and the
vehicles of the Manipur State trans-
port were prevented from leaving the
garage. ... (Interruption). About 600
persons surrounded the Imphal Police
Station and immobilised 80 policemen
inside. Even then, the Police refrained
from doing anything in order to be
able to regazin their own liberty and
suffered silently. On the 21st April
hundreds of women squatted in the
Chief Commissioner’s compound and
threatencd not to leave until their de-
mands were conceded, that is, the im-
mediate establishment of responsible
government or the recognition of
Manipur as a State. The Chief Com-
missioner with great tact succceded
in extricating himself.

Then, some persons were supposed
to be carrying with them certain
things to which too 1 would not refer,
and trucks (An lHon Member: What
are they?) on their way to Dimapur
to fetch supplics of rice and kerosene
were slopped by the agitators some
eleven miles from Imphal. The IAC
bus was again prevented from pro-
ceeding to the Imphal Airport on the
23rd April. At about 9-30 pm. a
mob 300 strong tricd to hreak open
the shop of Amar Singh and Man
Singh and that of ansther Punjabi.
Then the clashes within the town
itself began to increase. Forcible col-
lection of funds has been made by the
agitators from passers-by on public
thoroughfares. Certain sections of the
people were Dbeing abused and
prevented from moving about the
town. Movement of transport was
also being interfered with. Work in
Government orfices had come to a
standstill, particularly from the 20th
April because of this intensive picket-
ing. The bazer was forcibly closed on
many occasions and the prices of
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essential commodities were rising. In
the circumstances the Administration
was forced to issued an order under
section 144 very early on the morn-
ing of the 25th prohibiting among
other things the assembly of five per-
sons.

Then, in spite of that crowds of
picketers collected at the Secretariat
and the Chief Commissioner’'s office
and they would not disperse till the
Police had to take recourse to a mild
lathi charge.

Shri Braj Raj Singh: Only mild!

Shri G. B. Pant: A  determined
mob of about 5,000 strong collected
and took up a menacing attitude for
about two hours. Women were placed
in front of the mob and also surround-
ed the Police Station. In the circum-
stances tear gas angd lathi charge had
to be resorted to. At about 4 p.m.
violence started aimed at damaging
the Police wireless station and the
vehicles of the Manipur State trans-
port. The District Magistrate rushed
to the spot. The mob there also
started pelting stones. One Manipur
Rifleman was injured seriously as
also another Policeman. The District
Magistrate had only about ten men
with him. Finding his party wastly
outnumbered and in grave danger,
he had to order firing and, according
to the information available, six per-
sons were injured in the course of
this firing. A number of men have
been arrested and some have also
gone to the hospital.

Shri Nagi Reddy: How many women
have gone to the hospital?

Shri G. B. Pant: So far as I have
this information before me iy concern-
ed, 20 women have been admitted to
the hospital.

Shri Nagi Reddy: And it was mild
lathi charge! (Interruption).

Shri G. B. Pant: But if brave men
put women in front....(Inferrup-
tion).
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Shri Nagi Reddy: Does the hon.
Home Minister think that the women
have no right to fight for democracy
and only men have it.. (Interruption)?

Shri G. B. Pant: So far as this
question is concerned, in the circum-
stances I wonder if the Administration
has not exercised commendable res-
traint and forbearance and whether
any responsibile person in thiz House
would like campaigns of such violent
nature . . . (Interruption).

Shri Braj Raj Singh: There was no
violence. Violence was from your
side.

Shri G. B. Pant:...... lawlessness,
disorder and so on. So far as this
Manipur State is concerncd, it has an
income about Rs. 35 lakhs. Ils popu-
lation is no more than about six lakhs.
It is less than half the population of
perhaps most of the districts in the
country. The Central Government
with the approval of Parliament is
spending about Rs. 5} crores apart
from what js being allotted to the
State for the projects included in the
Plan for the betterment and welfare
of the people of the State. The set-up
under which the territory is function-
ing was approved by Parliament only
about three years ago.

Shri Braj Raj Singh: What about
Bombay-Gujarat?

Shri G. B. Pant: So I appeal to this
House to take a charitable, and a
just, view of the thing, and would
request them not to countenance such
steps, or to give such an impression
to the people who are carrying on
such lawless activities that they have
the sympathy or support of anyone
here. I hold that these adjournment
motions have absolutely no substance
and they should be disallowed,

Shri Braj Raj Singh: May I put
one question.

Mr. Speaker: Order, order.
330 (Ai) LSD—4.
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Shri Braj Raj Singh: With regard
to responsible Government, I have
nothing to say, but what has the Home
Minister {0 say with regard to the
other demands which have been made
by the people of Manipur?

Shri G. B. Pant: Immediate replace-
ment of English by Hindi in Manipur?

Shri Braj ‘Raj Singh: And that is a
demand of the people of Manipur, not
by me or anybody else.

Shri G. B. Pant: I am not aware at
least of that.

Mr. Speaker: An elaborate st.até-
ment has been made by the hon. Home
Minister. \

On the 20th instant when an ad-
journment motion was tabled here
sayving that satyagraha was going to be
started if the demands for establishing
a Legislative Assembly there, intro-
duction of Hindi as the official langu-
age etc, were not granted, I said
there were legitimate methods of
pesuading this House to change the
Constitution. Any hon. Member can
bring a Bill for amending the Consti-
tution, making Manipur an autono-
mous State like other Siates. Instead
of that, unfortunately the people there
seem to make it impossible for the
administration to carry on. In the
circumstances, I would not be well-
adviced to allow even a discussion of
this matlter here. If picketing goes on
harmlessly, that is one way of
expressing their view, but it is quite
a different thing if they picket and
make it impossible for the officers to
enter the offices and carry on the
administration, or if they send cattle
to the aerodromes to prevent passen-
gers coming. These are all unfortu-
nate events.

Shri Braj Raj Singh: Why can'{ they
meet them peacefully?

Mr. Speaker: Hon. Members want -
to have democracy, they can have it
by persuading, by moving and amend-
ment of the Constitution.
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Shri Braj Raj Singh: The Govern-
ment refuse to be persuaded.

Mr. Speaker: I would certainly
advise the persons in charge not to
carry on this kind of movement.
There are other methods open. I can-
not give my consent to this motion.

12.24 hrs.
PAPERS LAID ON THE TABLE

JoinT COMMUNIQUE OF THE INDIAN AND
CHINESE PrRIME MINISTERS

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): I beg to lay on the Table
of the House a copy of the joint com-
munique issued last night as a result
of the conversations that I have been
having with Prime Minister of the
People’s Republic of China. [Placed
in Library, See No, LT-2123/60].

Shri Braj Raj Singh (Firozabad):
In view of the joint communique
which has already appeared in the
press, may we know from the Prime
Minister what immediate steps he
proposes to take now to get the terri-
tory which is already occupied by the
Chincse vacated?

Shri Hem Barua (Gauhati): I would
like to know the trend of the dis-
cussions that the two Prime Ministers
had, because the whole country is
anxious to know about it, and the
newspapers are not capable of giving
the information. The Chinese Prime
Minister has already held a press con-
ference.

Shri Vajpayee (Balrampur): I want
to say the House should be given an
opportunity to discuss the whole
situation.

Shri Mahanty (Dhenkanal): The
joint communique has already appear-
ed in the press. Therefore, there is
practically nothing very significant in
laying that document on the Table of
the House. What we would like to
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know, and what we expect from {t.he-
Prime Minister, is clarification about
the six points which have been men-
tioned by the Chinese Premier. In
fact, we find there enunciation of the
principle of a plebiscite in the border
areas.

Mr. Speaker: We are not having a
discussion. What does he want? If
there is a statement, let him read it
properly,

Shri Mahanty: We want that there
should be a full-fledged discussion of
this.

Shri Braj Raj Singh: Before

Parliament adjourns.

Shri Mahanty: Many crucial issues
have been raised.

Shrij Jawaharlal Nehru: Last night,
soon after the issue of the joint com-
munique, Premier Chou En-lai held a
press conference. It was a very pro-
longed press conference which, I
believe, lasted for about two hours
and a half. There is some reference
to it in this morning’s papers, but they
have been unable to give a full report,
which possibly may appear tomorrow.
I myself have not seen the full report
of that, but such things as I have
seen indicate that he had naturally
stated and given expression to his
point of view, which, very often, is
not our point of view, of the Govern-
ment of India. It is possible some
misapprehension might arise occasion-

ally.

The hon. Member refers to the six
points.

‘Shri Mahanty: But what are our
reactions to these six points?

Shri Jawaharlal Nehru: We do not
agree to them. The points were—Ik
am reading from the script which he
gave to the press:

“1, There exist disputes on the
boundary between the two sides.”

Of course, there exist disputes. That
is the first point.
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“2. There exists between the two
countries a line of actual control
up to which each side exercises
administrative jurisdiction.”

Shri Mahanty: This is very impor-
tant.

Shri Khushwaqt Rai
Because that is what
Minister said.

(Kheri):
the Defence

Shri Jawaharlal Nehru: It may be
very important, it is very obvious too.
It is obvious, I do not know where the
importance of it is.

Shri Mahanty: [ may be pardoned
for interrupting, but docs the Prime
Minister draw a line of distinetion
betwceen the area under administrative
contrel and the geographical area?
That we would like to knocw., We have
our sovereignty.

Shri Jawaharlal Nehru: There is no
question of administrative control or
any control. Whalt it says is, not very
happily, not corrcctly, but broadly,
that there is a line of actual control
broadly meaning military control.

Shri Hem Barua: That would mean
that Long Ju and part of Ladakh
would be in their hands, and the
status quo should be maintained.

Shri Jawaharlal Nehru: Long Ju is
in their hands, that is under military
control. It is military control, it
means military control.

“3.  While determining the
boundary between the two coun-
tries, certain geographical princi-
ples such as watershed, river
valley and mountain passes could
be applicable equally to all sectors
of the boundary.”

It is g principle laid down that water-
sheds are applicable, and we naturally
agree that watersheds are very im-
portant factors; it is the most im-
portant factor in mountainous regions,
river valleys etc. It does not carry
us anywhere,
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“4, A settlement of the boundary
question between the two coun-
tries should take into account the
national feelings of the two
peoples for the Himalayas and the
Karakorum mountains.”

I take it as a response to the fact
that the Himalayas are an intimate
part of India and Indian culture and
all that.

Shri Vajpayee: What about Kara-
korum?

Shri Jawaharlal Nehru: If the
Chinese feel strongly about the Kara-
korum, they are welcome to do so, J
have no objection to it.

Shri Hem Barua: Do they mean 2
plebiscite there?

Shri Jawaharlal Nehru: There is
no reference to a plebiscite anywhere.
1 do not know where the hon. Mem-
ber got hold of the plebiscite. We
cannot have a plebiscite of the moun-,
tain pcaks in the Himalayas.

Shri Hem Barua: Of the mountaip
people, I mean.

Shri Jawaharlal Nehru: Then,

“5, Pending settlement of the
boundary question through discus-
sions, both sides should keep to
the line of actual control and
should not put forward territorial
claims as preconditions, but
individual adjustments may be
made.”

Whatever the explanation of that may
be, it is rather an odd way of pulling
it, Presumably it means that they
will not discuss anything unless the
territorial claim is accepted. It may be
that; it is not quite clear.

“g. In order to ensurc tranquil-
lity on the border so as to fac_ili-
tate the discussions, both  sides
should econtinue to refrain {from
{patrolling along all sectors of the

boundary.”
An Hon, Member;: Which boundary?
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Shri Jawaharlal Nehru: This is
what he has said. This is not some-
thing that I agreed to. In fact, he
said before stating this, that:

“On the boundary question, it is
not impossible for the two sides
to find commmon points or points
of proximity, which in my view
may be summarised as follows:

and then he has summarised them.
He has given his view; it has not bcen
clear, but there it is. Anyhow, I am
not agreeable to this particular
approach, bu’ I should like to make
one or two things clear.

I believe he was asked something
like ‘Were you asked to vacate?’. In
what form, I do not remember. He
said, ‘No' or something to that effect.
I think his answer was......

Shri Vajpayee: He is reported to
have said that the issue of Chinese
aggression was not raised by India.

Shri Jawaharlal Nehru: He said
that he was not asked to wvacate or
something like that.

The Prime Minister of the Chinese
People’s Republic presumably came
here because something important had
happencd, the important thing being
that according to us, they had entered
our territory, over a large area of our
territory, which we considered aggres-
sion. That was the whole basis of his
coming here. -1 if hon. Members
may remember, in one or two public
statements I made at the airport and
at the banquet, 1 had repcatedly
referred to something having been
done which shouldq be undone.

Shri Braj Raj Singh: Which we all
appreciated.

Shri Jawaharlal Nehru: The whole
argument was based, our argument
was based, on the Chinese forces
having come into our territory. Their
argument was based on the fact that
they have always been there, that is
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to say, not those particular forces,
but that the Chinese authorities
either of Sinkiang in the north or of
Tibet have been in constructive or
actual possession of those areas, not
now, but for two hundred years. That
was such a variance, such a tremen-
dous variance in the factual state that
there was no meeting-ground, when,
according to us, and we repeat that
now too after all these talks, that
their forces came into this area within
quite recent times; naturally, they
did not enter a broad area on one
date, but in the main, they had come
to this area in the course of the last
vear and a half or so. That is our
position. Some may be even less
than a year, some .may be a little
more than a year, and some may be
a little more than that. I am talking
about the western sector. That is our
case, to which we hold.

Their reply to that was tnat they
have been in constructive and actual
possession or actual posscssion of this
for two hundred years. Now, there is
some difference, factual difference
between the two statements, a very
considerable difference, and there it is.
And naturally, in the course of our
long talks, we considered wvarious
things they had to say and I had to
say. We listened to each other. May
I remind the House that in talking
with interpreters having to interpret
Chinese into the English language, it
is a very laborious process? Broadly,
it takes three times the amount of
time that a normal talk takes, that is
to say, an hour's talk will become a
three hour talk with interpretation
into Chinese, not double but three
times. And so, very prolnged talks
took place. And this basic disagree-
ment about historical and actual facts
came up again and again.

Now, we are gquite clear in our
minds about our facts, and we are
prepared to, and we did state them,
and we are prepared to establish them
with such material as we have got.
The Chinese position was, as I said,
basically different facts; historically,
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actually, practically,
different.

they are quite

Also, the attempt was made, it was
frequently staied, 10 equate the
eastern sector with the western sector.
That is, according to the Chinese,
although in the eastern sector, we had
no right to be there, we had never-
theless advanced gradually in the
course of the last few ycars, last six
or seven or eight or ten years, to the
present boundary line which we call
the MacMahon Line. They equated it
to the western sector, although the
conditions are quite different and the
facts are quite different.

So, the position emerged that apart
from friendly sentiments and all that,
the actual discussion came against a
rock of an entirely different,
set of facis. If facts differ,
inferences differ, arguments  differ;
after all, every argument, every
infercnce, depends on  a. certain
set of facts. If the basic facts are
different, then, there is no meeting-
ground at all, unlss some slight clari-
fication takes place about certain basic
facts.

Therefore, it was suggested and
ultimately agreed to, that these facts
should be explored from the matcrial
available with us and with the Chinese
Government. I had suggested that it
might be done here and now, but, to
that, while we were prepared to do it,
they said they did not have most of
their material here, so that we could
not advance much on that line.

Shri Braj Raj Singh: To gain time.

Shri Jawaharlal Nehru: Thereafter,
it was suggested that this pure
examination, factual examination
might be done on an official basis
later, that is, after our talks, and this
was agreed to.

It is obvious that the officials who
might do it have no authority or
competence to deal with this problem
in the sense of suggesting anything, in
the sense of dealing with the political
aspect of the problem or suggesting
any solution or recommending any-
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thing; they cannot do it. It is not
their function. All they can do is to
examine such facts, and as is stated in
the commmunique, to more or less list
the facts that are agreed to, the facts
on which there is a difference of
opinion or such on which perhaps
some further inquiry may be neces-
sary. Anyhow, I do not imagine that
this process will clarify the situation
and make it easy of solution. I do
not think so, but it might somewhat
make some basic facts clear or at any
rate, we would know exactly on whot
evidence their case stands. For the
moment, we do not know that except
what they state. They know to some
extent our evidence, not all of it
because when they could not produce
all their evidence, there was no reason
why we should produce all of it.
Anyhow, that is the position in this
communique that a committec or a set
of officials,—to call it is committee was
not correct—some of our officials are
going to meet some of their officials
with our set of facts, material, docu-
ments ete. and to examine their set of
material, maps, documents, and
all these—there are such things
as revenue reports, revenue
records, collection of taxes
and all kinds of things. They will
give an objective report which, pre-
sumably, would not be a report in
which both agree. But anyhow they
will draw up a list.

That is as far as we have gone at
present—to present that report. Then
presumably that report will be consi-
dered by the two Governments and
they will decide what other steps
might be taken.

There are two things which I would
like to clear up. As I said, I have not
seen the full report of Premier Chou
En-Lai’s Press Conference.

Shri Surendranath Dwivedy (Kend-
rapara): Is there a time-limit fixed
for the discussion and submission of
the report?

Shri Jawaharlal Nehru: Yes, the
hon. Member will find that mentioned
in the Joint Communigque.
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Shri Ranga (Tenali): The earlier
discussion took more than a year!

Shri Jawaharlal Nehru: In the
Communique itself a period of four
months has been fixed for this pro-
cess, for the meetings which are going
to take place in Peking and New Delhi
—two centres—for examining these
papers. Probably the first meeting
will take place right at the beginning
of June, the first weck of June. No
exact date has been fixed.

Broadly speaking, the position,
therefore, is that after these prolonged
talks, which consisted of our stating
fully whatever we thought about our
respective stands and positions, we
were unable to convince each other
and we—both partics—remained un-
convinced at the end of it—
we standing for what the
House knows we stand for, and they
standing for something  entirely
opposite and based on an entirely
different set of facts. We thought that
in the circumstances it was desirable
from many points of view to pursue
this line of inquiry at the official level,
without any authority to the officials
to come to any decisions, and then
take this up. Mecanwhile, obviously
when this is being done—and other-
wise too—we have to avoid clashes
on these border arcas, because these
clashes do not help anybody.

That is the position. 1 would gladly
have answered any further question
that is asked of me but for the fact
that we are very much short of time
for discussing these wvarious things.

Shri Vajpayee: We want a discussion
on the gquestion,

Shri Khadilkar (Ahmednagar):
Apart from these claims and counter-
claims baseq on either historical data
or actual possession, as the Prime
Minister suggested in his speech of
welcome, namely, that the primary
issue was the restoration of the
atmosphere of peace which had abso-
lutely disappeared, was there any
reciprocation of that sentiment from
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the other side during the course of
the talks?

Shri Jawaharlal Nehru: How am I
to answer that? As far as I remem-
ber, I said ‘good faith’. Obviously
when there is a conflict, one of the
elements which helps in removing it
is good faith and, of course, peace. We
were always coming against this hard
rock of an entirely different set of facts
This House accepts a certain set of
facts which we have ventured to place
before it with some confidence that
they are correct and which we have
believed. Now they produce am
entirely different set of facts relating
to what had happened for 200 or 300
years plus what has happened in re-
cent years.

So it becomes a little difficult te
discuss. If one is fairly clear about
some basic facts, one can
draw inferencces and discuss. But
when the basic facts are so completely
different, some kind of an attempt
should be made to find out what the
basis is for those facts.

Shri Braj Raj Singh: In view of
what has been said by the Prime
Minister about our attitude—he also
said that both have remained un-
convinced on these matters—I want
to know whether he is convinceq that
these meetings of the officials at
Peking and New Delhi, our officials
and the Chinese officials, will bring in
any fruit? Or will it be some sort
of a roving commission which will not
bring about any result? Does he not
propose to take some immediate steps?

Shri Jawaharlal Nehru: How can I
say? I just said that they may—I
hope they will—throw some light on
the factual situation. But by them-
selves they cannot take us very far.
That is all they can do. But in a
state of affairs of this kind, one
naturally tries every method which
might prove helpful.

Shri Tyagi (Dehra Dun): I wonder
it it would be possible at any stage
during these negotiations to make the
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people of India aware of their facts
and their claims.

Shri Jawaharlal Nehru: Neither
their facts nor our facls are secret.
Our facts are well-known; so are
theirs except in minor matters. In
two or three sentences, I will place it
before the House now,

Their case is that from immemorial
times, you might say, or at any rate,
for hundreds of wyears, their border
has been the Karakoram Range upto
the Kanakla pass. Unless you have
maps, vou will not be able to under-
stand it. If you accept that border, a
large area of Ladakh 1is cut off.
They say thai of this arca, the nor-
thern part pertained to Sinkiang, not
to Tibet at ail, and the little lower
part to Tibet. That is, broadly, their
case. They say that they came there—
not the present Government but the
previous Chinese  Government—opre-
viously. They referred to something
that I had said in Parliament There
which some hon. Members perhaps did
not like. They took advantage of that
from their own point of view,  They
said, ‘How is possession there in un
area which is an arid area where no.
body lives?’

Shri Hem Barua: We pointed it out.

Shri Jawaharlal Nehru: They said
_that most of this area is like the Gobi
desert. You do not have normal ad-
ministrative apparatus in such areas.
You have constructive control; in ad-
dition, sometimes an administrative
officer goes there, occasionally some
tax collector goes there. They do not
sit, there. It is because it is so de-
serted. During winter periods, no-
body can go there at all; nobody can
move about there. They said, ‘Lut
we have been in constructive and ac-
tual possession of this all along, long
before the present People’s Govern-
ment came, before that too’. That
js  their case, and they gave this
boundary.
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But one thing which is worth notic-
ing is that throughout our correspon-
dence or *alks, the boundaries have
never been given precisely by them,
as we have latitude, longitude, moun-
tain peaks, this and that hon. Mem-
bers will see how even in the White
Paper we have given very precise
boundaries. But in spite of our efforts
to get a precise boundary we did not
succeed except these broad ranges.

An Hon. Member: Did Chou En-lai
invite you to Peking? (Interruptions).

Mr. Speaker: Order, order.

Shri Vajpayee: I may be allowed to
put a question.

Shri Surendranath Dwivedy: Let us
fix some time. (Interruptions).

Shri Kalika Singh (Azamgarh):
There is one important point about
Dalai Lama. (Interruption).

Dr. Ram Subhag Singh (Sasaram):
What is the distance between our
territory which has been occupied by
China and our administered area in
the remaining part of Ladakh? As
it has been agreed, and as our Prime
Minister has also said that we have
agreed to avoid clashes, does it mean
that our patrol personnel will not go
to patrol our territory?

Shri Jawaharlal Nehru: I did not
understand the questions of hon. Mem-
bers. But I will try to answer them
to the extent I understood. There
was a question—I think somebody
asked about Primier Chou En-lai's
invitation to me. My answer to that
was that it is not time when I can
give an answer. In fact, I said that
we must await developments, await
the report of this official commitic:
then we can consider that.

The hon, Member asked me, as far
as I understood, about patrolling.

De. Ram Subhag Singh: Yes.
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Shri Jawaharlal Nehru: If the hon.
Members will see, in this comununigue
it is said that every effort should be
made by the parties to avoid friction
and clashes in the border areas. That
is a general direction which we take
and which we give. We found that it
is very difficult and partly undesirable
to be precise about it. I think we
cannot immobilise people so that
they can go and sit and not go to the
right or left. I think it was right
anyhow to tell them that they should
not take any step which obviously
brings them into conflict.

Dr, Ram Subhag Singh: That is
not my point. My point is this. There
is a long distance between the
Chinese occupied area of Ladakh and
our actually adminislered area in the
terms of what the Government of
India has been saying. 7Therefore, I
want to know, if that is possible, winat
will be the situation, if our patroi
personnel arc not allowed to go 1o
patrol the territory because when-
ever they went to patrol our territory
they were arrested by the Chinese.

Shri Jawaharlal Nehru: Qur people
will be completely free to move about

these areas without coming into con-
flict.

Shri Vajpayee: Does 1t mean that
Government has committed itself tnat
pending factual investigation, no steps

will be taken to eject the Chinese
from Indian soil?
Shri Jawaharlal Nehru: I should

think that it was absolutely clear. Is
there any doubt about it in the hon.
Member’s mind?

Shri Vajpayee: Yes, Sir.

Shri Jawaharlal Nehru: I ain very
sorry. If there is one point that
should be clear even to an everage
mind—and the hon, Member is not
average; he is a super-average mind—
it is this that you either have war or
you have some kind of, call it talks
or steps; you cannot have something
in between the two. We cannot de-
clare war on the frontier and, at the
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same time, talk about discussions or
sending official teams. The two can-
not go together.

Shri Vajpayee: That does not mean
war.

Shri Kalika Singh: ‘The
Premier talked about Dalai
(Interruptions).

Chinese
Lama.

Mr. Speaker: I find that a number
of hon. Members are interested. This
is a very important matter. We have
fixed up some  No-Day-Yet-named
motions for these days. I will avoid
one of those and fix up a discussion on
this matier for a couple of hours,

Some Hon. Members: One full day,
Sir.

Mr. Speaker: Either toinorrow or cn
the 29th as is found convenient to the
hon. Prime Minister.

Shri Jawaharlal Nehru: I am in your
hands, Sir. But I think it is quite
impossible for me to come tomorrow
or the day after. On the 29th I am in
yvour hands and it is the last day. There
is a tremendous deal to be done hcre
and elsewhere. But if you say so 1
shall present myself on the 29th.

Mr. Speaker: Very well.”
be laid on the Table.

Papers to

Shri Ranga: Has any date been fix-
ed?

Mr. Speaker: 29th,

ANNUAL ACCOUNTS OF THE ALL-INDIA
INsTITUTE OF MEDICAL SCIENCES

The Minister of Mines and 0il
(Shri K. D, Malaviya): Sir, on behalf
of Shri Karmarkar, I beg to lay on the
Table a copy of the Annual Accounts
of the All India Institute of Medical
sciences for the years 1956-57 and
1957-58 along with the Audit Report
thereon, under sub-section (4) of Sec-
tion 18 of the All India Institute of
Medical Sciences Act, 1956. [Placed
in Library. See No. LT-2124/60].
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PREVENTION OF FoOD ADULTERATION
RuLes

Shri K. D. Malaviya: Sir, on be-
half of Shri Karmarkar, I beg to lay
on the Table a copy of Notification
No. G.S.R. 425 dated the 16th April,
1960 making certain further amend-
ments to the prevention of Food Adul-
teration Rules, 1955, under sub-section
(2) of Section 23 of the Prevention of
Food Adulteration Act, 1954. [Placed
in Library. See No. LT-2125/60].

AMENDMENT To DELHI MoTOR VEHICLES
RULEs

The Minister of Siate in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): Sir, I beg to lay
on the Table, under sub-section (3)
of Section 133 of the Motor Vehicles
Act, 1939, a copy of each of the [ol-
lowing Nolificaltions, making certain
amendments to the Delhi Motlor
Vehicles Rules, 1940:—

(i) No. F. 12(159)/57—Transport,
published in Delhi Gazelte
dated the 11th February, 1960.

(ii) No. F. 12(197)/58—Transport,
published in Delhi Gazette
dated the 3rd March, 1960.

(iii) No, F. 12(15)/59—Transport,
published in Delhi Gazette
dated the 24th March, 1960.

* [Placed in Library. See No.
LT-2126/60].

AMENDMENTS TOo Rice (Urrar Pra-
pEsH) Price ConTroL ORDER

The Deputy Minister of Food and
Agriculture (Shri A. M, Thomas): Sir,
I beg to lay on the Table under
sub-section (6) of Section 3 of the
Essential Commodities Act, 1955, a
copy of Notification No. G.SR. 428
dated the 16th April, 1960 making cer-
tain further amendments to the Rice
(Uttar Pradesh) Price Control Order,
1959. [Placed in Library, See No.
LT-2127/860].

VAISAKHA 6, 1882 (SAKA)
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12.57 hrs.
MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from Lne
Secretary of Rajya Sabha:—

‘In accordance with the provis-
ions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 23rd April, 1960, agreed
without any amendment to the
Bombay Reorganisation Bill, 1960,
which was passed by the Lok
Sabha at ils sitting held on the
19th April, 1960.

COMMITTEE ON ABSENCE OF
MEMBERS

TwENTIETH REPORT

Shri Mulchand Dube (Farrukha-
bad): Sir, I beg to present the
Twentieth Report of the Committes

on Absence of Members from the
Sittings of the House.

I also lay on the Table a copy of
the statement showing names of mem-
bers who have been absent for 15
days or more continuously from the
8th February, to the 18th March, 1960
during the Tenth Session.

ESTIMATES COMMITTEE

NINTIETH REPORT

Shri Dasappa (Bangalore): Sir, 1
beg to present the Nintieth Report
of the Estimates Committee on  the
Ministry of Labour and Employment—
Part III (Social Security Schemes and
Miscellaneous).
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_APPROPRIATION (RAILWAYS) No.
/__ 3 BILL®*, 1960.

The Minister of Railways (Shri
(Jagjivan Ram): Sir, [ beg to move for
leave to introduce a Bill to provide
for the authorisation of appropriation
.of moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
~purposes of Railways during the finan-
.cial year ended on the 31st day of
March, 1958, in excess of the amounts
-granted for those services and tor
that year.

!

Mr. Speaker: The guestion 1s.

“Thai leave be granted to -
troduce a Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidaled
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial yvear ended on the 3ls!
day of March, 1958, in excess of
the amounts granted for those ser-
vices and for that year.”

The motion was adopted.

Shri Jagjivan Ram: Sir, I introducet
the Bill. / "

" .

12.59 hrs.

REPRESENTATION OF THE PEOPLE
(AMENDMENT) BILL—Contd.

Mr. Speaker: The House will now
proceed with the further consideration
of the following motion moved by
~Shri Hajarnavis on the 25th  April,
1960, namely:—

**Phat the Bill further to amend
the Representation of the People
Act, 1950, be taken into consider-
ation.” ‘
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Three hours were originally allotted
for this and the time that has been
taken already is 1 hour and 50 minutes;
and there is a balance of 1 hour and
10 minutes. With the co-operation of
the House I propose to get through all
these Bills, the Estate Duly Bill and
the Reserve Bank of India (Amend-
ment) Bill, today.

Shri Braj Raj Singh who was im
possession of the House may continue.
Let him be brief.

13 hrs.

st aa v feg  (fedemER) ¢
qsqe] AEIRd, ¥ & fAaz T @1 av
f& afs aud I § J9a7 FT A4
AT & a1 IFF AU srazgw g s
t fF A wEEm F s
fFar s i Y Ty W AgRw
q S F1 dgd wfuw e A g
A7 g fzam 1 Fifwa #1 fF @
qg WX IFH! qTET 3 F FAGT F1 RAG
FAT AEAr g | AfF afz S
¥ faug ¥ 3@ A1 AFGAT FT FE T
g ar o faw gATE AN T AN &
AT ST GTAC § ST F q@T S Qv
? fF FER T A Sy AT
FET AEAT §, T ATAT FTWTEATH
FT AET FEAT I&dr & o T &FE
T0% ¥ fdt ST FT & AWAT TMEAT
2| W WEEY, § WIE FEAT qTgar
gfr ot o s fE FE s a @
IFT GIEAT FIAA TH AGH gAT FLaT
afe agr @1 gaa feafa 81 g
wqeT dfaem & WX g@faum § wgr @
2 5 gg am & o1 f& wifaw &
foq dwx AT SEd fawme W
gramiarafeer 3 § g w1 5
dfeum & w61 fow 7@ 31 sfax
gt faen afeeg foa & f& a@

~ “Published in the Gazeite of IndiaExtraordinary Part lI—Secction 2,

~dated 26-4-1960.

+Introduced with the recommendation of the Presideat.
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AT & 9w wearer e afeg
® s qfau § ar digew foseaa
TR ¥ 5 < 73 foar f& gwafaor
foer ofteg & @qww & ag wifea
F 9 3 F wfaera &, sa fag
A g 1w w7 fedr @7 fafaeex
HTga 9 fasd &1 47 T @I a¥ I
g w31 fo dfam & g Qe &
FOYTT 3 ¥ g8 F@r ™1 & -—

“As early as may be, one third
shall be elected by  electorates
<consisting of members of the muni.
cipalities, district boards and such
other local authorities in the
‘State as Parliament may by law
specify.”.

IqH FgA F QAT HAGG HIH T
T safreiedty o fafgsr @idw
& a1 faea 1 Ie@ & & T8 afea
fatizas a% & figew 0FF &1 TR
g7 TR ¥ G a1 oar wwar & fF o
Q@ # I N2 ¥ IR =faiedra
1 foam, #0adz a7 F foam, 9w
gfcr wwdr @1 faan w AdrwEs
afar Fudr #1 faar g s 5 =<
Fifad 3 AT H IR aFT § DA
& fag v #t 9 @ F1 fa
gF 2| # FTE WA wgEw ¥ qoAr
mgan ¢ f& afz d@fqam o1 ag wawa A
rar f5 st Hgfradede ok fefgw
W % AW § 9w afvaafex
wifes & fag =g 79 1 g
& g & a6 AR ¥ IuH ;v
FogdeaT ams & frgew OFe & gawr
s fear mar 1 A% AR A qar
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war § FF 9w aw e # ag gfee-
Tor 97 /T e &7 3 g FgAr an
TH L9¢ 7g TG Faa! fr fedt =gfaa-
&edt 71 fefese @R & ¥ 1 5N
sfoeafes sifaw &t = & 91 &1
afyFR T AR A OSER FEA B
FTT W9 7 $T T HIX IqH g faar
T 2 fF oifeamdiz g SEe T
FTAA TATAT T FFAT & | HA ABEAE
¢ fF g 7 U 1 e ag) fear
WX I ATS@ 1 AT AT A 4§ T
2 f a8 Aew wa qETRIEr Y W) o
W R gW SO T wTawTEl #
R FAT qA T g | ST &
FET W 7 g faar g1 gl
qifgamiz ®@d § 95 Tt 9 afew
FEY A A F WG qF §F qE F HE
faer ga wA AE 9/ ST g W)
wq wq faw war § @ wE W
TRET F2d ¢ fF IUT w1 F sl
foem afcag & @eel &1 Fifew & e
e gfgse 2 ffag o agsh
FEd ¥ g 9T FOFRT AT FA N
# wod qgAr w@gar § fvoafz wmw
gt faar afg # aaedt #1 qger
@A § e [ FT AwiYFR [T 95y
g @ gaF fad ¥ ogy §@aw F amwA
fasr 70 M@ a@ 7 WK AN WERY
T fag ag g @ @ fF o a0
G G F fau aw T @1 wifw
&9 q1e 9 a9 FX @ 9 | T WK
Taa # fafor & 37 fa=sr o & fag
AR 919 |97 97 AR 394 faa g
g @@ afeq zas fag fag am
FTATH IW AT I 4T T @
fawg & wfus agg & FT IR 6
wod 79 qag 97 f 7E) afeq gaan
wegagm fa A& § wferriiz &9y oy
ST WAL |qTEA At SuF faq uw faw
w TR @ e A ol aEay
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[t wsra= fag)

A gEA aTE FEA § 1 TR FE ¢ 7 IR
favare & fv 39 & #1¢ AT FEAT a9
Tt Jg af g A g Fwfwew A
N Nazaaasgl 9498
frags s sea g o fam a9
Y 5 G4 wgreg ag faam v wifera
F % 39 59 F FIT TARMA FH3E
& Q@ IET FFT FAIL W T TA9A &H
& TEATT | THH TAGA FAATC I
WX IUF IEFT ATHT Bl AFAT £
qfegrie 3o #F1 gamfe qar § a%
o ¥ #r¢ aoHr unfeY w8t g s
qifqarde § FTL g1 AfFq AT F10
¥ gg wrfaT gt sran € f6 st arfera-
#e &1 A feedae 3T 91 ;IR GBAT 41
35+ fag o Jar AEr £ 1 ww Fa
g 5 oo wfaem 5 w2 & @
zafad gua SEar FT famr 1w
gaFT wfaea T wg A fe oA
wreaar S qifeat F1 qrear 4 A
X HAGAT & ATH 9% I3 (&aq &,
3% %3 I 3, T ae
I AR gAY AN A T AT q@y
TR Ffaa 49 qifedi F1 wreaar
@

*t vt () - T g
Ffras g wrgar f&d s w1 F@w
ga= g ?

ot awew fog o St & s ogEd
AT RE | AR FhE T
¢ F @A 39 wrar s aifemi
g 97 "rgar v arfeqt & sfaw
i & e A O o e o a3
FT T gARRT Av H faar s =k
gad NS & s $T ag faer el
faw & & ard i A W H SmaR
1 fraw ®ix fagra s st
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THRA FHTT FT AG M SR
T ¥ §_F &1 IGFT AMUFTC AT
wfeT % & @ q® 1 A wEA
ad & Y &few Frm Wt wde
T o= 5 & #Y g # Fam Ty
¢ 3= famam § 5 o Ffrae S
Wt Far & A #ar 0 A g
TG 9T 9TEaT fF ag wer Fer g
1 AT F7AT & ST W Ay A TR
At g iz 1 ghar i g
aifge fF ag @ I 1 @ 5 w70
THAY BT & W ag 9w Ay
F gET FT

Teg weeyg, A A m E fF
fedsdzm ore & fger GF A1 A
qg HATHA FEA AT @ § IAH Y
gt fora afoeg & aget #1t afaer-
feg #ifaer & fmd & T #aAwE
F w1 gfyge 78 e dFwar 9m)
&% i g famm Ay Fiferw Fy 97 AR)
A fory ot @wiy ¥ 5@ A F o
fear ar fF @ g@d o AW B
Fifer #1 wfuwe faar & ot fF g
aw g1 wwter foem afwyg @
3 eys ¥ suT ww ¥ fefew dwet
F qear 7 @ #K IwH a9
gafer faar ofewd &= r & forasy
f atfer %71 &= fagn o an of= g
7z & fF R0 wiW (850 TH W@ T
& & g% ¢ i geafor e ofewdt
% B TAT LY THA A HA IAC A
& W Fed & fF owa g FR gEQ
a<g 1 faer w9 gEr a<g &7 fa=
afx wrar § @ @ faw 6 &
REER ¥ RN & AT FA &
T IO SR F ¢ s A A TR
HX IEF FAEET o, ¥ WAl
N I Ry #r wfvefer wifew
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F R OqA oM 1 W LR
i ur frard e feme 9 | AR
TER & q F "W @ fE A 9T ek
g g i a vo tg am g ot f&
e AF # § q% fF gfew Fam,
FATEZ FroTodro T TH TRE &
FERIANE L4 T AT E 1 fF g
gravr Bl wwTy AmeE g &%
orefaal & & wy et o & W fF
T AHFEET § WY GH wIHT
g a1 wgen & F o wmaw g afae
ST 2 fagm ar smaE @ R g
g AT =WEa g fF e wEear
o frreAr & e @ S@ ®
ag T TwaT f& a8 ga AR & A
& wfes oAy Ty adY ff AR IR
q3% A7RTT T OET FIgT 411 YE-
2T F 7 AVHTL F A9 g7 A T AR A/
o F e 7 faar ofame &t
gq a1 | fagam # fau g w7
g T A A1 g8 FEr | qE 49v)
qifFaTie & qEA Tg AT g HHT
Fifgn #11 97 NI AT IS A
ST T STEr 1 geyET: weaten faer
qftaz G FT 9T ¥ K ATH IART
g F —

“Official members of the an-
tarim zila parishad shal] have no
right of vote at its meetings, any-
thing contained in the U.P. Dis-
trict Board Act 22 or any other
law notwithstanding.”

g% I gC gEAFE: IOT 9T A
g &Y T g 49 fF o g
T § watw faen ofwdi & 3%
dre 3 1 o s e =i
% T N wed § fadl aw e
I AR F A FTowfaw F
YT TR TR, AT FAE, Qoo
a®o wifz F Aex 7w faar 1 &
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frag w1 s § 5 d Swe
A FT FAT § q\a A & gfq w7 @
A a2 we wfafafaat & wfa afawEm
Far guT & W A TET ANy o 2
f@ s@r w1 At 7 fedft a@
TIAT [ET FT G T@AT STRAr g1
e & fadee w=m fw g o sEfer
e oy fadas o & Ay
TFe Ft gEifag F39 & fag o
g TaH Ay yfaer & amg arfew &
#faa #wk ww o gawr wfaeer
& aqrg arfaw &7 & a7 T g 99 AW
T @E9 F WA §IEl ¥ WWE
gnm f g feet aret ant & gare
# T FTE U W faw NAY w9
FT AT AMET | SHHI TTH FA FY
TETEFAT AET &1 TAW AT UG @
f& g7 w2 Fr gefw e ofeg
F weEdl A o ¥ A1 fEA agwr waig
¥ ;A & ¥ FERfEE & Ffad
Fr v F fag =1 2 ) o wER
fam arz zar? o ag fam W FT AT @
& fo e arfe o1 wfaae 3 fed
AT AT F T FAA FT AW &
AT SrfeT 9r | '

Mr. Speaker: When was  the
election?

Shri Tyagi: On Sunday last the
elections were held. Elections have
already been held by an electorate
which is not yet recognised by this
Parliament. Now, we are going to re-
cognise it retrospectively.

ot wwrerw fag : g8 faw wgar @
fe g gzt v ¥ wfywe 2 3
TR |

Mr. Speaker: There seems to be a
difference betwcen U.P., and Andhra.
‘So far as zilla parishads in Andhra
Pradesh are concerned there are no
government servants whereas in
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[Mr. Speaker]

Uttar Pradesh there are g number of
government servants.

Shri Braj Raj Singh: Not only that.

Shri Khushwaqt Rai (Kheri): In
the Antarim Zilla Parishads of Uttar
Pradesh there are many officials.

Shri Tyagi: Sir, there is another
point which you might take notice
of. My hon. friend has just now read
out a section from the Antarim Zila
Parishad Act, wherein it is said that
the official members of the zila pari-
shads shall have no right of vote in
the functioning of the zila parishads.
That means they have no right of vote
in the day-to-day functioning. How
are we giving the right of vote in the
matter of elections?

Mr. Speaker: All that I want to say
is, though this Bill is comprehensive
and includes both Andhra Pradesh
and Uttar Fradesh, therc scems to be
a differencz of opinion. Therefore, in
putting it to the vote of the House 1
shall put the amendment relating to
Andhra Pradesh scparately from the
amendment relating to Uttar Pradesh.

off xATw Fam ;. wemr mErET,
qFE Y29 & ark 7 at &1 fafaeew
F1 7z F241 ¢ & q=r A o=y afeg
st faar @€ o fefgae @ ot Ww
F7 feou § I W a8 Hetw
foem aforg 1 ST S we
IR FEASET AATN 8, IHH AT
F Fw ot gmr ¥ zmfao
H FgaT T1g fF I w14 F¥ st
foer ofcag fefgse a8 a6 & o
- TEFT ATH T2 F qFEAT T@H A
ar ghar | ww fraga & froaw ow
RF T FA T RE L AT
w0y ¢ fF @ 7 fFar smo #fw
I AT FY qAAT F fEwrs Sar
4
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WETH RFT : UF # A=T Fr
T wiaw awg & o7 e 78 g o
q WHAIG T F1 GH FEAT 00 ¢

ot g fag: & @ w94 @r
@R

& o7 § FTA A AR ¥ (AT
S % #®T ag S 9 & wET A
S 9T @q F fau dme § St see
WA FY TIETC A AT 9T H7 fAwH
T FEE A T g T 4y
f& ST 312 39 F1 wfawe @ ar a8
1 39 F F 2T FT A 9T 7@ WY
&  fodt w1 s 3 o wEee
& qer a1 5 F41 397 92w & gt
foerm afmz & awrdt ®east &1
e 1 gfgs fTar &1 gwar 20

o # A faass gEm fF gy o
F1A4 2 % 7 = 73 | a5
& gfafest 1 F#37 F7 FT FIOWT TRy
F AT FTfET oA 0 gEEr AT
fermr s =ifzn #=HifF a7 smaE Ay
WEAT & faeards ST &1 73 A1
a9 FA & A FAGA A0 WEAATHL
# faem @ Wi e sm 2 fe
gaat aq & faar 5oy

Some Hon. Members rose—

Mr. Speaker: Shri Muchand Dube.
Now, what shall we do? Out of 1
hour 10 minutes 15 minutes have al-
ready been taken. One hour was given
for the consideration stage of the
Bill.

Shri Tyagi: The amendments have
yet to be made.

Mr. Speaker: Shall I allow the
amendments to be moved now so that
all the amendments and the clauses
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will be before the House and hon.
Members can speak on all of them?

Shri Tyagi: Sir, we would like f1o
take each amendment into consider-
ation in the regu'ar manner.

Mr. Speaker: I agree. What I say
is let us proceed straight away to the
* clauses and the amendments. What-
ever hon. Members want to say now
they may speak on the clauses.

Shri Sinhasan Singh (Gorakhpur):
There are only two clauses on which
amendments have been tabled. Hon.
Members may be allowed to express
their opinion on them now.

Pandit Thakur Das Bhargava
Hissar): Sir, the amendments are
based on the general ciauses of the
Bill, After clarification of the gen-
eral clauses I do not think the amend-
ments will take much time.

Mr. Speaker: My fear is, though
everything that is to be said on the
clauses is said in the general discus-
sion our habil is to once again make
submissions on clauses. After all, the
point is clecar. What is sought to be
covered by general discussion is the
same thing as in clauses. We shall
proceed to clauses and hon. Members
may speak on them.

Tho Deputy Minister of Law (Shri
Hajarnavis): Sir, :anay 1 make a sub-
mission? The point of contiroversy
between hon. Members opposite, Shri
Tyagi and the sponsors of this Bill is
about the interpretation of {he phrase
“members of a district board”. In
the Constitution under article 171, it
has been stated that the electorate
shall be formed of members of a dis-
trict board. Now, the words “district
boads” have not been defined any-
where, either in the General Clauses
Act or anywhere else, just as the word
“municipalities” has also not been

defined.

Mr. Speaker:
Board Act?

Shri Tyagi: There was.

Is there a District

VAISAKHA 6, 1882 (SAKA)
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Shri Hajarnavis: In Uttar Pradesh:
there was a District Board Act. In.
1958 an Ordinance was promulgated:
and district boards were dissolved. In:
their place Antarim Zila Parishads-
were created.

Pandit Thakur
No, Sir. it is wrong.

Das Bhargava:

Shri Hajarnavis: The Act goes on to"
say: “The Antarim Zila Parishad shall"
be deemed to be a District Board, it
will have all functions of a District
Board”. Therefore, we say that it is
a like case as the House of the People
is now called Lok Sabha. It is only
a change ‘in nomenclature.

Shri Khushwaqt Rai: It is not a-
change in name.

Shri Hajarnavis: This is according
to my opinion, you may have your
own opinion.

Shri Sinhasan Singh: Disirict
Boards and Antarim Zila Parishads are:
two quite different things.

Shri Hajarnavis: That being the-
position, if a person was a member of
the District Board under the Consti-
tution he was to be included. (In-
terruption).

Mr, Speaker: Order, order. I will’
take up the clauses now. I shall put
the motion to the vote of the House
and proceed to the clauses. Hon.
Members may then say what all they
want to say. We shall clinch the
issue on the clauses. Would that be
all right?

Pandit Thakur Das Bhargava: May-
I submit, Sir, that in this case it is-
not only the clauses or the substance-
of the term “District Board” that is
involved, it is a question of funda-
mental importance so far as the:
Constitution is concerned. They are:
contravening the Constitution itself.
Unless and until the Constitution is
changed they cannot change the
word ‘‘District Board"”, After all, they
are referring to an Act which has been
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[Pandit Thakur Das Bhargava]

passed by the State Legislature. An
Act of the State Legislature has no
precedence over the Constitution it-
self,

Mr. Speaker: It comes under clause
5; “under the heading ‘Andhra Pra-
desh’, for the entry ‘2. District
Boards’, the entry ‘2. Zilla Parishads’
shall be substifuted.”

Pandit Thakur Das Bhargava: My
hon. friend, the Deputy Law Minister
says that under this Act “District
Boards” have been replaced by “An-
tarim Zila Parishads”. But this is only
an Act of the State Legislalure. We
have got to see the Constitution. The
- Constitution speaks of District Boards
and other bodies which are specified
by Parliament. We have not yet sp-
ecified that District Boards are Zila
Parishads. Thercfore, the Constitution
is being contravened here. My hon.
friend is not looking into it.

Mr. Speaker: It is a matter of sub-
stance. He says that at the time we
passed the Constitution we had the
District Boards in view, but now
they want to change it to Zilla Pari-
shads.

Shri Tyagi: That has not been the
case in Utlar Pradesh.

Mr. Speaker: 1 am not referring to
U.P. alone, wherever it may be it is
merely a change of name. If it is only
a change in name there is no need to
<hange the Constitution.

Shri Sinhasan Singh: It is not mere-
ly a change of name.

Mr. Speaker: It is the Representat-
ion of the People Act that is being
amended here. Under the Constitu-
tion the right to vote is given only to
members of particular bodies when
election to the Council is held. If
there is any new institution that is
brought into ‘existence, without the
Comstitutipn being amended it can-
not be included. If it is only a change
-of name from “District Board"” to
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“Antarim Zila Parishad”, there" can-
not be any difficulty.

Pandit Thakur Das Bhargava: It
cannot be changed by the State Legis-
lature; there is a difference between
the two.

Shri Tyagi: May I invite your atten-
tion, Sir, to article 171(3) of the Con-
stitution, *where it is said:

“(3) Of the total of members of
the Legislative Council of a
State—

(a) as nearly as may be, one-
third shall be elected by elector-
ates consisting of members of
municipalities, district boards and
such other local authorities in
the State as Parliament may by
law specify;”

Now under Section 27(2) of 'the Rep-
resentation of the People Act, 1950,
we have specified district boards ete.
under the Schedule. Against U.P. we
say: ‘municipalities, district boards,
cantonment boards, small-town com-
miitees and notified area committees”,
These are the bodies which the Par-
liament has by law specified, and
therefore, according to the Constitu-
tion, these and these bodies alone can
participate in the elections to the
Legislative Council.

Mr. Speaker: I would ask Shri
Tyvagi one thing. The wording in the
Constitution is:

“and such other local authori-
ties in the State as Parliament
may by law specify.”

This is what is intended by Shri
Tyagi. So, his point is an Act of
Parliament or the Bill placed before
Parliament must specify the Zilla
Parishad.

Shri Tyagi: Parliament is authoris-
ed to specify and Parliament might
add, besides the district board, any
other organisation. Therefore, we are
entitled to specify it. But the ques-
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tion is, so long as we have not speci-
fied any extra body or given recogni-
tion to any other organisation, they
cannot hold election with such a body.
It does not exist and we have not
specified it, and still they want to give
retrospective effect.

Mr. Speaker: What the hon. Mem-
ber wants to know is whether this
can be given retrospective effect. At
the time when the election took place,
he says, it was illegal and they had
no right,

Pandit Thakur Das Bhargava: Apart
from that, there is another point also.
They want that the distriet  board
should be substituted by these words.
The district board has been specified
in the Constitution, and as long as
the Constitulion is there. we cannot
have any other body other than the
district board. They want to substi-
tute “district boards” by "Zilla Pari-
shads”. The distriet board. according
to the Act of the State of Uttar Pra-
dech, may or may not have been re-
placrd, but we are not concerned with
it. We are not concerned with the
State legislature. They can add one
more., namely, the Zilla Parishads, if
they like by specifying under 171(3).
But we cannot take away the district
board without changing the Constitu-
tion.

Mr. Speaker: When the hon. Mem-
ber says that the words can be added,
cannot the words be substracted also?

Pandit Thakur Das Bhargava: There
t¢ no provision in the Constitution.

Mr. Speaker: The Constitution says:

“members of municipalities, dis-
irict boards and such other local
authorities in the State as Parlia-
ment may by law specify;”

Now, we are discussing a law which
intends to specify Zilla Parishad,
which can come under “such other
local authorities”. Now, we will
assume that in a particular State, a
local board under the law in the State
is superseded and an executive autho-
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rity appointed both for the munici-
pality and the local board. Then,
they have in their place, “such other
bodies” or some other local authorities,
Are they not entitled to proceed?

Shri Tyagi: We shall have to specify.

Mr. Speaker: It is open to the State
Governments or the provincial Gov-
erncments to keep a district board or
supersede a district board and vest
the entire management in the hands
of a single authority in which case
there is no district board, and there-
fore, there are no 'members there.
What they want to say is, in the State
of Uttar Pradesh, after this Bill is
passed by Parliament here, there will
be the Zilla Parishads and there
would not be the district boards.

Shri Braj Raj Singh: The Uttar
Pradesh Act says: “This shall be
deemed in law to be the district
board”.

Mr. Speaker: This Zilla Parishad
will be deemed to be the district
board.

Shri Braj Raj Singh: They should
change the Constitution then. They
cannot change the name by bringing
an amendment to the Representation
of the People Act.

Mr. Speaker: Let me not decide the
matter. It is for the House to decide
it.  All that I am anxious about is
to keep the time-limit that has been
prescribed for the Bill and get along
with the work. I have no objection
to extend the time because so many
other Members are interested. Let
me know the mood of the House:
whether they want to continue to dis-
cuss the Bill on the motion for con-
sideration or take up the clauses.

Shri Tyagi: Sir, there is another
point which I request you to decide.
Are we entitled to just legalise an
action which has been taken in viola-
tion of the very spirit of the Con-
stitution, because we have not specifi-
ed any other body in the Constitution.
They have allowed the Zilla Parishads
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to participate in the elections of a
constitutional organisation, namely,
the legislative council, of a State.
Further, 45 per cent. of them are dis-
trict magistrates, superintendents of
police, ete.

Pandit Thakur DassBhargava: There
is another question. If you see
clause 5, it would appear that they
want to substitute for the words
“District Boards” the words “Zilla
Parishads”, whereas the Zilla Pari-
shads are entirely and  absolutely
different bodies and in U.P. no Zilla
Parishad is in existence.

Mr. Speaker: The Constitution says,
“such other local authorities”. Shri
Tyagi has raised the point as to whe-
ther it is open to the authorities to
put these words in, whether it is
ultra vires or intra vires, and whether
this can have retrospective operation.
In all such cases, after all, the Speaker
does not take the responsibility on
himself to decide whether this ought
to be done or ought not to be done.
It is for the House to decide what
ought to be done or ought not to be
done in the circumstances.

So far as the Bill is concerned, it
3 an amendment, and it is for the
House to accept or not to accept.
Therefore, I do not propose to give
any direction as to whether it is legal
or illegal. The House is competent to
pass any legislation. It is for others
to decide whether it is legal or
illegal.

I will extend the time by one hour.
Originally, it wag three hours. We
started at about 1 o'clock. According
to the original schedule, 1 hour and
ten minutes remained. Now, it will
be two hours and ten minutes. Thus,
the debate will be concluded by 3-10.
For the clauses, how much time do
hon. Members want?

Shri Sinhasan Singh: Half an hour.
Shri Braj Raj Singh: One hour.
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Mr. Speaker: After all this discus-
sion that has taken place, I think half
an hour will be sufficient for clduse-
by-clause consideration. We will
start clause-by-clause consideration at
2.30 unless the general discussion is
completed earlier than that. I would
request hon. Members to state the
points only, in view of the shortness
of time at our disposal.

Shri Mulchand Dube (Farrukha-
bad): 1T would like to read to the
House article 171 of the Constitution.
10 begin with Article 171(1) says a:
follows:

“The total number of members
in the Legislative Council of a
State having such a Council shall
not exceed one-third of the total
number of members in the Legis-
lative Assembly of that State:

“Provided that the total number
of members in the  Legislative
Council of a State shall in no
case be less than forty.”

13:28 hrs.

[MRr. DeEPUTY-SPEAKER in the Chair]

Then, sub-clause (2) says:

“Until Parliament by law other-
wise provides, the composition of
the Legislative Council of a State
shall be as provided in clause
(3).”

Clause (3)(a) reads as follows;

“Of the total number of mem-
bers of the Legislative Council of
a State—

(a) as nearly as may be, one-
third shall be elected by elec-
torates consisting of members
of municipalities, district
boards and such other locai
authorities in the State as
Parliament may by law
specify;”
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So, it will be clear that clause (3)(a)
is subject to clause (2), that is, Par-
liament has got the power to amend
sub-clause (a) also. Parliament has
got the right or the power to amend
all these sub-clauses, namely, (a), (b),
(c), (d) and (e). The point that has
been raised by my hon, friend, Shri
Tyagi, namely, that we shall be
amending the Constitution by this
process, is not correct. It is the duty
of Parliament to amend the manner
in which a legislative council should
be elected. If this power lies in Par-
liament, namely, to amend the
manner in which the council is to be
elected, it has also got the power to
amend clause (3) (a) and to substi-
tute Antarim Zilla Parishads for the
“District Boards”. There is no diffi-
culty about that. The question,
therefore, as far as I can see, is clear
1o me. The Antarim Zilla Parishad is
not a district board constituted under
the Act of 19222 But I have
no doubt that, while it is not the dis-
trict board under the District Boards
Act of 1922, it is a local authority
constituted by the Antarim Zilla
Parishads Act of 1958. There i no
doubt about the fact that it is a local
authority.

The question, therefore, arises whe-
ther that local authority can or can-
not be given the power to elect 39
members (o the State Legislative
Council. My submission is that that
power can be given, and there can be
no difficulty about it so far as the law
1s concerned. The point is whether
these official members should or
should not{ be given the right to vote
in the election of members to the
Legislative Council.

Mr. Deputy-Speaker: If it had been
included in the other local authorities,
the Parliament must have specified
that by law beforehand.

Shri Mulchand Dube: It is specified
by the Bill that is before the House
where it is said, instead of ‘dictrict
boards’, substitute ‘Antarim Zila Pari-
shads'. So, it is specified by law.

Mr. Deputy-S8peaker: The hon.
Member means that this is district
board?
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Shri Mulchand Dube: When this
Bill specifies it, there is no difficulty
about that, It is a local authority,

Shri Tyagi: But the High Court has
given a distinet ruling.

Shri Mulchand Dube: Of course, I
admit that it is a different thing al-
together. The Antarim Zila Parishad
is a different body; it s not a district
board constituted by the Act of 1922.
The question is whether it is a local
authority or not and if it is a local
authority, whether or not Parliament
has got power {o substitute this for
the district board. My submission is,
according to article 171(2), Parlia-
ment has got that power.

Pandit Thakur Das Bhargava: It is
only a question of substitution, not of
specification.

Ch. Ranbir Singh (Rohtak): The
words ‘district board’ can be amend-
ed only in a constitutional way.

Mr. Deputy-Speaker: All the hon.
Members who are interrupting desire
to speak. They will have that oppor-
tunity to participate and express their
opinion.

Shri Mulchand Dube: Article 171(2)
says:

“Until Parliament by law other-
wise provides, the composition of
the Legislative Council of a State
shall be as provided in clause
(3)_!1

My submission is Parliament provides
by this Bill that the composition of
the Council shall be as modifled by
this Bill and district board will be
substituted by the Antarim Zila Pari-
shad so far as the Legislative Council
is concerned. This does not in any
way go counter to the Constitution.
In fact, it is in accordance with the
Constitution that the Bill is being in-
troduced.

The question, however, arises as to
whether it is at all proper to give this
right of vote to the official members
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of the Antarim Zila Parishad. This
may or may not be a proper thing to
do, but the further question arises,
which was the better course to
follow? If district boards had been
dissolved in U.P, what about the
members who are sitting at the pre-
sent moment? Their constituency
has disappeared.
When a constituency has disappeared,
another constituency is substituted by
this Bill and it is perfectly correct.

With these words. I support the Bill.
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Shri Rami Reddy: He may speak in
English so that we can also get the
benefit of his speech.

Pandit Thakur Das Bhargava: All
right. So far as the Provisions of this
Bill are concerned, they gave me a
great surprise. So far as the Law
Ministry is concerned, which has
brought this Bill, it appears that it
has not appreciation why article 171
was passed by the Constituent Assem-
bly. In fact, if you kindly look at
the article, a close perusal of the ar-
ticle will show that there were
several ideas in the background which
weighed with the Constituent Assem-
bly in incorporating this article. In
the first place, you will be pleased to
see that while considering, apart from
Parliament how the State Legislatures
were to be constituted, so far as the
Assemblies are concerned, they have
specifically provided that they will
all be elected. The essence of de-
mocracy is that the legislature should
consist of elected members. What did
we do in the case of Legislative
Councils? We provided that one third
of the members shall be elected by
the elected representatives in
the Assembly, one-third of
the members shall be elected by
the elected representatives of district
boards and municipalities—of course,
the words “elected members” are not
used in the article, but I will just
submit for your consideration that
this was the underlying idea—and out
of the rest one-third, one-twelfth
shall be elected by graduates, one-
twelfth shall be elected by the teachers
and the rest shall be nominated by tl'{e
Governor. So, if you look into it
closely you will find that predomi-
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nantly the State Legislature was to
be elected body so that democracy
may be complete in the States alsn

Now, when the words “members of
municipalities, district boards and
such other local authorities in the
State as Parliament may by law spe-
cify” were used, the Constitution-
makers were having in view the set-
up existing at that time. They knew
that the municipalities are generally
all elected, not that there is not a
single member who is not elected but,
at the same time, they are predomi-
nantly elected. Similarly the district
boards throughout India were predo-
minantly elected. So far as UP. is
concerned, all members were elected.
Not only that, but even the non-
official chairman wags also elected, not
by the members of the board but by
another kind of suffrage which in-
cludes the whole district. So, even
the non-official chairman was elected
by the whole district. That was the
system prevailing in U.P., which was
different from that of Punjab and
other places.

My hon. friend, Shri Dube, read out
clause (2) of article 171 also. May I
humbly suggest in reply that this Bill
is not meant to alter the composition
of the Legislature. You will be pleas-
ed to find that in article 171(2) the
words are;

“Until Parliament by law other-
wise provides, the composition of
the Legislative Council of a State
shall be as provided in clause
(3).19

This Bill iz not meant to alter the
composition of the Council. This Bill
is only brought with a view to see
that in clause (3) some change is
made; it is not brought here for the
purposc of altering the composition
of the Legislaturc, Now, these words
have only one meaning and that is
this, this Parliament alone and no
other body on earth can enact a law,
so far as the constitution of the State
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Legislatures is concerned. Even the
composition can be changed only by
Parliament and not by State Legis-
lature.

Now I shall have occasion to show
that this State Legislature of Uttar
Pradesh is usurping the powers of
the Parliament itself. Otherwise, they
cannot even alter the composition—
and that too not directly, because this
Bill is not meant for that purpose.
The net result of this will be that
even the composition of the Council
will be changed. Because, if you
kindly look at sub-clause (3)—I will
refer to sub-clause (3) before I refer
to sub-clause (2)—the words are:

“Of the total number of mem-
bers of the Legislative Council of
a State-—

(a) as nearly as may be, one-
third shall be elected by elec-
torates consisting of members of
municipalities, district boards
and such other local authorities
in the State as Parliament may

by law specify;”

This is how sub-clause (3) reads, and
that is the erux of the matter.

Now the hon. Minister has stated
that the Election Commission is sup-
posed to have passed an order, so far
as the election is concerned.

Under the provisiong of the Repre-
sentation of the People Act, the
Election Commissioner and those
working under him decided as to who
are to be electorates. Who is the
Election Commissioner to decide?
Under article 171(8) the electorates
were to be those mentioned there. It

says:

“Of the total number of mem-
bers of the Legislative Council of

a State—

as nearly as may be, one-
i third shall be elected by elec~
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torates consisting of members
of municipalities, . . .”

Now, this is all right; I have no quar-
rel with that.

“ . . . district boards . . .
Even there T have got no quarrel.

& . and such other local
authorities in the State as Parlia-
m«nt may by law specify;”.

Now, my simple question is this.
Has the Parliament specified them?
Has the Parliamcnt ever held that
these Antarim Zilla Parishad members
shall constitute the electorate? Who
is this Election Commissioner to de-
cide? Who is this Law Ministry?
Who are they compared to the Par-
liament? Parliament alone can decide
as to what the electorate should be.
It i; not by an executive order that
they can change the entire electorate
of the country. These electorates
couid only consist of members of
district boards, municipalities and all
other local bodies which are specified
by the Parliament. So far the Par-
liament has not specified any other
body except these two, namely, the
municipalitieg and the district boards.
Except under section 27(2) of the
Representation of the People Act they
have specified three other bodies,
namely, the cantonments, the notified
areas and one other so far as U.P. is
concerned.  You kindly consult that.

Then, under section 27(2) of the
Representation of the People Act the
names of five bodies are given. Dis-
trict boards and municipalities were
there by the very words which are
used in article 171(3) and three more
were specified under the residuary
power of Parliament. So the Parlia-
ment specified three bodies. Now I
am given to understand that on such
and such a date in February, this
electorate was formed. By whom?
It was not by the order of the Parlia-
ment but by the order of the Election
Commissioner or the local authority,
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or perhaps the Law Ministry or some-
body else. They put these persons—
members of Interim Zilla Parishad in
the electorate and they werc asked to
elect those people.

Shri Tyagi: On the 17th March.

Pandit Thakur Das Bhargava: On
the 17th March. I say it is strictly
illegal. It is usurping the power of
Parliament. Therefore it is entirely
illegal to do that. They could not be
members of the electorate unless the
Parliament ordered that Zilla Parishad
should be included as specified in
cxercise of the Powers of Parliament
under 171(3).

Now there is another point which
has practically been conceded very
rightly by the hon. Minister. I am
very thankful to him. I really thought
that he is a Minister who is a man
of hig convictions and courage when
he admitted it. Yesterday he admit-
ted, “Left to myself, I would not like
that these members of the Antarim
Zilla Parishads who are in the service
of the Government should have a
vote”. That is left to himself, but he
pleaded his inability. I fully see what
he meant. He said, “ag long as the
words ‘district board’ are there and
they are members of the district
board as the U.P. Government has
passed a law under which these dis-
trict boards have been replaced by
the Antarim Zilla Parishads, I havc
got no option in the matter.” So he
thinks that his hands and feet are
tied and he has no option in the mat-
ter. I am certainly bound to tell him
that this is absolutely a fallacious and
a wrong argument.

Now, some arguments have been put
forward about the constitution of these
Zilla Parishads and the district boards.
He even made one more admission
which, it must be said to his credit,
was a right one. I do not think tha¥
even a single hon. Member of this
House is desirous of seeing that so
far as these Antarim Zilla Parishads
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are concerned, those persons who are
in the service of the Government
should be given the right to elect these
persons, Qut of 96 or 80 persons, 30
or more—the list is given in this Bill
of 1958 and if I read it out to you
some time will be taken; I wil]l re-
quest vou to kindly go through it—
are nominated or are cofficial members.
They have given the list of persons
who are the members. Almost all of
them are nominated. Then the official
members are the district magistrate,
district planning officer, all the sub-
divisional officers, district supply offi-
cer, district animal husbandry officer,
district employment officer—a full list
is given of about 30 or 40 men. All
those persons will be members of the
planning committee. Now that planning
committee is the Antarim Zilla Pari-
shad. The planning committee and
the members of that committes are
now constituted in the Zilia Parishads.
In the Zilla Parishads all the members
are there. Apart from that, only five
or ten peisong are there who can be
said to have any elected status. Now
it is a planning committee. Presum-
ably. it is not a district board.

My hon. friend has said in the Bill
itself also that this is a new body.
There can be no manner of doubt
that this Antarim Zilla Parishad is
certainly a new body. It is not a dis-
trict board. Who can say that it is
a district board? My hon. friend says
that this Act says that it ig a district
board. Is the State legislature to be
our guide? This Act is regarded as
a scrap of paper so far as the Parlia-
ment is concerned, It is the Parlia-
ment who alone can say whether it
can be said to be a district board and
whether within the meaning of the
Constitution a district board is not a
district board. Here the claim is that
the word ‘Zilla Parishad' be substi-
tuted for the words ‘district boards’.
So it cannot be a district board. It is
a substitute and a person and a subs-
titute which is going to be substitut-
ed can not be identical. That is com-
mon ground in the Bill also. They
say these sre new local bodies.
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I am just referring him to the ruling
which was read out to the House by
Shri Tyagi yesterday. The High
Court judge has also said that these
are d.stinct bodies and quite different
bodies. Now, look at the Constitu-
tion itself. 'The Constitution has said
that in the district board every per-
son including the President is an
elected person, whereas in this I should
say except for some people more than
40 per cent. are persons who are in
the service of the Government or are
not elecled but are nominated. Very
few are elected persons, Now what
is the result?

I must submit that if you kindly
look at the whole thing and how it is
going lo result, you will come to the
conclusion that we will be committing
a fraud of the Constitutien if we said
that the words ‘district board’ used
in the Constitution which have so far
not been changed mean Zilla Parishad.
What will be the effect? There are
52 districts in U.P. Suppose that 50
persons 1n every place were in the
service of the Government and they
take into their head to combine—
under the order of the Government
they can vote for certain persons who
belong to a part'cular party . . .

]

Shri Narasimhan (Krishnagiri):
Though they have no vote in the Zilla
Parishad itsclf.

Pandit Thakur Das Bhargava: To
that I am coming. But now see the

result of it. It is a one-third part or
the Council . . |

Shri Tyagi: 40 per cent.

Pandit Thakur Das Bhargava: . . .
which ought to have been sent there
by municipalities, who should be elect-
ed persons. Memberg of these dis-
trict boards are all elected. They will
nominate such persong about half of
whom will be in the service of the
Government. The Government peo-
ple can combinc very easily. The
Government can issue a circular say-
ing, “All right. All the Government
servants should do like that”. It
means that this Council will not
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consist of elected people but will
consist of persons who will not be
independent and who will not be
democratically clected. Therefore
this Council, one part of the legisla-
ture, will be a sham legislature in my
opinion, It is entirely wrong to allow
these persons to vote, It is against
the accepted principles on which
this Article 171 was passed by
the Constituent Assembly. Now by
saying that we are usurping the
powers of the Constituent Assem-
bly. After all who can decide
this? So far as the legislature is con-
cerned. as 1 have read out to you,
even now if the composition is to be
changed it is to be changed by the
Parliament alone. In this indirect
way they are changing the entire com-
position of the Legislative Council
there. Therefore . . .

Shri . Thirnmala Rao (Kakinada):
Has the Government of India Act
defined in any way as to what con-
stitutes a district board, a local area
committee or a municipality? Under
whose authority do we constitute
these local bodies? Is it the recognis-
ed authority of the State legislature
to constitute these bodies?

Pandit Thakur Das Bhargava: When
the words ‘district board’ were used
here, we knew what district board
was. So far as U.P. was concerned,
it was constituted under the Act of
1922 . . . (Interruption).

Shri Sinhasan Singh: Only half an
hour is left for the clause by clause
consideration.

Mr. Deputy-Speaker: I am to call
the hon. Minister at 2.10.

Pandit Thakur Das Bhargava: At
2:10?

Shri Sinhasan Singh: I am ufraid
the hon. Member will take away all
the time.

Mr. Deputy-Speaker: Yes, at 2-10
because at 2'30 the next stage is taken
up and he has to have 20 minutes.
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Shri Sinhasan Singh: I alsn wanted
ten minutes to place my view.

Mr. Deputy-Speaker: If he wanted
to make a request to Panditji he could
have whispered this into his ears
instead of interrupting . . . (Interrup-
tion). Order, order now.

Pandit K. C. Sharma (Hapur): Let
Panditji exhaust himself.

Shri Hajarnmavais: 1 object.
14 hrs,

Pandit Thakur Das Bhargava: You
yourself see that now I am not taking
so much time of the House. My only
apology for taking part in the debate
as a matter of fact is the importance
of the subject. I feel that it is a most
important question. It is an all-India
measure. The powers of the Parlia-
ment are sought to be invoked. To-
morrow there will be other States
having such parishads, and they will
be affected. If you pass this Bill,
Punjab, for instance, will be affected,
and we shall lose democratic legisla-
tures. In our legislatures we will
have only those persons who are elect-
ed by persons in the service of Gov-
ernment. What will happen to sec-
tion 123(7) of the Representation of
the People Act, whereby elections
become void if there is the inHluence
of Government servants, but here
they are allowed to vote in the elec-
tions. Who is the nominated person
who will not vote for his choice if he
knows that the Collector is the Presi-
dent? Thig is a Bill of such a funda-
mental importance, that no person
should grudge time for its discussion.
It is the very essence of democracy
that we should have the Councils
elected through elected people. This
is my apology for taking sometime.
At the same time, I do not want to
deprive other Members of their chance,
and therefore, though I have tabled
two amendments, I shall not expatiate
on them.

Mr. Deputy-Speaker: The amend-
ments have been received today at
12 O'clock.
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Pandit Thakur Das Bhargava: They
are amendments to amendments, and
are of such a nature that they go to
the root of the maitter.

Mr. Deputy-Speaker: DBut unless
the Government are prepared to ac-
cept them, I cannot waive notice.

Pandit Thakur Das Bhargava: 1
am therefore giving a solution to the
Government. The Speaker also point-
ed out that the powers of Parlia-
ment have not been exhausted by this
or that Act. Even now Parliament
1s capable of specifying that only
such members in the Antarim Zilla
Parishad will be entitled to vote as
are not in the service of the Govern-
ment, as do not come within the mis-
chief of section 128(7).

Mr. Deputy-Speaker: Would it be
intra vires then?

Pandit Thakur Das Bhargava: It
will be intra vires in the sense that
this Parliamerit has got the right to
specify the other local committees
also.

Mr. Deputy-Speaker: We can only
specify the local authorities, but can-
not go further and say that such and
such members of the local authority
only shall have the right of vote, and
the others-shall not have.

Pandit Thakur Das Bhargava: When
we enacted sectiop 171(3) we only
mentioned district boards and muni-
cipal boards, but their members were
then all elected.

Mr. Deputy-Speaker: Unless we
amend the Constitution, it would not
be possible by an Act of Parliament
w say that only the elected members
of the local authority shall be com-
petent to vote.

Shri Tyagi: I differ from my hon.
friend in this matter. May I point
out that article 171(2) of the Consti-
tution states that until Parliament by
law otherwise provides, the composi-
tion of the Legislative Council of a
State shall be as provided in clause
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(3) of that article? That means we
can by law provide otherwise than
what is provided in article 171(8).

Mr. Deputy.Speaker: This is not a
Bill for composition of the Legislative
Council. It is a different Bill.

Pandit Thakur Das Bhargava: If
you go through the Act, you will see
that the Zilla Parishad has not yet
come into existence, and they are pro-
viding for a body which is yet to
come into existence. The Antarim
Zilla Parishads are going to be dis-
solved very soon because the perman-
ent bodies will come into existence
soon. Therefore, they are making
provision for a thing which is tem-
porary in nature.

Pandit K. C. Sharma (Hapur): Be-
cause elections are taking place, that
is the only question, It is to regularise
that.

Dr. M. S. Aney (Nagpur): I would
like to ask one question of the hon.
Member. There is reference to “such
other local bodies”. Did such bodies
have any nominated members or not?
That is what I want to know.

Shri Tyagi: They are non-voting
members.

Shri Hajarnavis: Dr. Aney has
raised a question of fundamental im-
portance, and I am going to refer to
it in detail. I do not want to inter-
vene at this stage.

Pandit Thakur Das Bhargava: Par-
liament should not be deprived of its
powers. It is the sole and ultimate
authority to decide what other local
bodies etc., are to be specified. I will
not say that there is no force in the
argument that we may have to amend
the Constitution, but I am absolutely
clear that the High Court will say
that the Antarim Zilla Parishads are
existing bodies, though my hon. friend
says they arc new bodies. The point
is they are not identica] with district
boards, and simply because the State
Government says so, they cannot
become identical with district boards,
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because in their constitution, ideology,
voting and everything else they are
different. Therefore, so far as this
Bill is concerned, giving the right of
election under section 27 was a wrong
thing. After giving this right, now
they want us to regularise it. This is
like calling a woman your begum and
then installing her as your wife. This
is entirely wrong in principle. Why
did you give the right? You have
made the mistake, and so you must
suffer the consequences. Therefore,
from the point of view of constitu-
tionality, this Bill is misconceived,
and they should have first got the per-
mission of this House for these Zilla
Parishads to be specified, and if we
agreed, then the elections could have
been held.

On merits also, I am not in favour
of recognising or specifying these
Antarim Zilla Parishads. If all the
30 members are allowed to vote, they
will vote for none but those whom
the Government want to see elected.
This wil! be negation of democracy if
we pass this. Therefore, we ought
not to allow this also.

Mr. Deputy-Speaker: Shri Sinha-
san Singh. He asked Pandit Thakur
Das Bhargava to be brief. Now I will
ask him to be very brief.

Shri Sinhasan Singh: I will be very
brief, and not repeat a single word.

I am sorry the previous Members
have wrongly understood the provi-
sions of the U.P. Antarim Zilla Pari-
shad Act and so a long time has been
taken to say that something wrong has
been done, and that officers should
not be allowed to vote,

Article 171 of the Constitution only
says that members of the District
Board or such other local bodies have
the right to vote. What has been
done in U.P. is this. The U.P. Gov-
ernment suspended the District Boards
and in their place constituted the Zilla
Parishads and Antarim Zilla Pari-
shads for the time being, and that by
ordinance. They superseded the dis-
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trict boards, and appointed the Dis-
trict Collector to take over all the
powers of the district board. There-
after they formed the Antarim Zilla
Parishads under section 4 of the Act,
which says the the Antarim Zilla
Parishad of a district shall consist of
all the members of the District Plan-
ning Committee of the district and
five members of the existing district
board to be elected by members of the
district board. In that section they
have only said:; ,

“The officia] members of the
Antarim Zilla Parishad shall have
no right of vote at its meetings
anything contained in the U.P
District Boards Act, 1922 or anyv
other law . . ."

That means that at a meeting of the
district board, the official members,
who were members of the planning
commitiee and thereby became mem-
bers of the Antarim Zilla Parishad,
would not have the right to vote.
The consequences of the constitution
of the Antarim Zilla Parishads are
given in a section of that Act. They
have said therein that all the powers
that were till that time exercised by
the district boards would be exercised
by this Antarim Zilla Parishad. It
reads:

“(1) all powers, functions and
duties of the District Board, or
any committee thereof in respect
of all matters including funds and
property, whether under the en-
actment of the aforesaid or any
other law, shall be vested in the
Antarim Zilla Parishad, and shall,
for the purposes of the adminis-
tration of the U.P. District Boards
Act, 1922 and any other law, be
exercised, performed and dis-
charged by or under the autho-
rity of the Antarim Zilla Parishad,
which shall be deemed in law to
be the District Board or Com-

, mittee, as the occasion may re-
quire;”. ,
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‘This means that as the occasion may
require, when the election to the
Council of States and the Legislative
Council of the State.comes, the mem-
bers of the Antarim Zilla Parishad
will be deemed to be district board
members for that purpose. Article 171
provides that the members of the dis-
trict board will have the right to vote.
As such, it has been stated that the
members of the Antarim Zilla Parishad
will have the right to vote as members
of the district board. That is quite
clear. As and when occasion arises,
they will have the same rights as
members of the district board. It is
said that the officer-members form a
majority, and if they are also allowed
to vote, it may change the very func-
tion of the elections. 1 am sorry to
hear this kind of argument, because
that does not mean that we should
deprive the official members of their
franchise, They have the right to
vote even today. Only, they have no
right. so long as they are in service,
to stand as candidates., but they have
a right to choose and cast their votes.
So. when they are sitting as members
of the district boards, why should
they be deprived of their right to
vote? Where they should not vote
and where they are deprived of their
right to vote is provided for in sec-
tion 4 of the Uttar Pradesh Antarim
Zilla Parishad Act, 1958. As for their
right to vote, section 6 lays down that
they shall have the same rights as
members of the district board.

In this connection, I would like to
draw your attention to section 27 of
the Representation of the People Act,
wherein it is provided that the elec-
toral rolls are to be changed as and
when there is any change in the local
bodies. Section 27(2) (d) reads thus:

“In order to enable the electoral
registration officer to maintain
the electoral roll corrected up-to-
date, the chief executive officer
of every local authority (by what-
ever designation such officer may
be known) shall immediately in-
form the eleqgtora] registration offi-
cer about every change in the
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membership of that local autho-
rity; and the electoral registra-
tion officer shall, on receipt of the
information, strike off from the
electoral roll the names of per- ™
sons who have ceased to be, and
include therein the names of per-
sons who have become, members
of that local authority;”.

S0, when the U.P. Antarim Zilla Pari-
thad was constituted, the members of
the previously existing district board
ceased to be members of the district
board, and, thereafter, the members
of the Zilla Parishads should have
their names entered in the; electoral
rolls, and accordingly, the electoral
rolls were corrected, and they all be-
came members.

Ch. Ranbir Singh: Voters.

Shri Sinhasan Singh: And they all
become voters. Anybody who 'had
any right objection could have raised
the objection at the time the electoral
rolls were corrected, But after their
names have once been entered in the
electoral rolls, it is difficult to say
that they have no right to vote.

What Government are doing now is
that they are only observing the pro-
vision of law, because U.P. ig going
to replace the English words ‘distriet
board’ by the Hindi word ‘Zilla Pari
shad’. There is nothing much in that,

Pandit Thakur Das Bhargava: The
words ‘district board’ are Hindi words.

Shri Sinhasan Singh: No, they are
not Hindi words. They are English
words. In fact, the U.P. Act itself
has used the wordg ‘district board'.
If I had the time, I shall be able to
convince the hon. Member. For the
very purpose for which théy words
‘district board’ have been used, they
have used the words ‘Zilla Parishad'.
80, these Zilla Parishads have the
same functions as the former district
boards. And how have these parishads
come about? They came about as a
result of the Mehta Committee’s re-
port. The Mehta Committee suggest-
ed certain changes in the constitutiom
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of the local authorities. In accordance
Aith this, in UP, they have used
the words ‘Zilla Parishads’ instead of
the words ‘district boards’. And the
zilla parishads are functioning now in
place of the former district boards.

Now, what they have done is that
they have included some more mem-
bers from other sides, in addition to
the original members of the district
board. All of them have now become
the members of the zilla parishad. All
that the U.P. Act contemplates is the
words ‘district board’ should be re-
placed by the words ‘zilla parishad’
including ‘Antarim Zilla Parishad’.

In this connection, I would like to
say one other thing, namely that the
Constitution also should be amended
to that extent. Article 171 says ‘dis-
trict boards and such other local
authorities’. So, the words ‘zilla pari-
shads’ also should find a place in the
Constitution. The new provision must
read ‘district boards or zilla parishads
or any other local bodies’.

Pandit Thakur Das Bhargava: Even
non-existing loca] bodies should be
included?

Shri Sinhasan Singh: That is quite
different. I agree with him. Local
committees are only for notified areas
or some towns. But so far as zilla
parishad is concerned, it is equivalent
to the district boards in other States.
So, the words ‘district board’ should
be amended to include ‘zilla parishads’
also. In my opinion, there is nothing
wrong which is going to be done.
Whatever is being done is rightly
going to be done.

Shri Hajarnavis: Mr. Deputy-
Speaker, Sir. Listening to the debate,
I have been impressed by the honour
and privilege which I enjoy in being
a Member of a House which sets such
a high store by the principles of
democracy. So long as we are sub-
jected to the criticism and serutiny
as was done in this particular case,
I am quite sure the Ministers will not
be allowed to err.
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I would again express my gratitude
to those Members who have found
that the Government's action was in
accordance with the provisions of the
Constitution. I shall 'not repeat what
they have said, and they have said
it so ably and so convincingly.

But there are a few matters which
I must place before the House; seve-
ral Members have raised doubts, out
of whom Shri Tyagi was one. My
hon. friend Shri Tyagi is an elder of
the House, and personally I hold him
in very high esteem, and it is my duty,
if I can allay the doubts which have
assailed him, to do so.

Firstly. he is concerned with the
fact that we have created an electo-
rate or that we have allowed an electo-
rate to be created in which the offi-
cials form such a large componant. I
have myse!f said that and the Gov-
ernment and personaly I myself were
equally concerned with this aspect.
Unless Government felt themselves
compelled to include these names, I
can assure the House and also my
hon. friend Shri Tyagi that we would
have certainly eliminated them. But
if anvone in this House were to claim
that Parliament has accepted either
expressly or implicitly the principle
that an official, even if he is otherwise
qualiied, must be excluded from an
electorate, then I submit that that :is
a proposition which will not bearv
cxamination at all.

Coming to article 171, again, you
will find Sir, that there are three or
four categories of constituencies. The
first is the one which we are dealing
with, namely municipalities and dis-
trict boards. The second is the gra-
duates’ constituency, and the third is
the teachers’ constituency. Now. it is
not suggested that the officers who
have got to be graduates—and all of
them, I think, in all the States, are
graduates—are excluded from the gra-
duates’ constituency ,solely on the
ground that they are employees of the-
State.
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Shri Raghubir Sahai
They are not excluded.

(Budaun):

Shri Hajarnavis: The teachers also
are very often employees of the State.
They are also not excluded. There-
fore, there is no warrant for any sug-
gestion that when the question of for-
mation of electorate is being consi-
dered, we have got to exclude a per-
son from the role solely on the ground
that he happens to be an official; if
in our interpretation we come *o the
conclus.on that the person is other-
wise included, but must be barred
from vote because he is an officiai
then that kind of interpretation that
they should be excluded is inadvisa-
ble,

Apart from this, I shall come to
another provision which has been
made by this Parliament, and which
is being acted upon. 1 would refer
to the Fourth Schedule to the Act.

My hon. friend Shri Khushwaqt Rai
is @ Member for whom I have very
great regard.

Shri Khushwaqt Rai: Thank you.

Shri Hajarnavis: I know how sin-
cere he is, and how serious he is in
making his submissions in the House.
He went through section 27(2) of
the Act, and pointed out, and I think
rightly, that we have included muni-
cipalities in the Fourth Schedule, and
district boards also in the Fourth
Schedule. That was his  first
point. In his second point, he
adverted to my contention that the
Antarim Zilla Parishads are District
Boards and said that so far as the
members of Municipalities and Dis-
trict Boards were concerned, if their
right of vote depended upon the pro-
vision of the Constitution and did not
depend upon the law made, namely,
such local authorities as were speci-
filed by law made in Parliament, there
was no point in introducing the Bill.
He asked why we introduced the Bill
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That is a very important question
and I must answer him,

Coming to section 27(2), you will
find that it has been drafted with a.
view to create a constituency. Sec--
tion 27(1) says:

“In this section, ‘local authori-
ties’ constituency’ ‘graduates’
constituency’ and ‘teachers’ cons-
tituency’ mean a constituency for

the purpose of elections to a

Legislative Council under....

article 171",

Then 27(2) says:

“For the purpose of elections to
the Legislative Council of a State
in any local authorities’ constitu-
ency—the electorate shall consist
of members of such local authori-
ties exercising jurisdiction in any
place or area within the limits of
that constitutency as are specified
in relation to that State in the
Fourth Schedule”.

Therefore, what section 27(2) creates
is set out in the Fourth Schedule,
those bodies the members of which
will qualify for being electors in the
local bodies' constituencies. We are
not specifying, saying that in addi-
tion to the institutions which are
mentioned in article 171 we are put-
ting additional local authorities.
That is not the expression that we
have adopted in drafting it. What
we say is that these institutions shall
form a local bodies’ -constituency.
We could not exclude either Munici-
palities, by whatever name they are
called or, as I was at pains to point
out yesterday, District Boards.

There are mentioned some other
local bodies also. Coming back to
the point which I had in mind when
I started—the ‘hodies mentioned are
Municipalities, District Boards and
Cantonment Boards—I am quite sure
my hon. friend, Shri Tyagi, is familiar
with the constitution of the Canton-
ment Boards and is also familiar with
the fact that the members of the
Cantonment Boards are voters in the
constituencies of . the Legislative
Council.
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An Hon, Member: There are Town
Area Committees also.

Shri Hajarnavis: First 1 will deal
~with the Cantonment Boards. He
read out an impressive list of officials
and 1 almost squirmed because it is
contrary to the general notion that
we have, that officials as a class ought
1o be kept away from the ¢lectoral
constituencies. But have we always
accepted and acted upon that princi-
ple?  1¢ 1t something which ic alwavs
accepted by us?  Yesterday, my hon.
friend Shri Tyagi, referred to the Dis-
trict Magisirate. He was at pains to
point out that e¢ven the Superintend-
ent of Police wag there. Now, I will
read out the names of the members of
the Cantonment Boards. One is the
Officer Commanding or if the Central
Government so directs in respect of
any Cantonment, such other military
officer as may be nominated in the
place of the Officer Commanding.
Then we have a Magistrate of the
First Class nominated by the District
Magistrate. Then there is a Health
Officer, then an Executive Officer.
Again there are four military officers
nominated by the Officer Cgmmand-
ing the Station by order in writing.
Then seven members are elected.

Dr. M. S, Aney rose— '

Shri Hajarnavis: 1 intended to ex-
press my gratitude to the hon. Mem-
‘ber after T finished for pointing this
out earlier in the Debate.

Pandit Thakur Das Bhargava: Three

or four persons are a drop in the
ocean.

Shri Hajarnavis: Therefore, if any-
body were to contend that officers
ought not to form a component of
the electorate, it is a proposition
which Parliament by law has express-
ed opposition to. 1 might mention at
this stage that there are 22 canton-
ments in U.P., not one.

Coming back again to the point, it
is not something, as in the case of the
Antarim Zilla Parishads, which occurs

~
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only in UP. In Andhra Pradesh,
Cantonment Boards are mentioned.
In Bihar, Bombay and Madhya Pre-
desh they are mentioned. In Madras,
they are mentioned. So that in every
State where there are Cantonment
Boards, there are nominated mem-
bers who are officers of the Army
and who, I submit, are liable, if at
all. to such criticism than with greater
qualifications the district officers.
Theyv are allowed by law to be there.
So 1 think we were justified in say-
ing that the proposition that an officer
if he was otherwise qualified, should
be excluded from membership being
an officer, would ont hold water at
all.

Then there are several other insti-
tutions also—I will not dilate upon
them—Ilike the Town Committees.
There are municipal bodies in which
there is an official element; there are
other bodies in which there are offi-
cials. As long as the Constitution
stund, if it is a local body of that
description and it a person happens
to bc a member we have got to give
him the right of vote. It cannot be
denied {o him.

At this stage, I might mention that
long before these elections were held—
17th March 1960 was the date which
was mentioned—long before the
nominations were filed, the electoral
rolls were prepared and published.
Under rule 29(2), once the electoral
roll has been prepared by the elec-
toral registration officer, it shall be
the electoral roll for the constituency.
Was a single objection raised at that
time? Was this controversy taken {o
the proper authorities? Why is it
that it is only when the election is
being held—say, a day or two later—
that an approach is made to the High
Court. If we had committed an error,
it was not something like a sinister
conspiracy between the Government
of Uttar Pradesh and ourselves and
we were going to condone at the last
moment whatever they have done
clandestinely. It is something which
we are doing openly. If it was an
error, that error was being proclaimed
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from the office of every electoral offi-
cer, from the office of every district
officer. Therefore, the intention was
quite clear—that these persons are
voters. Why was no objection raised
at that time? All these questions of
principle could have been taken up at
that time.

So I submit that it is too late in
the day to say that it is somehing
which is being done because the U.P.
Government had committed a mistake
or someone else had committed a
mistake and in order to regularise
that, this Bill has been brought for-
ward. I stated once, and I say it
once again explicitly, that whatever
is being done is being done in the
light of the law as we understand
and for which we take the responsibi-
lity. It is not being done to accom-
modate any other authority or any
other Government. The Government
of Uttar Pradesh are in no way con-
cerned in this matter at all. We take
up the responsibility for something
which we have done. We are here in
this House to canvass the support of
the House for doing what we regard
as our duty under the Constitution.

I might assure the House that in
giving an opinion on matters of law
I conceive it my duty to give my
opinion and we have not given any
opinion in order to...... ‘e

Pandit Thakur Das Bhargava: Who
is doubting your bona fides?

Shri Hajarnavis: I am responsible
as a Minister....

Pandit Thakur Das Bhargava: It is
quite true; nobody is doubting your
bona fides.

Shri Hajarnavis: I am responsible
for whatever happens in the Ministry
of Law, '

330 (Ai) L.S.D.—8.
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Then, my hon. friend Shri Tyagi
referred to a judgment of the High
Court. As I indicated yesterday, if
that judgment was binding on us noth-
ing would give us greater pleasure
than to give effect to it. Under the
Constitution we are bound to give
effect to the law as has been declared
by our courts. They are our courts.
It is quite possible that our interpre-
tation may not be approved by the
courts. We do not take upon our-
selves the duty of interpreting the
Constitution finally. Under the Cons-
titution, every authority, whether it
is Parliament, whether it is the Exe-
cutive or whether it be the Judges,
all are bound to conform to law. If
anyone transgresses the limits, if
there is any complaint that there is
any breach of the provisions of law,
then the controversy shifts to the
courts and the courts will determine
whether what is being done is in
accordance with the law or not.

So far as this particular judgment
is concerned, we are quite clear in our
minds that where the Judge dismisses
a case on the ground of lack of juris-
diction, whatever he has said in pass-
ing about the merits of the case—
though it is entitled to high respect—
is not a judgment which is binding.
If the report read by my hon. freind
yvesterday is correct, then the peti-
tion was dismissed on the ground
that the High Court said that it had
no jurisdiction, at that stage, to inter-
vene. Under those circumstances,
though what fell from His Lordship
is entitled to respect it is not binding.

If the matter was decided by the
hon. Judge after listening to both
sides, then, of course, the judgment
has much greater strength and much
greater authority than an opinion
which the Court has expressed after
hearing only one party and that too
in dismissing the prayer.

About retrospective action I will
only speak after my hon. friend has
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made his motion. I will keep my
mind open till the last and then I
will make my submission to the
House.

I must also advert to the observa-
tions of Pandit Thakur Das Bhargava,
who is an erudite lawyer and who is
fierce in upholding the democratic
rights of the citizens. He observed
that when the Constitution came inio
force in 1950 we used thc words
‘district board’ and so the words
‘district board’ will have the signifi-
cance or signification which they had
in 1950. If that is his proposition I
find myself completely unable to
agree. As I submitted wvesterday,
jurisdiction in respect of local self-
government is given to the State
Legislature, it is in the State List.
What exactly is the form the district
boards or the municipalities will take
or the local authorities will take is for
the State Legislature to determine.
And. if they have erccted a district
board, it is not for us to say that it
is not a district board or a district
board to our liking....

Dr. M. S. Aney: If they abolish the
district boards altogether, what is the
position?

Shri Hajarnavis: The position is that
they will not be entitled to vote at
all.

I am thankful to my hon. friend
Dr. Aney. If what my hon. friend,
Pandit Thakur Das Bhargava says is
correct not only are we bidden by the
Constitution—enjoined by the Cona-
titution—to keep a district board in
the same form in which it was in
1950, but, if what he says is correct,
then, we cannot without interfering
with the Constitution or without in-
terfering with the electoral right of
the people abolish the district boavrds
at all, as Dr. Aney points out. They
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must be preserved as if in a vacuum:
in order that this particular constitu-
ency may be created.

Supposing, additional rights are
given, additional electorates are
created and additional constituencies:
are created, surely, there is a change
in the composition of the district
board. Would it be suggested that
what is incorporated in Article 171 of
the Constitution would prevent the
State Legislature from exercising its
undoubted functions under the Cons-
titution? (Interruptions).

Shri Tyagi: If the funclions are
changed?

Shri Braj Raj Singh: The only solu-
tion is that the Constitution might be
changed first—article 171—and then....

Shri Hajarnavis: 1 entirely agree
with that. But we have got to see is
whether the functions are the same or
not. And, I have not yet heard here
any argument which would show that
the functions of the Antarim Zilla
Parishad are different. The Act which
created the Antarim Zilla Parishads
celarly says that the powers, func-
tions and duties of the district boards
arc vested in the Zilla Parishads.

Shri Khushwaqt Rai: But it is some-
thing more than a district board.

Pandit Thakur Das Bhargavx: In the
Act itself it is given.

Shri Hajarnavis: It was suggested by"
my hon, friend, Pandit Thakur Das
Bhargava that the electorate was
formed by the Election Commission
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or by the Law Ministry. I submit,
‘No'. As I read the Constitution, the
electorate is formed by the Constitu-
tion itself,

Shri Tyagi: By the Staie Govern-
ment.

Shri Hajarnavis: It is done by the
Constitution itself. The moment the
district board is created, it does not
lie within the power of any other
authority to deprive the member of
any such right at all.

Lastly, I will mention about Andhra
Pradesh. In the Andhra Pradesh the
whole fupction of the district board
is changed. So far as the Zilla Pari-
shads in Andhra Pradesh are con-
cerned thev do not conform to the
concept of district boards as we have
understood them in 1950. Therofore,
we arc legislating for....

Shri Braj Raj Singh: Is that not true
also in UP. that they are totally
different from distriet boards?

Mr. Depuiy-Speaker: Should the
hon. Member give his own concept of
the thing?

Shri Tyagi:
differ?

Shri Hajarnavis: Therefore, I sub-
mit this motion for consideration to
the acceptance of the House.

In what way does it

AYES

Division No. 8]

Aney, Dr. M. S.
Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Bhattacharya, Shri C. K.
Bidari, Shri

Chandre Shankar, Shri
Chettiar, Shri Ramanathan
Dasappa, Shri

Decsai, Shri Morarji
Dubey, Shri Mulchand
Gautam, Shri C. D.
Ghosh . Shri M. K.

Hem Raj, Shri

Morarka, Shri
Nanjappa, Shri

Rajiah, Shri

Rane, Shri
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Mr, Deputy-Speaker: The question
is:

“Thut the Bill further to amend
the Representation of the People
Act, 1950, be taken into considera-
tion.”

Those in will please say

favour
quet’ /
Some Hon. Members: ‘Ayc’.

Mr. Deputy.Speaker: Those against
will please say ‘No'.

Some Hon. Members: ‘No’.

Mr. Deputy-Speaker: [ think the
‘Ayes’ have it.

Shri Khushwagqt Rai: The
have it, Sir.

‘Noes’

Mr. Deputy-Spcaker: Then, let the
lobbies be cleared.

Mr. Deputy-Speaker: Every hon.
Member should be in his own seat.
I would also request e¢very hon.
Memboer to refresh his memory as to
the working of the apparatus. I will
not take “notice of any mistakes
committed. The question is:

“That the Bill further to amend
the Representation of the People
Act, 1950, be taken into considera-
tion.”

The Lok Sabha divided: Ayes 112;
Noes 29.

[14°43 hrs,
Rao, Shri Jaganatoa
Rao, Shri Thirumala
Sahu, Shri Rameshwar
Sanganna, Shri
Sharma, Shri R.C.
Singh, Shri Daljit
Sinha, Shrimati Tarkeshwari
Tantia, Shri Rameshwar

‘Tariq, Shri A.M.
Upadhyay, Pandit Munishwar
Datt

Wasnik, Shri Balkrishno
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Assar, Shri
Cha | ivirr vy, Shuipeti Fere

Chandramani Kalo, Shri
Choudhry, Shri C. L.
Das Gupta, Shri B.
Dharmalingam, Shri
Dige, Shri

Gaikwad, Shri B. K.
Godsora, Shri 5. C.
Iyer, Shri Easwara
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Rai, Shri Khushwagqt
Ram Garib, Shri
Ramam, Shri

Shree Narayan Das, Shri
Singh, Shri Braj Raj
Sugandhi, Shri
Tangamani, Shri

Tyagi, Shri

Valvi, Shri
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Jadhav, Shri

Warior, Shri

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause considera-
tion. The question is:

“That clause 2 stand part or
the Bill.”

The motion was adopted.
Clause 2 was added to the Bill.

Shri Braj Raj Singh: Sir, I beg to
move:

Page 1,—
after line 14, insert—

‘2A. Amendment of section 2T7.—
In section 27 of the principal Act,
to clause (a) of sub-section (2),
the following proviso shall be
added, namely:—

“Provided that official mem-
bers of the Antarim Zilla Pari-
shads as defined in the Uttar
Pradesh Antarim Zilla Parishad
Act, 1958, shall have no right ot

vote for the elections of the
State Council.”’ (4)
Shri Khushwaqt Rai: I beg te
move:
Page 1,—

after line 14, insert—

‘2A, Amendment of section 27.—
In section 27 of the principal
Act, to clause (a) of sub-section

(2) the following proviso shall be
added, namely:—

“Provided that the officlal
members of the Zilla or An-
tarim Zilla Parishads of Uttar-
Pradesh shall have no right of
vote,” ' (3)

st A T Fag ;. IuTem WAk,
&9 F 91§ SOTR TG TG FaAT v
2 | 7Y wieHT #1 aved ag ¢ f e
Eﬁﬂﬁ:%:wmﬁwﬁmm
wifew Y7 7 @ aed I gAr ey
a1 341 s 727 #7 far man & wa wew
FT AT Faw T % afz gw s
FI q%F FAAT IR § HIA 37 H av
TTHRT AW Y, IS FERIA FHATY
gm & A lare #1 sfaw @ e
JTfET T AT I TAT 18 A
faar Smar @ @Y IR Tefa ¥ o &6
a4 § 78 uF oA fagra 2 e
5 Y qu agF FT wFar | afeT
st g of sft I R § frar mar @,
Iy T fagra & gear g6 & )
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st g W S ENET &4
Jufega foar &, S99 a & § 3
T & w1 =rgan g & o anfaat 7
a7 & 5o fa=me e ol §, 9w
& AfyFaT ¥ T I &1 7T & fF oS
| ATKHT § 71 Frsfaw & fag
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g1 =1fg | ® "wmar g 5 oA
AT St At 37 a9 ¥ ggAd g AR
qHed g fF ag & °r ama & 9fF
T fea a9 g, wa &
quear § fF ag WX 3w @@ &6t
& HT AN

Shri Tyagi: Sir, I beg to move:

Page 1,—
after line 14, insert—

‘2A. Amendment of section 27—
In section 27 of the principal Act,
in clause (a) of sub-section (2),
before the words “members of
such local authorities”, the words
“Non-official” shall be inserted. (1)

Sir, I again appeal to the House to
see that the hon. Members mre not
just led by party considerations in
this matter. It is a measure whicn
affects the very structure of the Con-
stitution and therefore, I would like
the House to consider it absolutely
dispassionately. My friend has just
now argued that the cantonment
boards have also official members. No
doubt, they have. But they are the
officers of the Government, the
Central Government. I make a dis-
tinction between the officers who act
directly under the orders of the
Central Government and the officers
who are directly under the State
Government of India., 'The legisla-
tive councils we are electing are legis-
lative councils of the State. With
this pocket borough of 40 or 45 per
cent of official members in the electo-
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rate of the district boards, this will
be too bad and that is my fear Gov-
ernment may any day have them at
their command. It will be a bad pre-
cedent in democracy to allow such a
bulk of officers to vote, particularly
when even under the Antarim Zilla
Parishad Act, they are banned from
voting in the day-today activities.
They are not allowed to vote, even
on smaller matters, by the UDP.
legislature. In their wisdom they
have decided to deprive the officials
of their votes in respect of the day-
to-day activities. When such is the
case, how is it that we want to permit
them to vote for a very responsible
body like the legislative council?
If, in the opinion of the Government,
the antarim zilla parishad is a substi-
tute to the district board and it is
automatically entitled to vote, why
bring this Bill at all? Why bring an
amendment. Let the law courts
decide whether they are district
boards or not.

There is one more thing. In sec-
tion 3 of the Antarim Zilla Parishad
Act, it is said that until some other
arrangement is made, the District
Magistrates shall be the district
Boards. For sometime, the charge of
the district boards was vested in the
Distriet Magistrate himself for a num-
ber of months. From the logic of my
hon. frined, it will follow that he
alone will exercise the right of vote.
Even if the U.P.'Legislative Assembly
had decided or if the U.P. Govern-
ment decided to constitute the Anta-
rim zilla parishads manned totally by
officials and no non-officials were
there, would our hands remain tied?
I do not agree to it. My fear is that
the Ministry has erred and erred
seriously in interpreting the Consti-
tution and my fears are that the
Election Commission too had done so.
It has to be seen. I want to cry an
alarm here that it is a matter of the
Constitution. Sir, if interpretations
from the Election Commision become
so cheap as to allow elections to go
that way, important matters to be
proceeded in that way where High
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Courts also differ, my fears are—we
should think twice before we allow
{t—as to what is going to happen in
the next elections. It is a very seri-
ous matter; 1 attach a great impor-
tance to this. 1 would pray to the
Government not to be led by circums-
tances they should boldly confess that
‘illegal elections have been held.

Representation

Who are the gentlemen responsible
for these illegal elections? They are
illegal no doubt, otherwise there was
no necessity for them to bring a Bill
to retrospectively recognise the Anta-
rim Zilla Parishad. So they are doing
it only because it is plain, every man
in the street knows it, that retrospec-
tive effect is being given to the
Antarim Zflla /Parishad not from the
date when the Antarim Zilla Pari-
shads were formed, not from the date
when the Antarim Zilla Parishads
came into being, but from 1st Febru-
ary 1960 so that the elections held
illegally may be covered.

That is what is going to happen.
Is our Parliament now required to
go so cheap as to accommodate these
blunders committed on even the mat~
ter of Constitution? Those persons
who have blundered must face the
nation, and it‘is for the Parliament,
if you want to raise the authority of
law, it you want to-raise the autho-
rity of democracy, to punish those
persons if they are at fault. I am not
quite sure of my opinion because I
am not a student of law.

Mr. Deputy-Speaker: He is very
sure, otherwise he would not have

said it in such emphatic terms.

Shri Tyagi: Sir, the logic is there.
It is being applied retrospectively.
Why? It is because they know that
the “elections have been illegal and,
therefore, thgy now want to legalise
it. THegal elections to be legalised is
something .which I cannot really
tolerate as an individual. I feel it is
my duty as a Member of Parliament
tn:mtrahemyvmuinﬁ:hmm
and protest.
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Therefore, I appeal that the Parlia-
ment, only for the sake of upholding
the dignity of Parliament, must stick-
to the law and not allow them to geo
astray in this matter. I have moved
my amendment and I pray that the
Parliament may just - agree to this.
It is not because the U.P. Govern-
ment themselves have not given the
power of vote to their officials. As
1 said the other day, these are the
officers in whose contact the public
comes practically every day. If these
officers are to be pulled one way or
the other, if all types of parties are
to canvass them and they become the
target of criticism by all the parties,
my fears are that the law and order
situation in the country will become

worse. It has already gone -worse.
If you go and ask the people
they will give you their reactions

about.the manner in which the law
and order situation in the country
exists today. The condition in which
it is obtaining today will heco:lqe
worse if officers are brought into the
controversy in elections, inta political
controversies. One officer will vote
on one side and another will vote on
another side. Even the U.P, Govern-

‘ment would not allow that.

What will happen if tomorrow or
after some time the U.P, Government
in their wisdom choose to call these
officials, this official block as associate
members, as non-members?

Al

Mr. Deputy-Speaker: The hon.
Member may try to conclude now.

Shrl Tyagi: I, therefore, plead, Sir,
to the House—I have no time at my
disposal—with all the emphasis at my
command that all tie Anfarim Zilla
Parishad people should not be given
the right te vote. Only non-officials
should be given the right to wvote,
because at the time of framing the
Constitution we had that point in
mind. .We knew that the members of
district boards wer2 non-officlals and
therefore we included them. ~~._
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Mr. Deputy-Speaker: Shri Kalika
‘Singh may have two or three minutes.

Pandit Thakur Das Bhargava: Sir,
may I move my amendment?

Mr. Deputy-Speaker: I have been
enquiring from hon. Members the
amendments that they wanted to
move,

Pandit Thakur Das Bhargava: You
asked about clause 2.

Mr. Deputy-Speaker: Clause 2 has
alreadv been passed. Afterwards 1
asked with regard to the insertion of
thfs clause 2A the amendments that
the hon. Members wanted {o move,

Pandit Thakur Das Bhargava: Shri
Tyagi has just finished his speech.
After that 1 proposzed to move my
amoendment.

Mr. Deputy-Speaker: In the begin-
ring I enquired from hon. Members
whether they wanted to move tneir
amendments  for the inscrtion of
clauze 2A. Certuin hon. Mcembers
stood up and indicated their inten-
tion to do so, but Panditji did not rise
at that time. 7Then again, there is
another  objection that he  has not
given notice in time. he has only sent
it today.

Pandit Thakur Das Bhargava: I
have given notice of it only today.
On that point if you are wleased to
disallow it I have no objection.

Mr. Deputy-Speaker: I cannot con-
done that delay. If he wants to say
something on this T can allow him
two or three minutes.

Shri Kalika Singh (Azamgarh):
Sir, the impression that has gained
ground here, that the Antarim Zilla
Parishad in U.P. substitutes the dis-
trict board is quite wrong. In all the
districts of U.P. practically there
were three bodies: the panchayats
under local self-government, the
district boards under local self-
government and planning committees
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under the planning administration
controlled by the Chief Minister.
There was, therefore, a proposal to
integrate these three bodies into one
and form one body, which is now
called the Antarim Zilla Parishad.
Later on, when the Act is passed there
it will become Zilla Parishad. Accord-
ing to the Antarim Zilla Parishad Act
only 5 members out of the 60 mem-
bers of the present district boards
were taken in the new body and the
rest of the 55 members ceased to be
members. Also, according to that Act,
the officials who were members of the
planning committees and the District
Magistrate who was presiding over
those planning committees became
automatically members because the
planning commitices were integrated
into that body. Then, lots of mem-
bers were senl up from the villages
clected by the pradhans from their
panchayat samitis.

Mr, Deputy-Speaker: That we have
alrcadv discussed. The only gquestion
now is whether the elected members
alone should be given the right to
vole or others also.

Shri Kalika Singh: As I said, this
is an integrated body formed out of
three bodies. If somebody is a mem-
ber, then the membership carries with
it the right to vote. Thercfore, every
member of this body has a right to
vote. I know the situations that have
arisen in UP. The officials had refer-
red this matter to the Government.
The Goverhment wrote down to them
that voting is not compulsory, every
officer has got discretion to vote or
not. I know that during all this time
although they had the right to vote
they have not exercised their right to
vote. Whenever there was any con-
troversy they did not exercise thr'
right to vote in their own discretion,
Therefore, on that ground I oppose
this.

Then there is another point. This
measure is designed to de-officialise
the officials. This is because we are
now running a democracy. There is
the question of bringing the officials
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also into the present democratic set-
up, and to de-officialise the officials is,
I think, a very good measure. When
the officials are also there to repre-
sent the public opinion, they will try
to incorporate what is there in the
democratic set-up. On that score, Sir,
I congratulate the Ministry for the
Bill.

Shri Hajarnavis: Sir, I oppose the
amendments. 1 have very little to
add to what I have already said,
except that I may point out that su
far as other local authorities are con-
cerned the State Governments in
various States nominate large num-
bers and then they are also subject
to the criticism to which my hon.
friend, Shri Tyagi referred. Are they
not people on whose loyalty the State
Government may count? If that is
the objection....

Shri Tyagi: What I say is that Gov-
ernment servants should not be
drawn into this.

Shri Hajarnavis: There are 216 1n
municipalities in Bihar, 434 in notified
area committees, 133 in district boards

in Punjab nominated by State Govern-
ments.

Shri Tyagi: In the Parliament also
there are nominated Members.

Mr. Deputy-Speaker: May I put all
these amendments together?

Shri Braj Raj Singh: No. 4 is some-
thing different.

Mr. Deputy-Speaker: I shall put
that separately. The question is:

Page 1,—
after line 14, insert—

‘2A. Amendment .of Section
27.—In section 27 of the principal
Act, in sub-section (2), before the
words “members of such local
Authorities”, the words “Non-
official” shall be inserted.” (1).

The motion was negatived. ‘
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15 hrs.

Mr. Deputy-Speaker: The question
is:

Page 1,—

after line 14, insert—

‘2A. Amendment of section
27.—In section 27 of the principal
Act, to clause (a) of sub-section
(2), the following proviso shall
be added, namely:

“Provided that the ofticial
members of the Zilla or Antarim
Zilla Parishads of Uttar Pradesh

shall have no right to vote.”' (3)

The motion was negatived.

Mr. Deputy-Speaker: The questiom
is:

Page 1,—
after line 14, insert—

‘2A. Amendment of  section
27.—In section 27 of the principal
Act, to clause (a) of sub-section
(2), the following proviso shall
be added, namely:

“Provided that the official
members of the Antarim Zilla
Parishads as defined in the Ulttar
Pradesh Zilla Parishad Act, 1958,
shall have no right of vote for
the elections of the State Coun-
cil.”’ (4)

Those who are for the motion will
please say ‘Aye’.
Some hon. Members: Aye.

Mr. Deputy-Speaker: Those who
are against the motion will please say
‘No'.

Some hon, Members: No.

Mr, Deputy-Speaker: The Noes have
it.

Shri Braj Raj Singh: The Ayes have
it.

Mr. Deputy-Speaker: Is the hon.
Member serious? Then I will allow
him.
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An hon, Member: He is not serious.

Shri Braj Raj Singh: Who is not
serious? I was, very serious about
these amendments.

Pandit Thakur Das Bhargava: The
ruling of the Chair cannot be revised.
What is the use of having a division?

Mr. Deputy-Speaker: Then I might
ask the hon. Members who are in
favour of the amendment to rise in
their seats. If I do that, even in that
case, hon. Members may know what
would be the fate of the amendment.

Shri Braj Raj Singh: I do not know
the fate. But we were serious about
the amendments. We wanted to press
the amendments.

Mr. Deputy-Speaker: Then, I request
hon. Members who are in favour of
the amendment No. 4 to rise in their
seats.—I find 17 hon. Members stand-
ing. Now, hon. Members who are
against the amendment may rise in
their seats—I find a large majority
standing. So, the amendment is lost.

The motion was megatived.

Mr, Deputiy-Speaker: The question
is:

“That clauses 3 and 4 stand
part of the Bill."”

The motion was adopted.

Clauses 3 and 4 were added to the Bill.

Mr. Deputy-Speaker: Now, we take
up clause 5.

Clause 5--(Amendment of Fourth
Schedule)
Shri Braj Raj Singh: I beg to move:
Page 2,—
for lines 11 to 15, substitute—
‘(b) under the heading “Uttar
Pradesh” for the entry “2. District

Boards”, the following entry shall
be substituted, namely:—

“2. Zilla Parishads including
Antarim Zilla Parishads.”’ (5)
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Shri Tyagi: I beg to move:
Page 2, lines 12 to 14, for

“the following entry shall be
deemed to have been substituted
with effect from the 1st day of
February, 1960, namely:—"

substitute—

“the following entry shall be
substituted, namely:—" (2)

Shri D. C. Sharma: Sir, I should:
like to know what business the House
takes up after this Bill is over.

Mr. Deputy-Speaker: The Estate
Duty Amendment Bill. Not the
motion about the Hindustan Shipyard.

Pandit Thakur Das Bhargava: So
far as this clause is concerned, sub-
clause (a) says that under the heading
“Andhra Pradesh,” for the entry,
“District Boards,” the words, “Zilla
Parishads” shall be substituted.
Similarly, under sub-clause (b), under
the heading “Uttar Pradesh,” for
“District Boards"”

“the following entry shall be
deemed to have been substituted
with effect from the 1st day of
February, 1960, namely:—

“2.  Zilla Parishads including
Antarim Zilla Parishads.’”

Apart from the objection of my hon.
friend, Shri 'Tyagi, which he may or
may not repeat now, namely, the
retrospective effect,—it is a very
serious matter. In a matter like this,
we should not allow a law to be sub-
stituted in this manner, because we
are doing things which are illegal
Apart from that point, my submission
is, under article 171 of the Constitu-
tion, we have got the words “district
boards”. My objection lies in this
way, namely, in consequence of that
article, under section 27(2) of the
Representation of the People Act,
they have included flve bodies. The
words “district board” have been
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taken from the Constitution. The real
purport of the amending Bill is the
substitution. If the words have not
been substituted or if the Constitu-
tion has not authorised the use of
such words, then, we cannot have in
a circumlocutory manner amend the
Constitution in this way. The real
purpose or the purport of this law is
that our Constitution should be
amended. But under the Constitution,
unless all the provisions of article 368
are fulfilled, the Constitution cannot
be taken to have been amended. The
district boards will remain there. In
the schedule to the Represcentation of
the Pcople Act. this amendment is
sought to be madc. As a matter of
fact, o far as the Representation of
the People Act is concerned, it cannot
also over-ride the Constitution. The
words “‘district boards” arc there in
the Constitution itsclf. Therefore,
this attempt to amend the Constitu-
tion in a roundabout manner is not
right and not correct.

For the purpose of these clections,
five bodies have been mentioned. Two
of them were already there and the
remaining three were added later on
by Parliament. The words that are
now sought to be included cannot be
substituted in the manner desired. My
submission, there is no case for a
substitution. If the Government
wanted to have an addition, I would
not have objected {o it, because then,
they will be going only against the
spirit of the Constitution and not
against the Constitution itself. But
now, they are going against the Con-
stitution itself. Therefore, the whole
questions  revolves round the one
question as to whether a district
board is the Zilla Parishad or not.

First of all, apart from the ques-
tion whether it may or may not be
the same body, this amendment should
not be allowed, because, it is against
the Constitution and is tantamount to
an amendment of the Constitution.

Secondly, several opinions have
‘been voiced by other hon. Members
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also to ithe cffect that Zilla Parishads
and the district boards cannot be
identical. They were never thought
to be identical. You will see what
the Act which constituted the Zilla
Parishads says:
a
“The State Government shall,
with a wview to facilitate the
establishment of the Zilla Pari-
shads for the co-ordinated
administration of the affairs con-
cerning economic and social plan-
ning and local self-government in
the disirict and to ensurc the
smooth transition....” etc.

“by notification published in the
official Gazette..” etc.

“constitute the Zilla Parishads..
which shall be called by the name
of Antarim Zilla Parishads, a body
corporate having a particular
seat..” etc.

So, this Zilla Parishad is nol, as a
matter of fact, in its aim, and in its
object, in its constitution and in its
structure, the same thing as the dis-
irict board. Therefore, if we want 1o
substitute the words “Zilla Parishads”
for “district boards”, we are not only
going against the accepted meaning of
the words “Zilla Parishads” or the
accepted notions behind them, but, at
the same time, we are doing something
which is violently against the Consti-
iution. Zilla Parishad, by its very
nature, is not the same as the district
board. According to the Act passed
by the U.P. Legislature, the Antarim
Zilla Parishads shall consist of all
members of the district planning com-
mittee. And there are five extra
members also. If you see the consti-
tution of the planning committee, you
will realise that there a large number
is indicated. Most of them are nomi-
nated officials. There are 30 of them:
To say that the planning committee
and the Zilla Parishad and the district
boards are the same is to use a word
which is absolutely unjustified.

Supposing there was a competition
between the district planning com-
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mittee and the old district board.
What is the parent body of these two
bodies? The powers of the planning
commiltee are quite distinet from
those given to the district boards.
Formerly, the district boards were the
only self-governing institutions. Now,
the Zilla Parishads arc sought to be
made perennial institutions. They are
to caler, according to their constitu-
tion, to the cconomic and sociai and
planning aspects of the countrv. The
district boards were in relation {o the
seif-governing  aspects only. The
district  planning committee can
certainly say that the district board is
my parent and I am the legitimate
son! The Zilla Parishag is not. So,
the An:arim Zilla Parishad in no sense
be calied a district beard.

Thercfore, my submission is that
the arsumen?! of myv hon. friends that
the district boards should be replaced
or displaced is absolutely wrong. Even
if they arc replaced, it is not right to
say that the dictriet boards and the
Antarim Zilla Parishads are the same.
So. we shall be going against the Con-
stitution if we allow this change to
be made. Therefore, 1 oppose this
amendment very seriously and I sub-
mit that if the Government are in a
Ax and want 1o substitute the Antarim
Zilla Parishad, thev ought to accept
the view that the words ought to be
specified by the law. If they want
the Zilla Parishads to be given the
right. they should not simply say that
the Constitution is a sacred thing and
so on. If they even now like to see
that the Zilla Parishads should be
substitfutied, let them include the
Antarim Zilla Parishad now by law.
‘They should not say that the words
should be substituted in the Repre-
sentation Act., Who is going to sub-
stitute them? The words cannot be
substituted. The Constitution cannot
‘be changed in this way.

My hon. friend made an argument
that according to me the district
boards must be kept for all time. But
he forgets that they cannot be
kept for all time since they cease to
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exist, When they cease to exist, there
would be no members. The Constitu-
tion would be quite safe 4f there are no
district boards and when there' are
no members, because, then, the dis-
trict boards will go out of the
picture, as soon as they are abolished!

Now, supposing, an ass is to be a
member of the district board, will the
ass represent the district board?
Therefore, if you want the powers to
be given to these bodies, there must
be elected members. Nominating the
officials, say, the collectors, as has
been done in section 3 of the Act
constituting the Zilla Parishads, is
not proper. We gave elected mem-
bers to the district boards because we
recognised those powers and the
boards which were in existence and
whose constitution we knew and
because we wanted to give the
powers to the clected members of the
district boards, when we constituted
those boards. Now, we are going
against the Constitution and substi-
tuting something else which is not
correct., Further, this formation of
the Zilla Parishad is also a temporary
measure. We do not know what will
be the real shape of the Zilla Pari-
shads which are coming. Therefore,
this is behaving violently towards the
Constitution. It is an insult to the
Constitution; it is a disgrace to the
Constitution. Therefore, I submit
very strongly that I am opposed to it,
unless it is provided that Irterim
Zilla Parishads may also be specified
under 171(3).

/
Shri Braj Raj Singh: My amend-
ment is:

Page 2,—

for lines 11 to 15, substitute—

‘(b) under the heading “Uttar
Pradesh” for the entry “2. Di§-
trict Boards”, the following shall
be substituted, namely:—

«g, Zilla Parishads ing:luding
Antarim Zilla Parishads.””
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ITEAN  WgIEd, TH AU &7
aread 7g # f§ F19 @0 mEeg @
NG ¥ TF HH H1 AT 98 &, § HLa<y
§ wratw fo=r afvast #) wfiaa §
7 FT B AT IR FT AT FT
wfqsF < T #T, ag 9 G99 G F
TR gU N T A9 & Y £ ardy s
& WEAT & fasmd B 1 FAT Y F
TR g W9 ST At #7 wiuTT
gt faar oftwst & #wadi ) 2ar
e &, 99 ate F woFI FT 99
& T 9% § | 97 a1z T AfaFw
§T ZEIWA FIF ¢ ¥ FFIL ¢ I
IO 92T FT Frofad F JrgU F1 &Y
ATT AT 41, qg JA19 F7 fomr @
wa g g8 ¢ fF afe avwe #v 3@
a ¥ FFr A q1 57 At F2omOe
9T AU T AT FT Hwiaw T Ay
qq 99 W §, I Tq ¥ qUTAHS
& §, 9 7 wfww 37 A aw@ [l
TG FT TS | WX GFI I Q@F AR
# A0S aHT A g, A A quwar g
AR FIT FY AE A9 § GFR #1718
@ A AT =Ife |

T "oy W ¥ fafy somEy
HRYTT T T & TR A Y w7 a1
Tg ot fgeifees gfve 39 &t am ¢,
WE IR F §¥aq: 98 qAfa=r 3
AR FFT T IR A R gargm )
q# &3 g e 3T w9 2@ e Ay
wFe fFan & o wer @ o m% are &
AT AT o guT & 1 W IAET
feamr gar g @ A § S faee
AT AT § F R FE ety ok
g @ Swat aTet wITw w11, grs A
Y 7 G FIE F A7 @A TSI FY
& o w1 7 9 gz v ¥ 5@
SR 7 g aiferdz #Y a1 | fore T @
A fFar o g § wwafor frer
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ofeaz® F==at grU Frsfaw & 9719 H,
g q1Fd F g9 W@ faq F g7 uF
wRTer 9 2F AT @ § | HI W9 gHRy
g fF ag &vw g @ @ g\ A
TEOR T2 & B TH/IT ATRAT HITa 1
1 F A9 | W g A 9
@Y Y a1 SaFT A7 A ww g, S A
SHET AAIAT @Y, IR IANT ST IAD
fau famder & wmea afed, =9
AT H T HE

zafaw 4 gaar & fades &
=gaT ¢ f e f aer Soee
FgT § 5 98 39 WAl #= & fag
qaT § 98 39 X Afa=IR FL | TR
IS 2 W /T IAHT AT FT AFGF
AT TR § A SAIF qg FIEEIEITA
frame, i fua=iq
FAT ATeaT g 6 a8 IHHT T FAT-
&, FIEITITT T HTIAT HF AT FLAT 8
%R 39 qId NI FY geeAr § AfF
gw 7 fage <9 g |t 7 9_T 1§
ok 39 Ifagm *1 3 geeAT Y
zfaem f& gwmr HNEY 1 vo—co
ast &7 @I & | W A0 A §F T28¢
FT TFT & At AT at Ffod 5 qg=r
GLEd ¥ S qEF 2q FT A9 g, IV
TAAALFTCHS A | 3T A &
A1 9T g8 &1 §%al ¢ & 999 aEs
FIX foF o7 799 & @ qE @ Er
e & | wafaw & Fgr A g
oY &9 F €4 ¥ 7 IF | qg q9G
uF e gt § foad fF @
T T A § AR @A HTEn A
art & fF ag ¥ & fauw o=8 ST F
FHA TR | R FE AEHAT a@
& ¥ 2, Juwr gfe =W FIAAT T
M =7 at ag Sfva i | ;| a9
%t wfassr & faeme §, aT A wEAT
& faams § 9 @ I T AW TS
™ oA & fag a1 wvg oowRd
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Fag Ag F8 gaar Y § A3z w0
amgar g |
Shri Tyagi: I beg to move:

Page 2, lines 12 to 14, for

*“the following entry shall,
be deemed to have been substi-
tuted with effect from the 1st day
of February, 1960, namely:—"

substitute—

“the following entry shall be sub-
stituted, namely:—" (2)

Sir, my amendment is practically
the same as that of Shri Braj Raj
Singh. I want one clarification from
the Government. What is their defi-
nite view now? The Law Ministry
is at their disposal and ail the
the learned people are available,
What do they say? Do they think
that this election was legal and that
the Antarim Zilla Parishad was
legally authoriseq to vo'e and that the
electoral roll was legitimately made?
If that is so, why are they bothering
about retrospective effect? Other-
wise, let them confess before Parlia-
ment that they are in doubt about it
and they want to give legal shape
to the elections which were illefally
held. If they were honest in that
matter, I would have some satisfac-
tion. When they say that the Zilla
Parishad hag the right to vote and if
that interpretation was rightly given,
where is the need for retrospective
effect? 1 cannot understand this.

1 appeal to the Government not to
treat this House with this type of con-
tempt. I have never in this House
seen such a lot of deterioration. The
manner in which Government are
really dealing with this Bill is ex-
tremely significant, I must say, of the
deterioration......

Mr. Deputy-Speaker: He might see
any amount of deterioration in the

Government, but not in the House.
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Shri Tyagi:....that has set in the
body politics of the Union.

Mr. Deputy-Speaker: He might say
anything against Government, but not
against the House,

Shri Tyagi: We are fast tending to
lose the sharpness and the grip over
events and have left it to the vaga-
ries of nature. Whatever overtakes
us, we are overtaken. That seems to
be the policy today. Otherwise, to
give retrospective effect to elections
held is something I cannot understand,

Therefore, I submit, let us not go
down to the level of giving legal
shape to the illegal elections. Perhaps
tomorrow other people might give an-
other interpretation and we might
all become a laughing stock of the
world. I, therefore, appeal to the
Minister. He might consult some
other closer friends, if he chooses. But
for God's sake, withdraw that re-
trospective effect from this Bill, so
that it may be a frank and free thing.
We are entitled by the Constitution to
point out what are the authorities
which are entitled to vote. We can
squarely recognise the Antarim Zilla
Parishad.

Pandit Thakur Das Bhargava: Re-
cognise a thing which does not exist?
Zilla Parishad does not exist now.

Shri Tyagi: At least Antarim Zilla
Parishad can be recognised by us,
because the House in its wisdom, has
chosen to give them the right of vote.
So, we can openly say that we recog-
nise it. Let them be electorates, I do
not mind. But do not give them re-
trospective effect.

Yo T fag (Tgas) : SuTeast
TEIEY, 9% 7@ ¥ F1E OHY a1 ALY A
Rt foF wgwlt ot FgX & 1 TET TH
wagamHl &7 g &1 arar ¢ 98
TE & I AT 91 W X TF F) AF
faaT AT AT TACS FA FT | AT @niy
# AT 91, I TH I TR AY

T FX q57 @ | #fr geras fag ot
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W T AR T S W@ A Ay
WAL g RS a7 ST AR TATS H<
Ty 7 | wEfe @ ¥ 91§ T A
aw i frard & v feelt & 32
w fgud ¥ faq g Swr & i
fear T | SgfaF T AT T A
e QY are 7€ @ | A Siv uT< agh
<@ 91 @ &, 4 awwar g v Aw we
T WAL BT AT F & HAT AT @I
¢ 1 o 3| gfesor ¥ @ S AT A
wwwa § fr dfeq sg< <19 wiiT q
N e faaemr ar 9g AEg |Er
WEHET FT AT & | qar 7g1 g %
sy &Y syt fen ofwd § ar
forar ofad § o7 #1 fefigaz aga &
FOEL A AT T A |

qfew sgT ate WM AR E AR

Not in existence.

wYo TAFT fag : a1 f&¥ 39 a7
fefigae arga &1 sy @1 F1F -
w AE ¥ meg e R gA &
TYeR W WFe wAITEE arer
agfaa ¥ gt fran afag £ @
SATAT | T FIE FIA TET 5T FFAT 9T |

T ¥ U1 § OF A A FAT
WTEAT § | @E-TAT § I 4g FTA 9
o wmIaRtA R sgd
¥ TH €T FY TAT WIL Ar0d HATIEY
¥ fgfer qgaafas @it € 4t F fasrs
ot | 38 FF A 7 ava AL T A QY
arg €Y, W wrr ar fasge w9 Y =wrd
oo & g faegw aaw W & Wk
o AW ¥ WL W AT afafami
& Wiy § v fawr ofowdt ddr
AT FATAT SR § | &Y Wiy W A
¥ WAy ot UF YumT ¥ YT Wy
WTHT &Y 312 2§71, WA AT Y, 000 WY
T 8 G e , ¥ A
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AT ¥ wea &, Afew o ¥
ag wfasR 7 faar 9w, a8 @ 3a
Tuw ¥ EY AT | i, T #r gaay
*YE FTA I FT 2 JY & FHar 1 Y
ag 1 feferfmaaa § ag 10 o 7Y
s | gafag & =rgar g fF a=ew ga
T F1 W@ FT &F & fog Qur fa=r
AT ITE SN §E TG T A E
gW 2@ §, W A @l S #7159 A
g arqr wR firen o @, 6 ogw QA A
9T qq qrH«T G 9 o7 arar @ aw
FIAT F AR JAIAT FAT A12T |
Ao s agameg T a9
TedY T A 1 7 Ol W IWF
w=T AR AW § et s afufaar §
IT ¥ gEGT F1 I TAFAE ¥ WiAA
FX |

Shri Hajarnavis: I regret that I
cannot accept the amendment.

Shri Braj Raj Singh: What? You
said you have an open mind? Is it
closed now?

Mr. Deputy-Speaker: He has open-
ed it already.

Shri Tyagl: He is going by what he
feels, not by the dictates of others.

Shri Braj Raj Singh: Yesterday his
mind was open but not today.

Shri Hajarnavis: While replying to
the debate I may say that this amend-
ment is not an amendment which, for
the first time,” tries ¢ to introduce
district boards in the list of those
institutions, the members of which
are entitled to be included in the elec-
torate. Going back to the siructure of
section 27(2), we will find it, and this
is what I indicated earlier so that I
might hear some argument to the con-
trary which will enable' me to accept
the amendment. I drew the attention
of the House to this sub-section, which
says:
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“for the purpose of election to
the Legislative Council of a State
in any local authority constitu-
ency the electors shall consist of
members of such local authorities
exercising jurisdiction in any
sphere or area within the limits of
that constituency as arc gpecified
in reiation to the State in the
Fourth Schedule.”

Therefore, we could proceed in two
ways. Having said “municipalities
and district boards”. we could have
said “add the following institutions”
under law made under Article 171,
Having done that, we could have ad-
ded another scction saying that muni-
cipalitics, district boards plus thesc
institutions will form the local autho-
rities constituency. We adopted, for
the sake of compactness, another
method of drafting. The differ-
ence of opinion, if at all, can arise
only on account of the method of
drafting. This amendment  in the
Fourth Schedule does not for the first
time try to introduce Antarim Zilla
Parishad in the place of the district
board. What it 1iries to do is
to give the contours of the consti-
tuency which is known as the local
authoritics constituency. This consti-
tuency was, in fact, formed on the 1st
February, 1960. As I said in my open-
ing remarks, this clause is only a
declaratory clause which says ihat
this change came into effect on the 1st
February, 1960. It has no larger
potency than this.

Shri Tyagi: Why the 1st of Feb-
ruary?

Shri Hajarnavis: If I had put the
1st March, then I would have been
asked “Why the lst of March?”.

' Shri Braj Raj Singh: Why not the
25th of February?

Shri Hajarnavis: There is no amend-
ment to that effect.

Shri Braj Raj Singh: In that case,
¥you have not read my amendment.
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Shri Tyagi: I want to know the
reason why retrospec}ive cffect is
given.

Shri Hajarnavis: It is a fact on the
basis of which we have done it.

Shri Tyagi: What is the fact?

Shri Hajarnavis: On the 1st Feb-
ruary the constituency was like this.

Shri Tyagi: It is not a constituency.

Shri Hajarnavis: What else is sec-
tion 27 for?

Shri Tyagi: We are not deciding
about the constituency.

Shri Hajarnavis: The Fourth Sche-
dule is referred to in section 27. 1
consider it as one of the c¢ssential
duties of the drafisman 1o see that the
law should be absolutely clear so
that whoever reads the amendment
knows as to the dale on which +tihe
pariicplar section or particular law
came into effect. 1 am quite sure that
by mentioning the date we gain in
point of precision and in point of
clarity. Therefore, I oppose this
amendment.

Shri Tyagi: I want to ask only one-
question. I want to know why’
retrospective effect is given. Other-
wise, will the making of the electoral
roll and the election become illegal?”
Is that so?

Shri Hajarnavis: No.

Shri Tyagi: Then why give restros-
pective effect? '

Mr. Deputy-Speaker: Will the
removal of that doubt alone give satis-
faction to the hon. Member? I will
now put amendment No. 5 to the vote.
The question is:

Page 2,—
for lines 11 to 15, substitute—

‘(b) under the heading “Uttar Pra-.
desh” for the entry “2. District
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The question is:

Boards”, the following entry Page 2,—
shall be substituted, namely:— ’
li 11 i
“2. Zilla Parishads including jor.tinee £L £ 15, subciince=

Antarim Zilla Parishads.” *(5)

"Those in favour may say ‘Aye’.
Some Hon. Members: Aye.

Mr. Deputy-Speaker:

‘may say ‘No’.

Some Hon. Members: No.
Shri Braj Raj Singh: The

‘have it.

Mr. Deputy-Speaker:
‘have waited till I gave my decision.
Perhaps, I might have stated

have it!

Mr. Deputy-Speaker: Let the lobbies

be cleared.
-Division No. 9]

Ancy, Dr. M. S.

Das Gupta, Shri B.
Dwivedy, Shri Surendranath
Gaikwad, Shri B. K.

Ghosal, Shri Aumebindo
Godsora, Shri S. C.

Iyer, Shri Easwara

Jadhav, Shri

Achar, Shri
Agadi, Shri
Ambalam, Shri Subbiah
Arumugham, Shri S, R.
Bajaj, Shri Kamalnayan
Bangshi Thakur, Shri
Barman, Shri
~Barupal, Shri P. L.
Basappa, Shri
Basumatari, Shri
Bhargava, Pandit Thakur Das
Bhatkar, Shri
Bhogiji Bhai, Shri
. Bidari, Shri
Brajeswar Prasad, Shri
- Chettiar, Shri Ramanathan
Choudhry, Shri C. L.
Das, Shri S. N.
Dasappa, Shri
Desai, Shri Morar}i
Dube, Shri Mulchand
+Dwivedi, Shri M. L.
Ganapathy, Shri
-Ghosh, Shri M. K.

Those against “g

Now, the ‘Noes’ have it.
Shri Braj Raj Singh: ‘Ayes’ have it.

Boards”, the

Zilla

‘(b) under the heading “Uttar Pra-

desh” for the entry “2. District
following
shall be substituted, namely:—

Parishads

entry

including

Antarim Zilla Parishads.” ’(5)
The Lok Sabha divided:

‘ A}'Eﬁ‘
Dr. M. S. Aney:
voted.

He ought to

Mr. Deputy-Speaker:
‘Ayes’

I have wrongly

L
Is it the mis-

take of the machine or wrong voting?

Dr. M. S. Aney: It is my mistake.

Mr. Deputy-Speaker: The result of
the division is follows:
Aves 23; Noes 110.
AYES [ 1529 hrs.

Maijhi, Shri R. C.
Nayar, Shri V. P.
Patil, Shri Balagaheb
Punnoose, Shri

Rai, Shri Khushwaqt
Ram Garib, Shri
Ramaul, Shri §. N.
Reddy, Shri T. N.

NOES

Ghosh, Shri N. R.
Gounder, Shri Doraiswami
Hajarnavis, Shri

Harvani, Shri Apsar
Hansda, Shri Subodh
Jinachandran, Shri
Kamble, Dr.

Kasliwal, Shri

Keshava, Shri

Krishna, Shri M. R.
Kureel, Shri B. N.
Laskar, Shri N. C.
Laxmi Bai, Shrimati
Malhotra, Shri Inder J.
Malliah, Shri U. S.
Malviya, Shri Motilal
Mehta, Shrimati Krishna
Mishge, Shri B. D,
Morarka, Shri
Munisamy, Shri N. R.
Muthukrishnan, Shri
Nadsr, Shri Thenulingom
Nair, Shri Kuttikrishnan
Narssimhan, Shri

Soren, Shri

Tysgi, Shri
Warior, Shri

Neswl, Shri
Pande, Shri C.

Radha Raman,

Rajiah, Shri

Rampure, Shri
Rangarao, Shri

Singh, Shri Braj Raj
Singhji, Shri Karni

Sugandhi, Shri
Tangamani, Shri

Nayar, Dr. Sushila
Nehru, Shri Jawaharlal

D.

Patel, Shri Rajeshwar
Pattabhi Raman, Shri C. R.
Pillai, Shri Thanu

Shri

Raj Bahadur, Shri

Ram Saran, Shri
Ram Shankar Lal, Shri
Ramakrishnan, Shri P. R,

M,

Rao, Shri Jaganatha
Rao, Shri Thirumalas
Rao, Shri Vinayak
Ray, Shrimsati Renuka
Reddy, Shri Nagi
Reddy, Shri Narapa
Reddy, Shri Rami
Reddy, Shri Viswanatha
Sadhu Ram, Shri
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Samants, Shri 8. C,
Sanganna, Shri
Satyabhama Devi, Shrimati
Selku, Shri

Shah, Sarimiti Jayaben
Sharma, Shri D. C,
Shastri, Swami Ramanand
Shobha Ram, Shri
Siddiah, Shri

Singh, Ch. Ranbir
Singh, Dr. Ram Subhag
Singh, Sardar Swaran
Singh, Shri Birbal

Mr. Deputy-Speaker:

The question
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Singh, Shri D, N.

Singh, Shri Daljit

Singh, Shri Dinesh

Singh, Shri H. P.

Singh, Shri Kalika

Singh, Shri Raghunath

Sinha, Shri Anirudh

Sinha, Shri B. P.

Sinha, Shri Satya Narayan
Sinha, Shri Satyendra Marayan
Sinha, Shrimati Tarkeshwari
Sinhasan Singh, Shri

Siva, Dr. Gangadhara

The motion was negatived.

ithe passages.

Bill
Subbarayan, Dr. P.
Subramanyam, Shri T.
Subbiah, SArilP.V.

Tantia, Shri Rameshwar

Tewari, Shri Dwarikanath

Tiwari, Shri R. S.

Tiwary, Pandit, D. N.

Uike, Shri

Upadhyay, Pandit Munishwar
Datt

Upadhyaya. Shri Shiva Datt

Vyas, Shri Radhelal
Wasnik, Shri Balkrishna

They might move out

is:
“That clause 5 stand part of the
Bill.” !

The motion was adopted.

Clause 5 was added to the Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri Hajarmavis: Sir, I move that

the Bill be passed.

Mr. Deputy-Speaker: The question
18

“That the Bill be passed.”
The motion was adopted.

.

15. 31 hrs.

ESTATE DUTY (AMENDMENT)
BILL

Mr. Deputy-Speaker: Now we take
up the next item. )

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Mr.
Deputy-Speaker, Sir, I beg to move:

That the Bill further to amend
the Estate Duty Act, 1953, be
taken into consideration.

As the hon. Members are aware,
the Estate Duty (Amendment) Bill,
1958, was passed by Parliament in
September, 1958.... (Interruption).

Mr. Deputy-Speaker: Hon. Mem-
bers should not be seen standing in

330(A1LSD—T.

quietly.

Shrimati Tarkeshwari Sinha: Dur-
ing the discussions on the Bill in
Parliament in 1958 it was explained
that after the Bill was passed steps
would be taken to consult the State
Governments with a view to get re-
solutions passed by the State legisla-
tures under article 252(2) of the Con-
stitution and that the Act should be
brought into force in respect of agri-
cultural lands as well as non-agri-
cultural properties only after the
receipt of the views of the legislatures
concerned. Copies of the Amendment
Act, a memorandum explaining the
important changes made by that were
sent to all the State Governments
concerned with the Jevy of estate duty
on agricultura] lands and they were
requested to get resolutions passed
by the State legislatures in terms of
article 252(2) of the Constitution. It
was suggested to them that they could
follow either of the following alter-
natives: —

(i) Get a resolution passed by
the State legislatures autho-
rising Parliament to make the
Amendment Act of 1958
applicable to the levy of
estate duty on agricultural
lands in the State; or

(ii) Get a “resolution passed by
the State -legislature autho-
rising Parliament to exclude
agricultural lands in the State
from the purview of the
parent Act itself. <

The legislatures of all the States
excepting West Bengal, Orissa and
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Jammu and Kashmir have passed re-
solutions in terms of the first alter-
native, that is, authorising Parliament
1o make the Amendment Act of 1958
applicable to the levy of estate duty
on agricultural lands in the respective
territories, The short Bill that is
now placed before the House is
intended to give effect to the Resolu-
tions passed by the various legisla-
tures. 1 may mention here that the
opportunity has also been availed of
for clarifying the position with regard
to the application of certain earlier
amendments of a comparatively
minor nature to estate du'y on agri-
cultural lands.

1 shall now briefly refer to the
position in the three States of West
Bengal, Orissa and Jammu and
Kashmir. It will be recalled by the
hon. Members that the West Bengal
legislature had not adopted the
principal Act with respect to estate
duty on agricultural lands. There
could. therefore, have been normally
no question of applying the Amend-
ment Act to agricultural lands in that
State. Further certain areas of Bihar
were transferred to West Bengal from
the 1st November, 1956, under section
3 of the Bihar and West Bengal
(Transfer of Territories) Act, 1956.
Since the legislature of Bihar had
originally adopted the provisions of
the Estate Duty Act, 1953 in respect
of levy of estate duty on agricultural
Jands in that State, the Estate Duty
Act continued to apply to agricul-
turaj lands in the transferred terri-
tories even though the Act did not
apply to the rest of West Bengal.
Both the Houses of the West Bengal
legislature have now passed resolu-
tions to the effect that with effect
from the 1st April, 1959, the Estate
Duty Act, 1953 should cease to apply
in the transferred territories also
just as in the case of the rest of the
State of West Bengal. It has been
accordimngly provided in the present
Bill that the principal Act will not
apply to the levy of estate duty on
agricultural lands in the transferred
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territories with effeet from the 1st
April, 1959,

Even before the passing of the
principal Act, the Orissa legislature
had passed a resolution requesting
Parliament to legislate for the levy
of estate duty on agricultural land
in that State. Hence, right from its
commencement the Estate Duty Act,
1953, applied to agricultura] lands in
that State. However, last year the
Orissa legislature passed a resolution
to the effect that the principal Act
should not apply to agricultural
lands in that State from the 1st April,
1959. The present Bill gives effect
to this resolution of the Orissa State
lvgislature,

The principa]l Act does not apply
in respect of agricultura] lands in the
State of Jammu and Kashmir and
since in that State the status quo
continues no resolution has to be
passed by the legislature of  that
State in respect of the Amendment
Act.

The changes made by the Amend-
ment Act of 1958 are expected to
bring in an additional revenue of
Rs. 70 lakhs in a full year. In the
current year the additional revenue
is likely to be Rs. 15 lakhs and the
total collection is expected to be Rs, 3
crores as against the actual collection
of Rs. 270 lakhs in 1958-58 and Rs. 285
lakhs in 1959-60.

Before I conclude I must refer to
a small matter concerning relief to
the taxpayer. Originally, the Gift
Tax Act, 1958 and the Estate Duty
(Amendment) Act, 1958 were expect-
ed to come into effect from the same-
date, that is, 1st April, 1958, In order
to ensure that the same property was
not subjected to giff tax as well as-
to estate duty as part of the donor's
estate it was provided in the Estate
Duty (Amendment) Act, 1958 that
credit should be given in such cases
to the gift tax paid. Unfortunately,
however, because of the delay in
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1
bringing the Estate Duty (Amend-
ment) Act, 1958 into force, this relief
from double taxation will not be
available in cases where the liability
to estate duty arose prior 1o the
commencement of the Amendment
Act. As this would result in hard-
ship to the legal heirs, it is proposed
to give relief from double taxation
in such cascs by means of a notifica-
tion issued in exercise of the powers
eonferred on Government by sub-
section (2) of section 33 of the Estate
Duty Act, 1953.

As T have already pointed out the
scope of the short Bill before the
House is limited to the purpose of
giving effect to the resolutions passed
by the State legislatures concerned.
1 do hope that the House will pass the
Bill soon so that the provisions of
the Estate Duty (Amendment) Act,
1958, could be brought into force
with effect from the ist July, 1960.

Mr. Deputy-Speaker: Motion mov-
ed:
“That the Bill further to amend
the Estate Duty Act, 1953, be
taken into consideration.”

Shri Punnoose (Ambalapuzha):
Mr. Deputy-Speaker, Sir, 1 rise to
support this Bill, of course with a
few words in explanation. When the
Estate Duty Bill was first introduced
in this House and long spt‘c@hes were
made, it was held to be a very pro-
gressive piece of legislation. It was
claimed that it was a socialistic mea-
sure. It was claimed on behalf of
this Bill that it will reduce economic
inequalities and it was also claimed
that it will bring in large revenues.
But looking back to the experience
of all these years, it is quite clear
that it has not worked as a socialistic
measure.

I remember during that long debate
in this House in 1953, against the Bill
it was said that as a result of this
measure rich men will not be permit-
ted to die in peace. But years have
passed and our rich men, those of
wham who had to say good-bye went
out in peace.
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Shri V, P. Nayar (Quilon): Without
paying a copper.

Shri Punnoose: The net result is
that it has not reduced inequalities,
nor produced any large amount of
revenue to the country.

In 1953 the Finance Minister, of
course, declined to assess the possible
revenue that would accrue from the
tax, but said that it would not be a
negligible portion of the revenue,
but the facts show that our income
from this measure has been very
small. In 1956-57 it was Rs. 11 lakhs,
in 1957-58 it wag Rs. 12 lakhs and in
1958-59 it was again Rs. 12 lakhs.
Now again a larger amount is being
promised, but the fact is that this
measure wHich was supposed to
bring in at least revenue to the coun-
try is not doing that. With regard
to bringing about social equality also,
we find it has not been effective.

Now this measure ig going to be
applied to agricultural land. Though
I support ft, I am sorry to say that
it is not going to be effective in the
sense of reducing economic inequali-
ties or bringing in a large amount of
revenue. The past is in my favour
in this respect.

Everybody is aware of the large
amount of tax arears and tax evasions
in the country, and this has been
mentioned several times in the House.
Finance Ministers in the past used to
regret it, used to be rather ashamed
of it, but unfortunately for us the
present Finance Minister looks upon
it as a very normal thing. He also
stated some days back that he was
anxious not to introduce measures or
steps likely to create distrust in the
country, to create an atmosphere of
disbelief in the country. He would
rather allow large amounts of tax
arrears as a result of tax evasion.
Therefore, in this context, however
much the measure may be praised,
it is not going to bring in revenue
or achieve the socialist objective,

But then there is one benefit, and
that is that we know that as long
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as the administration is prejudiced in
favour of the rich, as long as the
wealthy classes can influence it and
control it, no matter what legislation
we pass, however attractive a parti-
cular measure may appear to be, it
cannot bring us nearer socialism, it
cannot reduce social inequalities,

Shri Karni Singhji (Bikaner): On
the occasion of the amendment of
the Estate Duty Act I wish to make
an appeal to the hon. Finamce Minis-
ter regarding the question of exempt-
ing he police from estate duty if
killdd in service, while patrolling our
Himalayan and olher borders.

I have brought this question before
the House on numerous occasions and
part of my suggestion was accepted
during the last amendment of the
Act in 1958 when the armed forces
were exempted. However, now, with
the problem of our borders getting
worse and the situation of our rela-
tions with China deteriorating, 1 feel
that this question has to be reviewed.

Our borders are very long and we
have to patrol them not only against
China, but against Pakistan also, and
we hear of cases that our policemen
are killed in discharging duties almost
akin to those of the armed forces.
The recent episode of Shri Karam
Singh who was taken prisoner, of a
brave man who might have been
slain, brings this question to the fore-
front with even greater force. In the
event of a brave man like him being
killed in service, would it be fair for
us to charge estate duty from  This
children because he died fighting for
the country? 1 therefore wish to
appeal to the hon. Finance Minister
to find some way by which he can
exempt the policemen if they are
killed on active gervice.

I wish to make two suggestions.
There may be two categories. The
first is those policemen killed while
patrolling the Indian border and
carrying out duties very similar to
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those of the armed forces; the second
is those policemen killed in fighting
dacoits, or while curbing anti-social
activities. T have no doubt that with
the present conditions as they are,
with our brave men fighting on the
various borders and patrolling them,
any concession that the House is
pleased to give them will boost their
morale and help them to serve the
country better and bravely.

Shri Surendranath Dwivedy
(Kendrapara): So far as I see, this
1s a consequential legislation, but 1
wish to make a few observations.

I really fail to see what the plan
before this Government is, Of course,
when a State legislature has passed a
resolution like this to exempt agri-
cultultural lands from the levy of
this duty, they had no alternative,
but in this country we wish to have
economic planning, and where the
Constitution does not provide us
powers, we should avail of the
opportunities of informal discussions
between the State and Central Gov-
ernments. We have the N.D.C, the
Planning Commission ete.

There is no dispute about this being
a very legitimate levy, because land
has been ,accepted as property. It is
no longer as it was during the British
days, merely a source of revenue.
Therefore, when the property is
inherited, the State has the right to
get a certain portion for the develop-
ment- of the country. -

I was listening 10 the Deputy
Minister very carefully, She staled
that from the very beginning the
West Bengal Government was opposed
to it, and that they did not pass a
resolution supporting the application
of this duty to agricultural lands in
West Bengal. At the same time, che
stated that in 1851 the Orissa State
Legislature passed a resolution sup-
porting this Bill. In September, 1959
they passed another resolution asking
for exclusion, the Act was made more
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progressive, because on experience it
was found that when the limit was
Rs. 1 lakh the revenue was very
meagre, and therefore in the amend-
ment passed it was reduced to
Rs. 50,000 and that was expected Lo
bring in more revenue to the State.
As ig known, Orissa is a poor State,
and there is not much of industriul
development. A major or substantial
part of the revenue must be expected
from land resources. When actually
there was possibility of collecting
more revenue, and when the Stale
Legislature had passed a resolution,
I would very humbly ask our Finance
Minister

Shri V. P. Nayar: Why very humbly
io the Finance Minister?

Shri Surendranath Dwivedy: I am
prepared to be humble towards every
Member, not only the Finance Minit-
ter, because that is the procedure in
the House that we have to follow,
and I make no exception. I mentior-
ed him because he is responsible to
see that, if a policy is accepted for
the entire country, it is implemented
by all concerned, and all influencc
should be brought to bear upon the
parties concerned. He has bevn res-
ponsible, not as the Finance Minister.
but I would say, as a leader of the
Congress Party, in bringing about
a Coalition Government in Orissa—
he was ofle of the prime movers of
that Government.

Shri Morarji Desai: I was not the
prime-mover,

Shri Surendranath Dwivedy: .
which had negatived the very policy
which he wanted to make a success.
T do not find any other reason “ehind
it. 1 have gone through the pro-
ceedings of the Orissa Assembly, and
T find that it has actually been point-
ed out that it would give us more
revenue. That being the case, I would
like to know the reason why it is
being excluded now. When it had
been urged originally that it ghould
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be applicable to every State, what is
the reason now for extluding Orissa?
There is no reason for this except
perhaps the reason that there is &
landed aristocracy in Orissa today
integrated in the administration, and
they do not want either the land
legislation or this legislation impos-
ing estate duty on agricultura; land.
In Orissa, you will find hundreds of
acres are stil] remaining in the hands
of a few persons who have munaged,
anticipating lang legislation and land
ceilings, to have tractors and to have
big farms, so that those lands may
not be affected. Moreover, in the
legislation that is under., a high ceil-
ing has been proposed on lands.
Thousands of acres owneq by these
feudal elements and big zamindars
are not being affected at all under
this high ceiling. Over and above
that, now by means of this Bill they
are going to be excluded from the
levy of estate duty also and this
deprives the State exchequer of the
very small revenue that the State
would have got from them. That is
what is happening. I want to know,
therefore, whether or not the Central
Government have any duty in this
regard, in  face of this, all talk of
Nagpur resolution end socialistic pat-
tern etc. is all mere bunkum and
nothing else. If really they claim to
belong to a party which is serious
about that resolution, then the Con-
gress Party which is in power, and
which is also a ruling partner in
Orissa, should have seen to it that
such a good legislation should have
been approved by that Assembly and
by the party as well. But they have
not done so. Therefore, my fears are
that however good a legislation may
be, and to whatever good purpose it
may be designed, it is the State Gov-
ernments and other elements which
are influencing the entire Government
machinery in different spheres, who
are really defeating, or acting in a
manner which defeats, the very pur-
pose for which we want this kind of
legislation. There should be no objec-
tion to a legislation like this. We wn-

more end more legislation of this type
in this country, so that the social and
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economic disparities are removed as
rapidly as possible.

15.53 hrs.
[PAxDIT THAKUR DAs Buarcava in the
Chair]

Therefore, while I cannot oppose a
legislation of this sort, vet, I would
beg of the hon. Finance Minister to
explain the reason why Oriassa is being
excluded from this. For, I could find
no reason behind this argument. I
would like to know whether he has
discussed this matter with the State
Government and reasoned with them
as to why they have at this time de-
cided to exclude the levy of estate
duty on agriculturel land, though they
bhad previously agreed to this.

;T g W (93T
aargfa w@1za, ag St fa=w ¥= fear
T A WA AE AFINF
i g @ o e J e TR &
IR HF W O fra 8 3 F
WAL I AHS g1 6 AR IA
W § qluFeais A 9 URT TqE
ATE AT AT | T ATAAT HTH! G0
¥ 3w @ &9 fogw e # gEr
qremET foOe @ 39 % 6y 39 I &
xfrarmrg  SEdagrmar g

“The Estate Duty (Amendment)
Act, 1958 which was passed in Sept-
ember, 1958 has not yet been
brought into force as Government
have not received resoultions under
article 252 of the Constitution from
all the States.”
W ¥ @@ F AW 9L, IT &
[ 9T FTH AL IE0 & | AW WTAT
? rmfad & ow 9 @ ok I
RTW T UET WA AN g & I A
FFY ¥ W CIATH F0

WH A G WY @Ak FA AQ
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o 39T, faw 9 2@ fa= & wifaw=
arr_ 7Y & gha wifs dwe dmw
s T Wt g% OFT yEATE "
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2 39 7 g Gwaw o fear § fs
agr X ¢ WEA, 28vE A W7 Gfw
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& AR | ¥ @ § A qI99 a8
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FradY ForETS 37 F 7N TT 8,
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r -
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grar fgd | A1 A 97 ¥ ¥@ afqa
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= faaq o fafsie &t qaf A

. FAL TrATE F2 | qAfOd § 7 qod

FT 77T FA FT AT ¢, }E T q@v
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gt & st ag T wrgar & f& I
# 7ZT FY AT | AfEA IT F /YA
JOF 1 A% & | A7 qF IF FA &I
AT 2, 29 ¥ §15 mAreI @ g
Afgd sR AT gARr FA @ A3 T
ezzq qT gHEAA oerd @Y o

Shri P. K, Des (Kalahandi): The
scope of this Bill is very much limited.
It only relates to some resolution that
has been passed in the Orissa Legis-
lative Assembly, which is going to be
given effect to by this piece of legis-
lation. I had the privilege to hear
some of the speeches that were deli-
vered in this House, and from those
speeches, 1 could understand that they
were more of a political character
than expressing a real appreciation of
the gituation.

In this connection, I beg to submit
that while excluding estate duty on
agricultural land in Orissa, we shall
have to make a study of the various
collections that have been made in
previous years. In this connection, I
would like to draw your attention to
the proceedings of the Orissa Assem-
bly, dated the 15th September, 18569.
From this, you can see that in 1954-55,
only a sum of Rs. 2000 was collected,
so far as estate duty on land was con-
cerned. In-1955-56 the collection was
zero or nil. In 1956-57 it was onmly
Rs. 10,000. In 1957-58 it was Rs. 3000.

Shri Jaipal Singh (Ranchi West-
Reserved-Sch Tribes): How could
the collections be zero?

Shri P. K. Deo: It was zero in
1955-56. The collection was  only
Rs. 5000 in 19058-59, and in 1959-u60 it
was estimated to be Rs. 5000. From
this you can see that all these paltry
collections have been due to the fact
that there is no rich peasantry in
Orissa. What all is said here, namely
that there is large concentration of
land in the hands of a few feudal
elements in the State is absolutely
far from truth.

Shri V. P. Nayar: What is the truth?
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Shri P. K. Deo: Attributing motive
te them and saying that be-
cause the Congress has been pledged
to the Nagpur resolution and to the
socialistic pattern of society therefore
they should implement this, and there
should be uniform application of this
law through the country, is not
proper.

16 hrs,

In this connection, I would draw
your attention to the resolution passed
in the West Bengal Assembly. In
West Bengal also, where there is no
rich peasantry, they did not think it
wise to extend this piece of legislation
{0 include agricultural land. -

Shri Surendranath Dwivedy: They
agreed to it from the very beginning
in 1951,

Shri P. K. Deo: They might have
agreed in 1951. But from the figures,
it can be seen that the collections
have been very rew. Orissa has
benefited from her own experiencc.
When the taxable limit was reduced
from Rs. 1,00,000 to Rs. 50,000, the
question before the Orissa Legislature
was whether the taxable limit should
be reduced from Rs, 1,00,000 to
Rs. 50,000 or there should be total
exemption of al] lands from the mis-
chief of this Bill. By reduecing the
taxable limit from Rs. 1,00,000 to
Rs. 50,000, I do not think the rich
landlords would be affected. The
persons who would be affected would
be middle class peasants who are
already being benefited by the taxable
limit being fixed at Rs. 1,00,000. By
the reduction of the limit to Rs. 50,000
it will be the middle class peasantry
who would be hard hit, and it would
be most improper to ask them to
submit estate duty returns, be liable
to tax and pass through the whole
cumbrous procedure. For all these
reasons, in their collective wisdom
Orissa State Assembly passed that
resolution requesting the Central
Government to exempt Orissa from
the levy of estate duty so far as
agricultural Jand was concerned.

Some hon. Members raised the
peint that there should be uniformity
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of policy in this regard throughout
the country. 1 respectfully submit
that there can never be uniformity
so far as lang legislation is concerned,
because it is a State subject. If you
look at the land ceilings adopted in
various States, you will find that
Orissa is the most progressive in this
regard. ...

An Hon. Member: Question.

Shri P. K. Deo: ...... with having
fixed a limit of 25 acres. It is very
much less than that fixed in various
other States. So there can never be
uniformity when it is a State subject.
In the best interest of the State and
in the best interests of the peasantry,
the Orissa Assembly wanted to exempt
land from the mischief of the Estate
Duty Act. I think according to the wish
of the people of Orissa and accord-
ing to the desire of the Government,
which enjoys the confidence of the
majority of the State people, it would
be most -proper to pass this legisla-
tion. ",

Shri Aurobindo Ghosal (Uluberia):
It is unique to see that while this Act
has been implemented in almost all
the States, it has not been implement-
ed in West Bengal. In the case of
Orissa, after the experience of their
poor collection, they might have
changed their opinion. For argu-
ment’s sake, I am- accepting it. 1
agree with the point made by Shri
Surendranath Dwivedy why in West
Bengal, it was not implemented; it
was not seen by experience whether
any amount could be collected under
the Estate Duty Act. The hon. Mem-
bers who preceded me said that there
was no rich peasantry in West Bengal
and so the Act had not been imple-
mented there, But, coming from the
State, I know that there are still
many rich peasantry and some feudal
elements also who have got some
influence with the Ministry so that,
from the beginning, it was not even
tried to see whether it can be imple-

APRII, 26, 1960

Duty (Amendment)
Bill

13900

mented and any money can be realis-
ed out of them.

As regards collection, we have been
informed by Government that the
Estate Duty collection is quite satis-
factory and the total amount due on
the 1st February, all over India, is
Rs. 121 lakhs. In reply to a question
for written answer the hon. Minister
said yesterday that the collection is
good and large amounts have been
realised.

Naturally, if . we can get some
amount under this Act from persons
who are enjoying the privilege ot
being exempted from taxation, that
money can be utilised for the deve-
lopment of the State. When Govern-
ment has made it a policy and it has
been implemented in all the States, it
is quite strange why it would not be
implemented by West Bengal. Why
should not Government see to it that
this Resolution is passed by the West
Bengal State also in order to bring
uniformity in the policy?

Lastly, I wish to point out that
though there are not so many feudal
elements, still there are the planta-
tions and other things. In order to
exempt those interests the West
Bengal Government might have
avoided passing this Resolution. So,
I would request the hon. Minister to
see that this unfortunate State of
Bengal may also accept the principle
of the Estate Duty and implement it
in the State also without its being
singled out as not abiding by a
policy which should be implemented
in the interests of the country as a
whole.

Shrimati Tarkeshwari Sinha: Mr.
Chairman, 1 am very grateful to the
hon. Members of this House who
have given general approval to this
Bill. Some points have been raised
by some hon. Members not because
they want to criticise the provisions
of the Bill but, perhaps, because
they are not aware of the full facts.
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One hon. Member, Shri Punnoose
referred to the low  collection of
Wetate Duty. He said that the then
Finance Minister declined to give an
estimate of the yield but said that
the yield will not be negligible. This
s quite correct. The Finance Minis-
ter did make that statement at that
time. But the figures that have been
quoted by the hon, Member are not
quite correct. )

If I heard him correctly, he per-
haps, said that the amount was Rs. 11
}ekhs or Rs. 12 lakhs. For the bene-
fit of the hon. Member who is not
now here—but he can get this in-
formation through some of his other
colleagues—I weould give the actual
figures.

Shri V. P. Nayar: You can your-
self write to him.

Shrimati Tarkeshwari Sinha: I
would like to tell the House that the
actual collections during the last 3
years have been ag follows:

In 1957-58

In 1958-59

in 19s9-60 till the end
of March 1960

Rs.231.46 Lakhs
Rs.270.24 Lakhs and

Rs. 285 Lakhs.

The reason for the discrepancy
between the figures quoted by the
hon. Member and these figures is
that under the Estate Duty Act and
the Railway Passenger Fares Distri-
bution Act only 1 per cent of the
collection is being retained by  the
Centre on account of the portion
attributable to the Union territory.
This comes to Rs. 3 lakhs approxim-
ately. Added to an amount of Rs. 8
lakhs which the Centre takes out of
the total Estate Duty—that amount
of Rs. 8 lakhs Dbeing the cost of
collection which the Unmion takes
from the total collection of Estate
Duty—this comes to Rs. 11 lakhs.
This is retained by the Centre and
Rs. 274 lakhs are distributed among
the States. So, the amount of Rs. 11
lakhs quoted by the hon. Member is
not really correct.
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Shri V. P. Nayar: Eleven lakhs to
the Centre. '

Shrimati Tarkeshwari Sinha: The
Jentre is entitled to keep this one per
cent and the cost of collection. To
say that only Rs. 11 lakhs is the
Centre's proceeds does not paint the
true picture and I would like to clear
that misunderstanding. Out of a total
collection of Rs. 285 lakhs, nearly

Rs. 11 lakhs have been kept by the
Centre.

Shri Karni Singhji had raised cer-
tain points. On an earlier occasion, as
he himself knows, when the earlier
amending Bill was being discussed in
this House, he had moved an amend-
ment and his amendment was accepted
giving certain concessions to the Arm-
ed Forces. But the conditions under
which the Armed Forces work are
different from the conditions in other
cases. The duration of the service in
the Army is very short; much shorter
than in the police force. Therefore,
the same criteria cannot be applied to
the Armed Forces and also the Police
forces. I do understand that some-
times some hardship is caused to the
police forces who have to protect the
border or come into encounter with
the dacoits. We have all sympathy for
those people and we try to give them
a lot of benefits and concessions. But
this will amount to a discrimination
between an ordinary service man and
a policeman. Therefore, we do not
want to create that impression that a
department is favoured by the Govern-
ment. Therefore, I am not in a posi-
tion to accept the viewpoint of the
hon. Member. Shri Surendranath
Dwivedy is a veteran Member of this
House and knows the rules and regu-
lations and the provisions of the Con-
stitution which regulates the funec-
tioning of this House. Article 274
clearly prescribes that no Bill or am-
endment which imposes or varies any
tax or duty in which the States are
interested or which varies the meaning
of the expression ‘agricultural income’
can be passed by Parliament unless the
State Governments allow Parliament
to legislate.
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Shri Surendranath Dwivedy: Did
not the Orissa State agree that Parlia-
ment should pass leggislation?

Shrimati Tarkeshwari Sinha: But
by a later resolution, the same legisla-
ture withdrew that. We are here sitl-
ing as representatives of the people
and we cannot go beyond the powers
given 1o us by the Constitution. The
State Governments were completely
entitled under the articles of the Con-
stitution to legislate in any way they
like in certain matters. So far as our
intentions are concerned, the very fact
that we have brought this legislation
before the House is clearly indicative
of the fact that the Central Govern-
ment has been very keeam to bring this
into enforcement. As the hon. Mem-
ber is aware, since long this part of
the legislation could not be given
effect to because we had not taken the
assent of certain State Governments.
So, this measure had already been de-
layed. We have waited too long and
we do not think it proper for us to wait
any longer. Therefore, we have
brought this legislation for the benefit
of the entire countty. We are not in
a position to pass any judgment over
the Stateg who have not co-operated in
this venture. It is their discretion to
accept or not to acfept. So, members
cannot blame us that the Central Gov-
ernment has been very apathetic to-
wards the whole issue,

Then, Sir, as the hon. Member who
spoke just now, Shri Deo, pointed out,
perhaps thé low collections from agri-
cultural land tax in Orissa was perhaps
a guiding factor for the State Legis-
iature to come to a decision not to
really go on for this legislation or not
to accept this,

Sir, I have nothing more to say on
this. Shri Ghosal has raised the same
objection and he has pleaded to the
Government that they should try their
best. I would like to assure the House
that so far as the wishes of the House
are concerned we shall certainly com-
municate them to the State Govern-
ments. But I also want to tell the
House that we are absolutely in no
positien to bring forward any legisla-
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tion unless and untill desired by the
State Government. Therefore, I am
not! in a position to assure the hon.
Member that the Centre will be suc-
cessful in persuading the Government
of West Bengal to bring forward this
amendment or change.

With these words, Sir, I think once
again the hon. Members of this House
for giving general approval so this
Bill,

Shri Karmi Singhji: Sir, I did not
wish to interrupt the hon. Deupty
Minister when she was speaking. May
I ask onc question? If you say that the
police force killed on the border are
in the same category as anybody else
who dies in his bed in India, for argu-
ment's sake let us revert to Karam
Singh. Supposing he had been, killed
would we be justified as a nation to
charge estate duty from his children.
Would that not have been exactly the
case, as far as the levy of Estate Duty
was concerned if he had died fighting
in Ladhakh?

Shrimati Tarkeshwari Sinha: As the
hon. Member himself knows, such
family should have been compensated
in different ways. Otherwise, this will
really bring discrimination between
one service and another service and it
will create a lot of complications.

Mr. Chairman: I shall now put the
motion to the vote of the House. The
question is:

“That the Bill further to amend
the Estate Duty Act, 1953, be takes
into consideration.”

The motion was adoptew.

Mr. Chalrman: The question is:

“That clause 2 stand part of the
Bill”

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3 was added to the Bill.
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Mr. Chairman: There are some am-
endments for insertion of New Clause
4. 1 find that Shri Ajit Singh Sarhadi
is not present. The other amendment,
amendment No. 2 is out of order. It
is also barred by article 274 of the
Constitution. So I rule it out.

Shri Jaipal Singh: I regret, Sir, I
have to point out that there is no
quorum.

Mr. Chaairman: Let the bell be
rung—There is quorum now.

The question is:

“That clause 1, the Enacting for-
mula and the Title stand part of
the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shrimati Tarkeshwari Sinha: I beg
to move:

“That the Bill be passed.”

Shri Surendranath Dwivedy: Sir, I
only want to say a few words. I do
not contradict what the Deputly
Minister has said, namely, that they
still have a right to pass a legisla-
tion and the Centre under the Consti-
tution has to accept it and the right
to exclude a particular levy which is
applicable to the States. But here, I
refer to the question which I re-
peatedly asked. In 1951, the State
But here, 1 refer to the question which
I repeatedly asked. In 1951, the State
of Orissa agreed and gave permission
to Parliament to pass a legislation to
put a levy on agricultural land. Again,
in September, 1959, when actually this
Act was going to be implemented, they
passed a resolution saying no. That
is clear because there is a Govern-
ment now functioning there, which is
dominated by landed aristocracy. I
congratulate my Ganatantra Parishad
friends for their success. When the
coalition ministry wag formed in
Orissa, it was said that the Congress
policy would be carried out by the
Ganatantra Parishad. Now, I find that
actually the Ganatantra Parishad has
been able to see that their policies are
carried out by the Congress party!
Socialists in reverse action.
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Shri Mahanty (Dhenakanal): Mr.
Chairman, Sir, at this stage, I have
really nothing much to add except
only to refute the insinuation that the
impact of the coaliion ministry im
Orissa has really anything to do with
this amendment. Now, for people for
whom socialism is only a theory and
a dogma,.. ..

Shri V. P. Nayar: Here, socialism
lies in coalition,

Shri Mahanty: . ... they are perfectly
entitled to view il from whatever
angle they chose to. Bu# socialism
is not merely a theory and a dogma, It
is also an empirical approach. Now,
the effect of this Bill, had it been
accepted in Orissa, would have beem
that the lower middle class people,
owning small urban property in a
town and also owning five to ten acres
of land in a village would have been
caught in the net of this amending
Bill. That means, for a city clerk, or
a petty businessman—

An Hon, Member: What about other
States?

Shri Mahanty: I am not speaking
for other States. I am speaking for
Orissa. The effect of this amendmnent
would have been that any lower
middle class man, owning a smali bit
of urban property and also a few
acres of land in the villages would
have been caught in the net. I am
sure the intention of my hon, friend
is not to make the poor poorer in the
scheme of socialism, but to see that
the scheme is endowed with some rich
meaning and purpose.

I do not hold any brief for West
Bengal or for Jammu and Xashmir.
So far as Orissa is concerned, it is not
the impact of the coalition ministry or
anything of that kind. It is just an
empirical and practical approach to
the problem which has persuaded the
ministry there, the Assembly there,
not to accept this amendment.

Then, the more fundamental ques-
tion is, nobody has yet challenged the
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right of any State to accept a particu-
lar piece of legislation under article
252 of the Constitution. It is open to
the States to accept a particular piece
of legislation under article 252 or re-
ject it. When this was brought to the
Orissa Assembly, the amendment was
to reduce the ceiling from 50,000 to
10,000. Under these circumstances,
you can well realise that there is not
an economical approach to this prob-
lem but something which is extra-
economic; that is, if I may say so, a
political approach. But I am happy
to say that the coalition ministry in
Orissa was not guided by this extra-
economic approach which was a politi-
cal approach, and it has done a thing
which was mete and proper in ‘he cir-
cumstances.

13907

With these words, I welcoms the
passage of this Bill though we may not
really like the underlying implications
of what this Bill suggests.

16.24 hrs.
[SERI JATPAL SINGH in the Chair]

Shri Ajit Singh Sarhadi (Ludhiana):
Mr. Chairman, Sir, I would like to
draw the attention of the hon. Minis-
ter to one thing. That is about the
lacuna in the Estate Duty Act of 1953
in as much as there is no provision

there for laying the rules before the
House.

I have got an amendment ....

Mr. Chairman: It is too late now.

Shri Ajit Singh Sarhadi: I only
want an assurance from the hon.
Minister that next time an amendment
is brought to the Act, this prevision
will be incorporated and the rules will
be placed before the House,

Mr. Chairman: I do not think I need

call upon the hon, Minister to reply
any further.

The question is:

“That the Bill be passed”,
The motion was adopted.

—
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16.26 hrs.

RESERVE BANK OF INDIA (AM-
ENDMENT) BILL

Mr. Chairman: The House will now
take up the next item—the Reserve
Bank of India (Amendment) Bill,

Shri D. C. Sharma (Gurdaspur):
What about the discussion on the an-
nual report of the Hindustan Ship-
yard?

Mr. Chairman: The next business on
the agenda is the Reserve Bank ef
India (Amendment) Bill. After that
we shall see.

Shri D. C. Sharma: How long will
this Bill take?

Mr. Chairman: Let the hon. Member
be patient.

Shri Braj Raj Singh (Firozabad):
In today's list of business, we do rot
find any time mentioned when the
motion on the Hindustan Shipyard
will be taken up. We are at a loss to
know when that will come up, because
there are so many Goverrment Bills
before that.

Shri Mahanty (Dhenakanal): Itisa
reflection on the Parliamentary Affairs
Minister.

Mr. Chairman: There is no reflection,
The next businesg before the House
is the Reserve Bank of India (Am-
endment) Bill. After that we shall

see.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): 1 beg
to move:

“That the Bill further to amend
the Reserve Bank of India Act,
1834, be taken into consideration.”

This is a non-controversial Bill and
the House, I believe, will not expect
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me 1o make long speech. The object
of the Bill is is to add two minor en-
abling provisions to Section 17 of tha
Reserve Bank of India Act, which
deals with the Bank’s powers and
duties. As the proposed sub-clause
(11A), which will authorise the Bank
to act as an agent of the Central
Govemment for the purpose of
guaranteecing the loans made to
small-scale industries, is more im-
portant than the other provision, I
might perhaps indicate very briefly
the circumstances in which we have
considered it necessary to entrust this
function to the Reserve Bank.

The House is aware that it is the
policy of the Central Government to
assist the growth of small-scale in-
dustries in the country tn all reason-
able ways. With this object in view,
we have now expanded very consi-
derably the facilities and services
available to such industries. Among
the facilities which are now available.
I might perhaps mention the various
small industries service institutes,
which offer technical assistance free
of cost, the arrangements for the
grant of loang on liberalised terms and
at concessional rates of interest
through the industries departments of
the State Governments and Union ter-
ritories, the hire-purchase scheme
which is= being operated by the
Wational Small Industries Corpora-
tion and the assistance which is now
being provided by that Corporation
for the marketing of products either
ut the marketing depots which are
now being set up in various parts of
the country, or by means of special
arrangements for the sale of the pro-
ducts to the Goverrnment depart-
ments.

The Government of India, as you
are aware are also assisting the State
Governments with loans for the
establishment or expansion of indus-
trial estates. Many of these estates,
for example, those at Guindy, Rajkot
and Okhla, have proved to be both
popular and useful. I am glad to say
that the flnancial outlays on the
schemeq for the development of small-
scale industries have proved so far
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to be fully justified and that this
wector of Indian industry, has in
consequence not only grown in size,
but has also been enabled to improve
11s efficiency and organization.

On the banking side, that is to say,
apart from the assistance which 18
being provided direcily by the Central
or State Governments, we have been
considering for some time the question
of granting increased facilities to
small-scale industrial units 1n order
to accelerate their growth.

Mr. Chairman, you are aware that
shortly after the establishment of the
State Bank, a scheme for tne grant
of liberalised assistance was under-
taken by the Bank experimentally, at
some of its offices. This scheme,
which came into effect from the 1st
April, 1956, was extended subsequent-
!y to all its branches with effect from
1st January 1959. The subsidiaries of
State Bank, which have since come
into being, have also formwulated, or
will shortly be formulating, similar
schemes for assistance to small-scale
industries in the areas in which they
are operatung.

QOur experience in regard to the
State, Bank scheme has been both
useful and informative. In s re-
latively short period, up to the end
of December, 1959, more than 4,200
applications from various units were
received and considered by the Bank,
and the operations in the various ac-
counts indicate that so many sound
enterprises have been assisted. The
limits sanctioned by the State Bank,
at the end of December 1959, amount-
ed to about Rs. 4.62 crores.

In order to provide some further in-
centives for the State Bank and ifs
subsidiaries also for the other com-
mercial banks im the private sector
to extend still further the assistance
to this sector of industries, we have,
however, been examining a proposal
to provide some sort of guarantee 1n
respect of loans granted to similar
concerns. 7These concerns, although
they may be deserving and well-run,
may not be able, because of the lack
of readily marketable securities or
for various other reasons. to obtain
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financial accommodation from the
banks in the existing conditions. The
object of the present scheme is to re-
lax the existing excessively onerous
and burdersome conditions, if pos-
sible.

The Reserve Bank has naturally
been taking a great deal of interest
in this matter. In July 1959 the Bank
convened at Hyderabad a seminar on
the problems of the small-scale in-
dustries generally, and this seminar
recommended, in the light of the ex-
pericnce in regard to similar problems
jn the USA and Japan. a scheme for
guaranteeing the obligations of small-
scale industrial units and selected
commercial banks or certain other
financial institutions

The recommendations of the
Hydcrabad seminar were subsequently
considered in greater details by the
sub-committee constituted by the
Small-Scale Industries Board, with
which the Members of Parliament
from both the Houses were associated.
The scheme which wag produced by
the sub-committee was accepled by
the Board when it met in Puri in
October 1958.

With the modifications which have
since been suggested, this scheme
now contemplates that in the case of
industrial establishments for capital
investment not exceeding Rs. 5,000 a
portion of the loan granted to it may
be guaranteed by the Central Gov-
ernment on the payment of the con-
cern of a small fee, The limits of
the guarantee are intended to be ad-
justed to the size of the loans so that
the relatively smaller units can be
assisted to a greater extent.

The scheme which we have in view
will be in force experimntally for a
priod of about two years, pending the
consideration of more permanent ar-
rangements. We hope fo be able to
finalise the various details in the near
future, so that these proposals may
be implemented immediately in
selected districts situated in the var-
ious States.
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As the Reserve Bank is closely

connected with the commercial banks
and other credit institutions, and as
it is also the expert adviser or agent
of the Central Government in finan-
cial matterg generally, the Bank will
look after, and be responsible to the
Central Govemment, for the day-to-
day operation of this scheme. 1 have,
needlesgs to say, every hopc that the
Reserve Bank will administer this
scheme with sympathy and imagina-
tion, considering it in the general
perspective of our economic and social
policies.

I do not think that it is necessary
for me io claborate the other pro-
visiens which we are making in this
Bill. The State Financial Corpora-
tions are not entitled to banking ac-
commodation for a short-term period
from the Reserve Bank. Our proposal
is that they, or other financial insti-
tutions which may be notified, should
be able to borrow from the bank for
a longer period up to eighteer. months.
There is already a precedent for this
in so far as the IF.C. is concerned
and I am sure that the Corporations
concerned will find the new provi-
sion useful.

Sir, 1 move that the Bill be taken
into consideration.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Reserve Bank of India Act,
1934, be taken into consideration.”

Shri V. P. Nayar (Quilon): May
1 know at what time the motion re-
garding Hindustan Shipyard will be
taken up?

Mr, Chairman: I shall consider
that when the point arises.

Shri Ajit Singh Sarhadi (Ludhia-
na): Mr. Chairman, Sir, I agree with
the hon. Deputy Minister that the
Bill is of a very non-controversial
nature. It is a very welcome mea-
sure. It indicates that Government
of India has got an increasing ap-
preciation of the importance of the
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small scale industries in the develop-
ing economy of the country. In this
connection. T hope ang believe that
the Government is alive to the re-
gional disparities that exist in the
country in the different regions.

Small scale industries have got a
great part to play in the elimination
of those regional disparities. While
1 do not want to make a long speech,
I would certainly say that when the
Reserve Bank is to give financial
guarantees to the commercial banks
for investments mn  small scale in-
dustries, they should also take into
consideration those backward and
underdeveloped regions where we
have got to develop the small scale
industries for the purpose of having
regional Industrial development. I
hope that will be kept in vonsidera-
tion when the Reserve Bank autho-
rities exercise the power which we
are giving them.

W:th these words, I support the
Bill.
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@ ¥ ag 1 Ww@F AR g2 A%
THETE qEY K AFA! ¢ | TY IAAIR
yaTw FH | AEwW ART (R
Wl Y 9T AT o ATE FIA A% &
FEE { OWATE W I F oA=L
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FE TR FE AR AR FEAT
wfgr #fen faver Seia &) a@ran
fa@ i = W ¥ w=T S g
T & 9 QO T & A AW
A 9T JOETE FTOAFEAT FA
¥ fo@ 5 Y aga samer 9w @ Wit
AT F=ToT ey R oy 9w T/ E
W U F F=T 91 K7 AIET S
I FT M WY I w1 feEer @
9 dIfe 3T FT wYGT HEAT 99 A6
HIX 39 &1 F7 6uT 2 98 AW 9@ T%
AR T & 9% 1 39 & fAg s
tfF = & g=v A1 & F W7 AT
q9 TET ¢ fF Fmmeifes gETEde
& ATV 97 &Y 39 F1 a4 AT AT FAFAT
¢ 9T 7% ;AT 9GS "7 I I HAT
Il 989 #%ar 2 59 Zurv fod &F
1 Aifs §g 39 | T W FTA A
To 9 A9 v8y= F7 fradr ¥ feAmw
¥ 9 AT Ly FAT AEEEN F A
#1 [ 2219 F71 9% F1 AT FHAT 2 A7
I FT S AYAT H+T qIHMAT & 98 7
FOT AT 2 A 2 A o &% 7
< GEET T FW qT FT 7 97 AT w9
fear 2 a2 afss= & §1€ a@ ¢ F=°
AT | AT AT AHTET F1 AfeET
AFIT Fd a9 e frod dF ofew
4 FT AIHIT AT T F FgRT foraAr
A FT AW W T &7 A A
ez fafme mwi= &% ar st g
IE UF F9A ¥ IT K1 ATH 2T FHAT
£ & T wET T Afemww qeETy
AT HH AHE FIT7 LA E I A G
TF AT AT u F e A § oA 2
T F ST gE 99t ¥ 7 @«
THAT & A A N 0 AR ¥ I e
F 3T F FYT G qHAT g1 FATC A
Aferam ez fafaz 77 &1 a7 2

APRIL 26, 1960

Bank of India 13916
(Amendment) Bill

I ¥ w=r faw gw dfrew &%
§ I W 39 & wh AT A
W W F7 F7A § AT W wE
T AT ST AT HEQT § @ gH
q TE G FAFAT ¥ | F wwwan g
ag Y g Wfez ATCEr & § av FW A
3 &% A fam @1 fr agrar fear
T agd FEY F W7 F ag WA
ff #17 a a9/ § w7 a4 A
R a1 W e ISR J9
T ITET FT AFEAT 7 FHAT & |
A FT UF FIET WA IR A
Y A9 F 45 F7 T FATO A
T8 a1 F1 qF@AT F7 JFAT & AT
fegeam & w27 Y TEA & W=7 5T
g1 UF HAET W7 44 { AME
faseft 7 == a1 vF AT AW A
F7 99 T T AT FT gEFEAT FL
2129 A1 wEa & & o fromma T
o3 faAt #1 #@ 9 T Fefaa
17 € T ATHERTI] &1 & q@1 foomam
FA4 A1 feae 7 v 0w Ty F7d
faer | 37 & fA9 981 77 #fez A=y
3§ FgT ¥ IW FT N @A A
a®L 2 W7 I § ¥R 4Z qEAT AT
Tifgg f& o7 A € AW & S
o a S Im f fea g w
faetr %7 39 ¥ femmw & & og dfemw
Fez fafaz =t s/ | 37 7 € TAT
s dfae & fee g0 W @ at e
FUT 47 AT oY fod 35 | &
2T @dr &1 aor & far ar &
g g A aoem ¥ fod R
T AR & qwar g fr sw & ford
&% FT A AFA AT AL
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T o T gem ¢ @ ad
srearaT o9 &y f5 gwmn s @
fEagimaeams ¢, a2 mA >
o= M FEEr gad # W) fom e
fr dFare amas Awar wrar & 9w A
AT T & 7 N Yo, Yo AT &IAT
A I T FT Qaren freva 27
W 78 St gArd A @ ag 9a &0
®IE TATT TGN T gHAT & | UF qiady
TF FIGAT TF AW ¥ Femar g 6K fa6T
o4 W B2 F7 ZHT ATY Y AT TE
F7 37 & at fod &% & qre A =0
Tl ¢ AT 99 ¥ Toan agw qg fEa
ST A1 | afE dgmE & weRT W &
2T ATEHT fRT A Fow 7 & 99 9™
W qg GTHIC & &% F {C F7T
qEl a9 q947 | 59 FEIFEwdr 59 1
it 2 v faorer Se=ig #Y o9 s@man
A Y ot § @ food 3% & wiy-
FI TP TW TG@ BT AGH FA T
gfF w tmaw ¥ wd ¥ w|EY
F A2 I T @ Y o dF w1
Qe 7 frwwr 9@ | F qHEar § o
7g ot fd 3% F I AT TR
2 it fs o a) & 99 smefal &
¥ 7y & 1 e 93 98 FTEmRR 1R
FT g3 9ui ¥ wifeas & § 97 WA A
gt P FHE B NATRT TG
T AR AT I T AT IT FT IYEAT
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F FF WA GATT ¥TRT TR A
¥z #t agfema 31 & sk 3q &
AA A N T ¥ gur A ¥ g7 A
fog @ ¥ M &wr @ T
oF A g

Shri Kalika Singh (Azamgarh):
Sir. the expansion of small-scale in-
dustries, cottage industries and vil-
lage industries is the only programme
¢f Gevernment which can shift a
subsiantial number of the popula-
tion from agriculture to industries,.
That has been the main programme
for all these ten or twelve years, but
that could not be carried out because
nt the lack of finances.

So far, the district co-operative ins-
titutions were the omly agencies
through which credit facilities could
be given to small-scale and cottage
industries; and only very small loans
used to be given under very strict
terms with the result that they could
not be utilisedq even for the purposes
for which they were given.

In the First Five Year Plan, a sum
of Rs. 50 crores was to be spent on
small-scale industries, but that also
could not be utilised fully. In the
Second Plan, a sum of Rs. 200 crores
was provided for this purpose. We are
glad that the hon. Minister has an-
nounced that in the Third Plan, the
sum will be more than Rs. 600 crores.
Therefore, it appears that Govern-
ment have now realised, when they
are formulating their Third Plan, that
unless they put a substantial per=
centage of the population on small-
scale industries, they will not be able
to solve the unemployemnt problem,
at least, the educatzd unemployment
problem that is very much perturbing
the whole Government and the coun-
try itself.

Therefore, I felt that the Bill
which has now been brought forward
is a very beneficial measure, al-
though a belated one, We know that
the State Governments have been
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raoving the Central Government for
loang for small-scale and village in-
dustries, but the difficulty had been
that the State Bank and the Reserve
Bank never wanted to take the res-
ponsibility for agricultural loans
under the respective Acts and the
rules thereunder. But, now, be-
cause the programme itself is so
much important that Government can-
not do away with the expansion of
small-scale industries, therefore, the
Reserve Bank has now been asked to
guarantee the loans, and for that pur-
pose, this Bill proposes that the Re-
serve Bank will be utilised as the
agent of the Central Government.
The loan will be given to
the small scale industries. The
Ioan will be realised back {from
those very industries and paid over
to the Reserve Bank. Therefore, it
will be a sound financial proposition.

The difficulties are there, but now
because all the States have establish-
ed State Small Scale Industries Cor-
porations, the loans have to be given
to these Corporations. There are
small scale industries financial cor-
porations other than these State Small
Scale Industries Corporation funcfiofi-
ing in so many States, If the Re-
serve Bank gives loans to those Cor-
porations which are themselves runn-
ing under statutory provisions, there
will be no risk of loss of money to
the Reserve Bank as was suggested
by an hon. Member. Therefore, if
the Reserve Bank of India and the
State Bank of India both utilise their
finances to finance small scale indus-
tries through suitable channels, 1
think it will be a beneficial program-
me for the advancement of the coun-
try as a whole.

We spend heavy amount on large
scale industriess. We have spent
more than Rs. 1000 crores on large
scale industries in the Second Five
Year Plan, although in the First Plan
we spent only Rs. 176 crores. But
we could not put any substantial per-
cenfage of the population in indus-
tries because large scale industries or
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big factorles or large companies are
not employers of many people. In
the sugar mills which have invest-
ments in terms of crores, they do no$
employ more than 1000 persons. But
the cottage and small scale industries
are the only industries by which we
can shift the population from land
to industries. The question of the
shifting of population from and to in-
dustries is so important that Govern-
ment cannot ignore it. During the
last 50 or 100 years, we have been
moving in the opposite direction. 50
to 60 years ago, 50 or 60 per cent of
the population was depending on
agriculture and the rest on industries
and other services. But now about 7%
per cent are depending on agriculture,
because the population that is in-
creasing has heen coming more and
more into agriculture since the in-
dustrial programme hag failed and
there has been no consistent policy of
Government in this regard for such
a long time. But now because Gov-
ernmen* have taken up a programme
and the Reserve Bank and the State
Bank are guaranteeing the loans, I
think the country as a whole will
welcome it. At least the policy of
Government to help small scale in-
dustries will be made known to
everyone,

=t vgArg fag (ImorE) -
ofy wgrew, s fraaw Sufera fear
AT § I FT AN M F =TT S0 N
W # ¥ a¥g J @FE gnn R S99
ek g m o ¥ oy ¥ a3
T T wfewgl A gEmear Hidr
T ofe o o o ofm 30 R,
g gy g sfegar R g ey
fered & 1wt T ¥ g ARd A
T =T B 1 g dEl ¢ aE @
@ e § | F & & e A
&1 3 37 FT IyENT Hw gAY W
T A ey W wafsy fear
I A 39 & & FT IJTART g gwAT
A
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# ow w famgd s STRRw
W E | BF A e, HHOE, S
gt & fawe 3@ & w @ e
gl & fawas & g wewm aey #
g faammew F71 oot e
¥ faqars ¥ aga a9 AW qwar @)
JAHT FTOT AT & 7 AT F7 gt
foa & a9 ¥ =g | W'
T § o FaT W e o o
S A THE TR TEA AT § gAIR
oo ¥ g2 B | W@ w1 FOU Ig
t & ag s s & fog aga &
AR TS & R & Ja F@T
W g Y g s @ g
qa1 fod, frelt & @2 g 9w awar
fag wx ot e 59 938 ¥ gie arn
¥ T A FT WA @ 99 A faggrd
¥ v faar amar @ 1 & g TeT
W A A FAT FT &4aT1 & 39 F
fad go ¥TE &T T I ¥ ;AT
2 | A1 qg Lo FTE FT A AR &
HTaT 2 IF B gW HUA TRT G2 AR
Fraaaarana g | fedysaer & gw
g AT a4 g, el & ane awE
gvy & for & g §faw amar
¥ | T T gW g IAE & w7 R
IgT A1 AT AT A § | FEfed
7z Y fadas w9 F aA d A ER
IAE FT qgTET J A IR aga
a9 & |

ATy & A9 § UF a9 AT FFAT
mﬁmgiﬁqﬁﬁm%ﬂ?ﬁ
| fogem & g ® awi, 4,
worar, qifwea™, d@eE w1 &fe
&fger goaTs F FT AT AT FHaAT
a,ﬁe@ammwm%
gre & w7 AT § 1 G g ko St
At ¥ foe fed o @R & SO
ST gATX g9 A W1 qFAT ¥ | W
TET & &R B g w9R ga A
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ST TR | W w9 g T & 7
T oiffam wifz ¥ a9 o ks
Fowar far @ afe dfier 23 & fod
T YHT FT THANST A2 9 ¥ a6t
¥ g far & 1 & Afew dfaw @2 g
T ¥ | R g o dfeew Y
Tt S T gF G_T A § I 1 aga
TG ITART g TFaT g | 3afed F
W fagEw 1 @ e § a8
fodas @& a7 ¥ 5y @ s wre-
T4 T W A wEwFar o W7
T W A G I F SqwET
77T A Aifgd

Shri Kasliwal (Kotah): Mr. Chair-
man, I should have hardly spoken on
this Bill but I am constrained to make
one or two observations,

The hon. Minister in her speech has
mentioned that the Bill is primarily
meant to help the small scale indus-
tries. But, 1if you will please see
clauses 2(a) and (c), with regard to
the State Financial Corporations, how
the State Financial Corporations are
going to advance loans and other
things, you will find that it is not
merely applicable to small scale in-
dustries but it is equally applicable
to the medium scale industries and,
perhaps, to large gcale industries also.
So, when the hon. Minister confined
her speech primarily to the question
of giving help to the small scale in-
dustries, I think, she was narrowing
the scope of this Bill. Probably, she
had only the last clause in her mind.

Now, T want to say something about
the State Financial Corporations and
their working. It has been found that
in the working of these corporations
there is a great amoiint of rigidity in
their functioning. And, it is abso-
lutely essential that, if the small scale
industries are going to be helped, that
rigidity has to go. There must be a
good deal of liberalisation in the
working of these Corporations.
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Take the case of the rate of interest.
So many of these State Financial Cor-
porations charge a high rate of in-
terest; and for a small scale industry
it is really not possible to pay such
a high rate of interest as 8, 9 or 10
per cent.

1 would like that the hon.
Minister keeps this particular matter
in her mind because if a small—scal_e
unit is to be charged ten per cent, it
is impossible for that unit to improve
or to function.

Secondly, when these corporations
advance loans they keep a margin of
50 per cent, which, I submit, is not
fair. The margin should be reduced
to 25 per cent if they are really keen
that the small-scale industries should
function. Again, take the case of the
granting of working loans. Today
they are granting working capital
loans on the basis of the total loans
granted. The total working capital
loan shall not exceed 25 per cent.
For a fair working of the small scale
units, it is not a right proposition.
There should be no linking of work-
ing capital loan with the total amount
of loan granted to a small scale unit.
That is my third point.

Then again, when security is de-
manded in so many respects, the
small-scale unit suffers. They do not
take jnto account the land, building
and other things and machinery be-
cause that machinery is probably hire-
purchase machinery. When security
is demanded, all these things should
also be taken into considerafion.

With regard to the third clause,
credit  facilities guaranteed by the
Reserve Bank, the Reserve Bank
ig  acting as the agent of
the Central Government. I very
much welcome the suggestion. But I
would like to draw your attention to
a major point. If there is a small-
scale unit and :t is a limited company
and the State becomes a participant
in the equity capital, what will be

APRIL 26, 1960

Bank of India 13924
(Amendment) Bill
the position of that unit? Will the

credit guarantee scheffie continue to
apply to such a unit in which the
State has become a participant in
equity capital. I hope the hon. Minis-
ter will clarify the position. I
heartily. welcome this Bill and I be-
lieve that the small-scale industries
which suffer for want of funds will
now improve if these schemes are ap-
plied properly and if the State cor-
porations work out these schemes
sensibly and are not rigid in their
working. Then alone these schemes
will be successful; otherwise not.

Mr. Chairman: Shall 1 call the
hon. Minister?”

Shrimati Tarkeshwari Sinha: T will
take just ten or 15 minutes.

Shri Braj Raj Singh: This may be
held over for tomorrow,

Mr. Chairman: We shall go ahead
with tris today. The hon. Minister.

Shrimati Tarkeshwari Sinha: I
am very grateful to the House for
giving a general approval to this Bill
and for welcoming the proposal. It
is a matter of extreme happiness that
the House is so much enthusiastic
about the growth and development of
the small scale industries. I do ap-
preciate the concern that has been
expressed in this House just now
about the growth of the small-scale
industry. My hon. friend, Shri Kalika
Singh, pointed out that he was
happy to know that the Planning
Commission was very much aware of
the scope of the small-scale indus-
tries.

Therefore we expect that the scope
of the small-scale industries will be
verv much expanded. As my hon.
friend inform me, it is going be-
yond Rs. 600 crores. I hope the
whole House would welcome this
expansion.

Some hon. Members have raised
certain fears about regional disparity.
The Government is very much aware
of this regional disparity. So far as
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small-scale industries are cencerned
and also so far as higger industries
are concerned, the Government is
very much aware of the regional dis-
parities and we want 0 reduce these
regional disparities. The expansion of
bigger or basic industries depend on
the cost of production, the availabi-
lity of raw  materials, nearness to
ports or communication or other faci-
lities and so on. Therefore, it is the
Government’s  desire and Govern-
ment's efforts have been that all
these small-scale industries should be
diverted to those areas where there
is not much scope for the bigger in-
dustries to flourish or prosper. There-
fore, this argument that the Govern-
ment is not much concerned about
mitigating the regional disparities in
industries is not, 1 think, proper.
Government is very much aware of
the rcgional disparities in the econo-
mic status of the States and the
people there, and all efforts are be-
ing made to sec that more and more
small-scale industries develop in
those arcas where the people have
not much scope to develop bigger in-
dustries.

Some hon. Members, though they
have supported the Bill, especially Ch.
Ranbir Singh, have raised eertain
pointg about the development of co-
operative industrial ventures. Well,
we cannot say that we are satisfied
with the progress that the co-opera-
tive industrial ventures have made in
this country. There is much more
“scope for these industries to flourish
and prosper. It will be the wnanimous
view of the Parliament, the Govern-
ment and the people at large thaf
co-operative industrial ventures
should progress and more and more
co-operative industrial wmits should
come into existence and work success-
fully.

I would like to invite the attention
of the hon. Members to the point
raised about credit lmits. So far as
credit limit is eoncerned. So far as
limits fixed by Central Government
even as they now stand are not
unreasonable. It is our experience
that these INmits are not being
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exhausted, The total short and
medium terms loans granted by agri-
cultural co-operatives’ or primary
societies are now of the order of
Rs. 125 crores and a major part of this
is financed by the Reserve Bank.

I would like to invite the attention
of this hon. House to the discussion
which was held at the last conference
at Mysore of the Registrars of Co-
eperative Societies. In that Confer-
ence a proposal was put forward and
accopted, that an  expert committee
should be constituted to studv  this
problem further, That committee
was constituted and it is studying the
whole problem in detail. The House
should await the report of that com-
mitiee.

Apart from that, I would like to
invite the attention of this hon. House
%0 the report of the working group for
industrial co-operatives set up in
September 1957. This  working
group confined its enquiries to the six
boards which are at present function-
ing in this country—the Coir Board,
the Khadi and Village Industries
Board and others. The entire scope of
functioning of these six boards is
being covered by that group. They
submitted their final report in July
1938. That is quite a voluminous
»eport and it consists of many recom-
mentations relating to various items.
There is not much time to give all the
details, Hon. Members if they are
interested can find out from the
Ebrary the report which contains the
recommendations of this working
group. But I am sure the House is
imterested to know this, because, the
hon. Member raised the point about
the borrowing limit. He said that the
Emit should be liberalised still further.
I weuld like to draw the attention of
the hon, Member to the very impor-
tant recommendation—it is recom-
mendation No. 20—of that report, on
which the Government took a deci-
sion. The working group recommend-
ed to the effect that the relaxation of
the maximum borrowing limit fixed at
eight times the paid-up share capital
and reserve fund is not advisable,
That was their recommendation. But
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the Government did not accept that
recommendation fully. Government
was of the view that there need not
be a rigid stipulation in the matter of
the maximum borrowing limit of the
industrial co-operative societies and
that this should be best left to be
decided by competent authorities
from time to time, seeing to the
requirements, I think that meets the
objection of the hon. Member, Ch.
Ranbir Singh, in regard to the scope
of the maximum  borrowing limit,
because it is left to the competent
authority or the institution, to see the
individual cases and decide the
borrowing capacity of the individual
unit and the maximum limit of the
borrowing for that institution to the
merit of that institution. Therefore,
this has been a very liberal rule and

it is not at all a rigid approach to the
problem.

Then. Shri Raghunath Singh went
beyond the scope of the Bill. It is not
the purpose of the Bill to cover all
the small-scale industries. My Minis-
try is not very much concerned with
the day-to-day deliberations of work-
ing of the Small Scale Industries Cor-
poration, because it comes within the
purview of the Ministry of Commerce
and Industry. But because the House
is interested in this and the Reserve
Bank indirectly is very much interest-
ed in the growth of the small-scale
industries, I might venture to say on
my own, that though Shri Raghunath
Singh, I believe, maised the points
which did not come under the scope
of the present Bill, his points are very
much appreciated. It is really the
need of the day to diversify these
industries to provide incentive to the
smaller units in the small-seale indus-
tries, and we must really develop our
industries in such a manner that our
industries should feed simultaneously
the small-scale and the bigger indus-
tries. The small industries should act
as a feeder to the big industries, if
they can work properly, and if they
can, without affecting the quality or
the standard of the goods, or work
without affecting productivity. So, I
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appreciate that proposal. But I am
not in a position to go into the details
about what he suggested, because they
do not come under the scope of this
Bill,

Then, Shri Kasliwal raised certain
points about the State Financial Cor-
porations. All the points that he made
do not come under the purview of this
Bill. He questioned about the scope
of the State Financial Corporations. I
would like to point out one thing from
my knowledge, and that is, the State
Financial Corporations really do not
cover the bigger industrial units. I
may inform the House that the defini-
tion of the small-scale industries is
that an industry with less than a
capital investment of Rs, 5 lakhs,
excluding the welfare or housing
schemes, is a small-scale industry.
Industries having a capital investment
from Rs. 5 lakhs to Rs. 21 crores are
defined as medium-sized industries.
Industries with a capital investment of
above Rs; 24 crores are defined as big
industries. The hon, Member may be
aware of the nature of the statutory
provision that we have made in regard
to the State Financial Corporations. A
convention has been established since
long, with the formation of the State
Financial Corporation—and this con-
vention has been working since 1954—
that the loans up to Rs. 10 lakhs will
be entertained by the State Financial
Corporations, and loans above Rs. 10
lakhs will be entertained by the In-
dustrial Finance Corporation. So,
there is no duplication of the admini-
stration of the State Financial Cor-
porations or the Industrial Finance
Corporation. Therefore, that objec-
tion which the hon. Member has
pointed out . ..

Shri Kasliwal: The hon. Minister
has completely missed the point. The
point that I was making was, while
she confined herself only to small-
scale industries, now, when she says
that even Rs. 10 lakhs can be given,
the question of medium.sized indus-
trles also comes in..
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Shrimati Tarkeshwari Sinha: The
points raised by the hon. Member is
not within the scope of the Bill. It
was for the benefit of the hon. Mem-
ber that I took the chance of replying
to him. Otherwise, there was no
need because clause 4A only says:

“(4A) the making to any State
Financia] Corporation established
under the State Financial Cor-
porations Act, 951, of loans and
advances payable on the expiry
of fixed periods not exceeding
elighteen months from the date of
such loan or advance, against
securities of the Central Govern-
ment or of any State Govern-
ment, of any maturily, or against
bonds and debentures issued by
that Corporation and guaranteed
by the State Government concer-
ed and maturing within a period
not exceeding eighteen months
from the date of such loan or
advance.”

This is the purview of the Bill, on
which the hon. Member could have
raised certain objections. He  has
taken entirely different aspects.

Regarding the rate of interest, and
the point that the rate of interest is
yet high to cover that risk which the
State Finance Corporation has to
take, I would like to invite the atten-
tion of the hon. Members to the rate
of interest on loans provided by the
Small Industries Corporation. They
provide loans with a very low rate of
interest. Even the State Bank pro-
vides loans at a rate of interest which,
though not very low, is quite reason-
able. As I said in my earlier speech,
4225 applications have been already
received upto 31st December, 1959 by
the State Bank of India office.

17.17 hrs.
TMr. DepuTY-SPEAKER in the Chair]

Shri Sarhadi raised the point that
the scope of this should be extended.
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I am in great sympathy and agree-
ment with his point. Let me assure
the House that though this scheme is
to be brought into force only in a few
important districts to begin with—21
districts—they have been chosen
primarily for the implementation of
small-scale industries in those areas.
I may assure the House that we do
not propose to confie the benefits of
this scheme permanently to a few
areas only. Our intention is to
broad-base these activities and there-
fore, for this purpose, the Reserve
Bank js creating a special cell for
expanding these activities. That cell
will review the position continuously
and will be extending the scheme
territorially as and when it is desir-
able or possible, because there are so
many limitations like financial con-
sideration. We have to see how far
Wwe can progress with the limited
resources that we have.

It is really not necessary for me to
emphasise that the small-scale indus-
tries by their very nature have to be
treated on a special basis. They are
being treated even in countries like
USA and Japan on a very special
basis and all possible help is being
extended to them. And I do not think
that in trying to solve some of the
special problems of the relatively
small and unorganised units in our
country, we are providing State aid
in a greater measure than what is
being provided in USA or Japan.

But I would like to add a word of
caution. Any assistance that we
might provide can only be tempor-
ary or marginal, because once the
industries have been established, they
should make it a point to run these
industries on economic and efficient
lines. They should not go on depend-
ing on certain guarantees and state
help. Even if they receive help, from
the very start they should run their
industries on economic and efficient
lines and should not all the time de-
Pend on State help or institutional
help.
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Shri Kalika Singh: But the word
“temporary” is not mentioned in the
Bill.

Shrimati Tarkeshwari Sinha: I did
did not mean “temporary” in that
sense. All that T meant was
that by the very nature of it, it can-
not be a permanent measure. Every
day some new industries might be
coming up and they might be needing
financial help. What I am saying is
that an industry which is getting this
guarantee from the Government
should not make it a point to take
this guarantee for an unlimited period.
That is a word of caution to the in-
dustries themselves. There is no bar
put by the law, by this amending Bill,
against any industry taking a gua-
rantee for a long time. I did not use
the word “temporary” in that connec-
tion. What I meant to say is that
the industries, when they get guara-
ntee or help from such instiiutions,
should not really make it a point to
go on depending on that help or gua-
rantee for an unlimited period. It
is far better for the industries to
start with certain help and then go
on developing or extending their
activities in such an economic and
efficient way that they depend on the
governmental help or guarantee less
and less.

I would not like to take more time
of the House. But before I conclude,
I would like to say that the situa-
tion will be watched with great in-
terest and where we find any lacuna
or where we find difficulties in the
working of this guarantee scheme we
shall try to see that the lacuna is
rectified. With these words, I once
again thank the hon. Members and
I am sure that the unanimous ap-
proval and encouragement that the
House has given to this amending Bill
will go a long way in encouraging
small-scale industrialists who want to
prosper or build up industries in this
sountry.

Mr. Deput-Speaker: The question
is:

“That the Bill further to
amend the Reserve Bank of India
Act, 1934, be taken into consi-
deration.”

The motion was adopted.
Now the question is:

‘.‘That clause 2, clause 1, the
Enacting Formula and the Title
stand part of the Bill”.

The motion was adopied.

Clause 2, clause 1, the Enacting
Formula and the Title were added to
the Bill.

Shrimati Tarkeshwari Sinha: I beg
%0 move:

“That the Bill be passed”

Mr. Deput-Speaker:
is e

The question

“That the Bill be passed”

The motion was adopted.

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: We will now
take up the next item in the agenda,
the Report of the Hindustan Ship-
yvard Limited for the year 1958-59. Is
Shri T .C. N. Menon present in the
House? No. Neither Shri Bhadauria
nor Shri Badakumar Pratap Ganga
Deb Bamra is present in the House.
We will take up the next item.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Before you take up the next item,
with your permission I would like to
make some announcement formally.
Today morning the Speaker hinted
that hon. Members have demanded
discussion on the joint communique
issued by the Chinese Premier and
our Prime Minister and so time has
to be found for that discussion. This
can be done only if the two No-Day=-
yet-named-motions, for which time
has been allotted tomorrow and the
day after are cancelled.
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Shri Braj Raj Singh: Today it has
been cancelled already.

Shri Satya Narayan Sinha: One is
cancelled. But tomorrow and the
day after thore are similar motions
for discussion. I formally announce
that these two motions, which I
announced in the House earlier, have
been cancelled.

17-23 hrs.

*INTERCEPTION OF COAL
WAGONS ON RAILWAYS

Wt e fag : fedemare Sr-
e JElg

The Deputy-Minister of Railways
(Shri S. V. Ramaswamy): May I
requ>st him to speak in English?

Shri Braj Raj Singh: My whole
difficulty is this. I want to very
strongly protest against the manner
in which the Minister of Railways is
treating this House. Shri Jagjivan
Ram, the Minister of Railways, was
present just now here, and he knew
very well that this discussion was
coming up. Now he has gone away.
I very strongly protest against the
manner in which the Minister is
treating this House, in this contem-
ptuous manner.

Mr. Deputy-Speaker: One of the
Ministers is present here. He would
have some justification in saying this
if the Ministry had not been repre-
gented. There is no Minister. If he
cannot get a reply, or if he finds that
his points are not answered, then he
can legitimately complain . .

Shri Braj Raj Singh: The point is
this. I realise the difficulty of the
hon. Deputy Minister. He is not
conversant with the language in
which I am usually speaking in this
House.
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Mr. Deputy-Speaker: That is his
choice. He can speak in Hindi what-
ever he wants.

Shri Braj Raj Singh: If I speak in
Hindi, the hon. Deputy Minister will
be faced with difficulties. He will not
be able to catch every point which
I put up and reply to all the points.
But the other Minister is conversant
with this language. He should have
anticipated this and been present in.
the House.

Mr. Deputy-Speaker: If the hon.
Member wantis to speak in Hindi, he
might do it. Nobody prevents him
from doing that, and the hon. Minis-
ter would manage somehow to
understand him. Or, i he requiries
some help, he might get some help
from somebody else. If he chooses to
speak in Hindi, he is perfectly enti-
tled to it.

Shri Braj Raj Singh: But you must
devise some method by which these
Ministers behave properly in the
House. I would say only this.

Shri Rane (Buldana): If the hon.
Members insist that the hon. Minister
of Cabinet rank should be present
here for every discussion . ...

Shri Braj Raj Singh: That is not
my point. My point is that the hon.
Deputy Minister is not conversant
with the language in which I usually
speak in this House.

Mr. Deputy-Speaker: He may
speak in  whatever language he
wants to. Now time is running out.

Shri Braj Raj Singh: Would you
kindly manage to get somebody by
your side?

The Deputy Minister of Railways
(Shri S. V. Ramaswamy): He may
begin. Then I will see. I will get
somebody by my side, if necessary.

Mr. Deputy-Speaker: Now perhaps
he realises that he has no Justifica-
tion. .

*Half-an-hour discussion,



13935 Interception

Shri Braj Raj Singh: He was not
here. He had gone away only three
-or four minutes ago. I would not
have at all protested had the hon.
Deputy Minister not said that.

Shri S. V. Ramaswamy: The hon.
Minister is here. Now he has to
apologise to the hon. Minister.

The Minister of Railways (Shri
Jagjivan Ram): The hon. Deputy
Minister was speaking......

Shri Braj Raj Singh: I know that
very well

st g fag :  I9TeRE HENEq,
g A9 92 T q@F FT T3 qrAfEd
W& gEqT 938Y & g9} ¥ 97 v
2 fom #1 39T ¢ oA ego & faan
T a1 |

I UG AEAE IUHAT AgIRd
AT F ATT &lo FT AT 27 G

A

“In all such cases the Coal Con-
troller and the consignees had been
advised telegraphically of the di-
versions”

# fae s e g oowt aw
TR ITEAY AERw & SO} #T g9
2 72 facgr 913 3 | AT A 7 A
g 5 #% e ¥ s B IS
“|EX gl & T | q@ 9g qawn

o Tl fog (dgew) w—
go—ar<feamied § ?

Mamw g : Fw T waw
Nmgaragegymafi g @
o T
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Mr. Deputy-Speaker: There is a
growing tendency to use violent lan-
guage even if it is not warranted.
How can he say jhut? It may be in-
correct. That is a different thing
altogether. But jhut implies a deli=
berate intention to mislead others or
to say intentionally what is not a fact
knowing it to be not a fact, The hon.
Member can say that it is not correct
or that it is incorrect or that it is not
according to the facts. That will be
perfectly right.

13936

Mtot I Tog: anm aga w9 R
wiva & 39 am & 7 e |
o9 7 S gg Far fF g gew W
fradesm frfafa g @ at &
® &A1 & T AgaT § 5 # 5w oan
¥ 916 g fF 9@ AeAg 99 WA A8y
IAEIRIAN TG R T §H & g1
TR AT SRy 9 AR w@fad sl d
Tg aATd FET aAT 98 48 A9 A FaA |
afFT & 79 @re & G ST Sear |

# frdea F& f o F1a & FE
Wa A foad 39 F are A qF WF I
¥ AgRg ¥ a8 997 faar f 5w AR
Hyd & qu F% §@ a@
frm gt 3 W wT A @
fog & www@ g fer gTEEE
qréf & Fraer FY HOT THAAE F A A |
# 51q ¥ faqw wem fF A ot
fedy % arr #7 SHUAT W WK
W § 7¢ f @ fFog )@ Y s
T 9T qFAT Y AR WA §F 10
@ F & 37 G B T FI X
A I F I W Yo g AN fegx
F AT THEAT AT AT qHA W
IF FY FIAT HIAT AT THAT § | § THAT
T g 5@ AT I faw A
¥ & fad o fr @@ & fad 9= wY Ak
wfeFr 7 911 9= fr @ * fadwrt
o @ faw aff @
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st soitaw T ;. g faw A
airsre fFar 5 @ & fad a1 Fr0
LCUE A

Y awow fag : g WO X IT
Y wgEa A e fvar gt | & A/
g F G E | X T FAOA L&A
q

“ ...1t is disclosed that the Gov-
ernment do not possess any specific
powers to intercept coal booked in
the name of private parties. The
railways are acting only as carriers.
May 1 know why. without giving
notice to the private party, the rail-
ways intercept this coal and under
what authority they do it?

Shri S§. V. Ramaswamy: It is a
long-standing  practice that when-
ever we run short of coal, in order
to maintain the esssential services,
we divert the coal and intimate the
.Coal Controller and the parties, The
Coal Controller will immediately
despatch it.”

Tl A e fear ar

“No specific orders have been issued

VAISAKHA 6, 1882 (SAKA)
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e et &1 Sgen ¥ & 1 9w g ¥
A W F T AT Fafre aew @
fedt fafreet amga & X Fa
FATAT AT FHAT & | I THG F4T V0 7

OF FEQ AT A FE o R Y
& @ a<e fad @ g A ma
fs foao fedemame 3 & a0 7 oy
& fagmy, T ad, $EQ AT A
¥ v o g R § 1 AT A -
#1< fran e fas 3% a7 wma & fad &
suA N FfFmFaR damwd
FATIAT FT HIT FIT FSAC FT @A
2 &9

FIT FGL FT gH qaT 7 ¢ f*
IE B G A @< A g AT W@ )
I ¥ gff wawa G ¢ | Afew orgt I
et & g, faw dw ke
qretsr &1 & @a< a7 ¥ & 1€ 2, S

but some railways have had to re- ’I'ﬁ?

sort to diversion of public coal to . )
fafar dmesr & 1 2T ¥ & &9 9o §,

g
ay

maintain the essential Railway ser-

vices.” W%%ﬁmﬁ%m

W Y g arfge & fe o= R
e frar o1 fF @ a@ &1 8
wmﬁmaﬁalmﬁi&m
frgw & ¥ W AW A ST O
1 Frger e 73 foar @
mm%mmvoa%m
q«maﬁaﬂ'{mmwmlﬁtrs
ST § £ X Y ST A HAa
tmmwm%ﬁm%nm%
*ﬂﬁzﬁiﬁﬁmwﬁﬁﬁﬁ
g T S oI TR A
amﬁgﬁmﬁmﬁwﬂ&%ﬁﬂ
Qmaﬁ@mqﬁﬂﬁsﬁmmib

T 5 & | A, T4 W HAGL
e T8 A AT § o e
TR { 94T TG T AW § | W T
waT & | AR AgT O Ay I S
B § fo ¥ O § G T 2
eSS FE & fF 2 fafew & s W
& qar 4 & | F 7g frdaT e s
g fF 78 oF T feafa 8, forr & Frew
STgae et ¥ fa@E a@R )R
AT @Y | AT 4 W o §
fe o 3d qreT T TR AT WY
W T O W A, W A @,
A fat g7 W99 AT A o ¥ Wi
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[t s fag)

q 9 gfF. @R & | we
FA qrEn A gEa R, W el ag
12 o a@ =AY, 38 @Y sfw
T8 g | A qawr @ g 5 e
o) gEd st § o9 ifew feieex
Y § I T A FT FIS O o {747
arar 8, ar fow 3 at & FE aref
O A 8, I SE A I g
" g 1 "E a9 @ g a=e
w9q wfa &= & fewma & foar srar ar
R W F9 ¥l A @ oaa @Y
goaT ¢ fe o= woan wiw @ e
% 2 fips gedaex F wim fF R ogw
7g a1 ? fan s, eﬁgwq?rrw
mgﬁ;&am—-r A N
Fmﬁuamﬂ@%—wmﬂm
f& og a@ &8 7 &1, af¥7 R g
w8, @ fradr g ama gRi o

st SEEA R 79 CTaq fF
99 95 9 AT 39 @37 & I}
¥ q fedear 2 T f &F1T & Gar |0 )
ZH T A gA A AT

st awea fag o A WA
FE AT FAG | G/ A FgIAT
LR, I H IO @IE | WK A TR
& O FEAT 3T F 9 W & I
fe fer feiwRT A o= W wfa
& & fggm & wim ) fow = &
TR ¥ 771 9mar g 5 7 fafew § o)
I &Y 9 fear 9@, @ & I &1 94T
wad | § g Fg A g oo
qX NTEAE GTENT Y a8 & ) 5 fF
QT ¥t qug ¥ WS wfuwifat
!N N o TN FEEE ;oo

AT FH
¥ sfrest £ 7@ aif 2 & Wk W
WY sfaresT & arg ard e ¥ wfaet
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¥ g€ N & W e aF Ser w+v
HATH R, T ¥ IY FT qgT THT gHT
FET § | R T IR A FE FT
7@ ¢ @ fex W9 e o @
T H AT T AT 2|

7R ogE g fF R e ¥
g g f5 9 1 fag Ak dmer &
ﬁ?—l—tﬁ}m %’ %00 a’ﬂﬁ' mﬁ?
fag s fY%00 E‘E‘Wﬂ'ﬁ!ﬁﬂ%
feam & ¢ &0 ¥ 13 wE a®
[T A {8, %00 FH e =fgd
98, Yoo F IIAA AT FT {3 WA
& 0,349 FH Ao wi fee o
39 faa fedt fafame weT 3 woamar
fF o & fas <. ¥ faa a1 @& =R
T QI ® T4 41, Jafs gEaT e
e ¢ fa @1 &% a1 9 3w a a1
W fm &1 =% W3 3 9| TEN

78 | o a7 T e
2, 39 & SATET KT I9 &1 fAem Iw
F oag ot T g wE FH @
TAT , T T AWg |1 & 7§ Wg fF
7d it 7 W ) TREgEE
fa=re &%

7 aqrar 1 g fF deem 7
FT A8 § AR Yoo 7w fasx wfv faq
3 fegre ¥ Zzon & fRdemETE StTaT
< &, fora #1 g aré wd @ ¥ fgra
¥ 9T AT @r ) qaar Aqman gy
39§ grar a8 & fr 95 i w8,
g ¥ qF wiFT It A faar die A
Fare faar A A SR FTIF W
e a1 femn o' gw a@ &= faar )
W 1 g fedemEr  gfafag-
fedt & s & 1 Y oft W wgfafe-
i ¥ smn &, S® N TN g
WTAT § | WX ¥ aYE W A ¢ o o
NN T NN
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aferrd feft a@ ¥ £9 sk o
T AL AV AT AT W E 99 Ay
T AY AW T B Ay
g1 & | § W F@r § 5 fas
ZEAT AT 9T WA FT A Fgew o
TR st wr g sw
A F1 g@R T A9 ] gf a@r
FFdar & | & fragw e w5 gy
WERA TW & AT FE I FmEw
F, I8 TAT T FT SqS F3 07 Xk
® AT FAGT AT W &, Fer IaT
MR T gy ey O A
T4 ST 9 S @r @ ot fF 9w
w1 TG ST =ifgd ) wifER #=r A
TF TaAHz § AT a w5 A9 frer
F WA § Frd T a9 76 &1 qwar &
a o a4t oAy 2var & f Ao R ¥

Eal

FT AN, IT F IZ ITF TN
T G | 39 o 3T wgey
F Fgr f5 o a9 &1 Frgen fe
w2, I ¥ fad wm oAy § @R
F ww fad T § AR R fed a3 §,
I T qgAE W AT E | AT g
ff 7@ o5 few 3 &9 | w©Y §,
afs 3¥ &9 F IR § @K A
R frar & 1 39 7 oy & g §
W} I § & 99 F e e @ 3y
T FT ;WX a2 ¥ TH FT @FR
Fadt 8, A 6T ¥R &1 ¥ g, ag
JAAT F1 qEA F1 W {1 @
# fad i are & 1 9 H T J fafae
& FT g A9 W ! AW HE T
e 7EF &, o H1E G T @ FI T@qT
ST | & g, A feet ar€ F &
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1 T fEiN, goAar, FH@- o
g gadr ge wg g fF g fay aw
aAZ T FT 9T A oW . qgHy R T
arss ® § A 3 04 | § ag A
Femr fr faay &7 @R ¥ fq3 g,
I A 777 98 99 g9, a1 faaw
argfafadr ST ITF R & 1 I8 9
% faars @ @y § §9 [HH I
01X OF H2q ¥ 0 & & foq s
3 fag 9K g9 WA gt faeamm
& 7g qo AEan § 5 & oy d -
FIAT T4OF § §SET & 99 1 g a4,
9 ¥ fag war ag guman 34 F fag
TR g & FF fag o ¥ gy
TR A1 F1 I ZAR WE FT JFEEH
g A7 T fagmma & oy FW oo
AT &G FT THE gt & | fwdamER
F AL F AL HAAT—AAG—
T T94 § I TG dF gral ¢, Sfh
qE 919 &9 TS T S Fr @)
TF 39 F 9y o Arafya #Y 19 faear
& 1 = 71y fgama S, @ wrew g
fF oy &9 & FO9 F09 31 @rE W
F Aag A A A o wm R
g ETEY &1 NTRE & AT THFE
g 2, for & o g 0 G e @,
fog & g & & faea & 1w
HHTL S H1 Q0 7 & fag dae g ?
39 § 4 TG g% &, 9 & (AT T3 B
iR mamIFmses
o faq & S9 #1 ag &=t g, o= o
I A FT AL R, I A oAl 20
ST TEAT HATAY T HIH 7 FE AT
e—% s Af Far v W A
01T FEe F 7A A T awg w1 AT
gt =ifee, &fds e w1 &4 ara
2—aT IW AT FT AU UK H & a4
F7 foam 9@, TR F gefmifr g &
FTLOT TR T 9g=ma1 919 | =%, fex
W #far g o dfax & T 3.
frg o & @ 9 ®1 & Gwdt @, 97
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[ worTr e

| A g F A w1 & fEem
& f ag s dan &, 5w av aga
TH AR F A A FTH T2 T80T, I
9 TEHRATE® fauae w3 & JE @
2 f5 W3 famr el w7 3 feft &
T B 9% & WK IF FT 7N THA
¥ ok, og wer a% Ifwm & w7
T ar 78 & fF e & 9 F afawrd
el o oiw #1 QU F@ F fag
TR RE I qarm e s ow
aeH ¥, T FTFA TT & @ e, 0
wg w1 f geer & A 99, g
T A7 | 99 oo gfeww 3% o=
ST, A SS9 H{GHIC &7 G0 AT
At &1 g 8, 397 T A g awar
& O Gy G217 d 9 X AT A
TFaT 2 1 A0 fRae @ & @ o wm
o farEs e w1

& o ¥ A fo W # v §,
Wi & F7 39 SR aF TE B € |
gdY for W SuEeAt § g wenw
o fFamTmaRIf@meg
wft aF § 97 F | T wA g 7
T F A AT I JEeAT T AT
wifer | B f&v Sa1 Figer W9 A
forat a1, $91 @ FFAT IT AN I ASY
frr g 1 g @t 7 g & B ta
feedY &1 71 O TATE W & A0 AR
W AE ST NI, AL @A AR
gg F1X Afa 7 @ A T @ wid
Afawar 2 1

Z &1 9w oA 2, fow av aga
e aTgE® & 98 ¥ 9war g 5
AT 39T g 99 @ s g 5
| &1 Srgen 9 A fogr @, 9w oA
@ far 9@, @ g w=f aw G
gt f& 3 aFr sReE T TENT
geEey Rl T W9F #Y oft G @
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FIAT 92 | 3 HT 497 Far F7 FaT & 0
W T qE & F1E qoedy @Y 1§
Sq A F1 wigen o fomr @ d, @
aHAg wAT 9w #1 Ifea et 3| &
ST FX AR qgT X ATETEA & 6
97 #Y gat famr s

T TR & g1 § IT T FF g0
gt g, ot fF F 7 agi ar 3o €

it fegram feg (reage): w0 @

# oF AT L qHFAT § 7

JITET WA : TRg e At
Eric SR AR CEC SR Gl

=it Fergrem fag ST arqaa &

YT RFAW : qgd WA |

=it fegra= fag : &1 @797 & O
IO W3 A FER AT AE A X
st 2 fom & ag Fer T @ f 9a7
TR H FEE FY FTEr FAT A TS R
fom # a9e ¥ &% &9 @ ™ § W<
agaa’rqﬁu@faﬁrrr&ma“ruézﬁ!ﬁ
FAFaTr A qarEAT 6 9 WE A N
feran &7 & ST =TeaT g 6 sw A A
qur F< ¥ for 4T FH IO 9T R §
sk frg a® ¥ o FF Fger @
ESTIT AR aTf w &= A g7

oo Tt fag : gEET @ §W
fF W3 & weEw #1 WY @A & s
#f mfear A FN TE@ WA &,
W%Wtﬁqsﬁm%m
1 S 2, 39 A aEdel w7 AN
gEaEHAT A4l © !
Shri S. V. Aamaswamy: The hon.

Member, Shri Braj Raj Singh, resd
only onme portion of the answers 1o
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the questions on which this half-hour

discussion is based. I quote the

relevant portion from the proceed-

ings:

“Shri Braj Raj Singh: . .. May I
I know why without giving
any notice to the private
party, the railways intercept
this coal and under what
authority they do it?

“Shri S. V. Ramaswamy: It is a
long-standing practice that
whenever we run short of
coal, in order to maintain the
essential services, we divert
the coal and intimate the Coal
controlled and the parties”.

Lower down, Shri Harish Chandra
Mathur, another hon. Member, asked
& question, Again I quote;

“Shri Harish Chandra Mathur:. ..
under what provision of law
it is done, whether itis a
long-standing practice or not?

“Mr. Speaker: He has already
said that it is a long-standing
practice.

“Shri Harish Chandre Mathur: Is
it covered by any law?

- . L] L]

“Shri S. V, Ramaswamy: I am
not aware of the legal posi-
tion. That is for the Law
Ministry to consider.

“Mr. Speaker: That is the age-
long practice, and nobody
seems to have complained,
The hon. Minister will look
into the question under what
authority he is doing it”.

I have looked into the question as
per the hon. Speaker’s direction. The
Colliery Control Order was passed in
1945, It was a war-time order. But
it is still in force. That gave power to
the Coal Controller to authorise the
diversion of coal according to the
exigencies and necessities. Not mere-
ly that. He has the power to delegate

VAISAKHA 6, 1882 (SAKA)
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that power to any other authority he
may like. Iquote from paragraph 12.
of that Order:

“The powers conferred upon the
Coal Controller with the Govern-
ment of India under this clause
may be exercised in like manner
and subject to like conditions by
any officer authorised by him in
writing”.

The Railways have been authorised’
by the Coal Controller in pursuance
of this Colliery Control Order of
1945. This stands to reason because
90 per cent of the country’s coal is
moved by the Railways. Unless the
coal is moved, many other industries
and services will be affected. Let us
take an instance. A locomotive is
hauling a coa] train.

Supposing there is no coal in the
engine; how can it be moved? That
is a dire necessity. Under those cir-
cumstances, therefore, wunder the
authority of this Order, we can divert
the coal, fil] in the engine and move
the coal. Can you say, ‘You cannot
divert .because it is private coal'?
How then can the coal be moved?
Under such circumstances, this power
to divert has been conferred.

You may ask me why the Railways
have been given these powers. The
Coal Controller cannot know from
day to day the difficulties of .the
Railways, where in any place the
stock is good and where it is accord-
ing to the standard limit or not. He
may not know. Even before this
power was conferred wunder this
Order, this has been gaing on ever
since the Railways came to this coun-

try.

It is not one-way traffic. If there
is any difficulty for the Railways, we
divert it; and then, when there 1is
difficulty for the private sector or the
industry for whom the coal was
meant we give out of over stock.



13947 Interception

[Shri S. V. Ramaswamy]

There has been no grumbling; it is a
mutual adjustment. The basic thing,
the essential thing, the fundamental
thing is to maintain the services.
Without the services the economic
life of the country would be upset.
That is the basic factor and that is
why this power has been given 1o
divert this coal.

My hon. friend wanted to know
many things. He referred to the
LP.C. I believe my hon. friend is a
lawver.

Shri Braj Raj Singh: I am,

Shri S. V. Ramaswamy: He referred
to section 406 of the ILP.C. I do not
think we go anywhere near the LP.C,,
much less section 406. It is duly
authorised and it is essential to main-
tain the services; it is very necessary
and we have been doing it.

Shri Braj Raj Singh: I do not want
to interrupt the hon. Minister. But
is the hon. Minister sure that the
order which was passed in 1944 or
1946 is a constitutional one, this
Colliery Control Order?

Shri S. V. Ramaswamy: My hon.
friend is a lawyer. He knows that
there is the Adaptation Order and all
such orders continue unti] they are
repealed by the President; and this is
one such.

The hon. Member digressed into
many other things, the payment to
inspectors for the allotment of
wagons, the payment of Rs. 25 and so
on. That is all beside the point. The
hon. Member may take some other
occasion to talk about corruption or
corrupt practices in the Railways.
Even yesterday I submitted that we
are looking into all these things and
we are exercising strict control on the

theft of coal.

Perhaps, hon. Members have an
exaggerated view of the loss of coal
by theft. He said that it was to the
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tune of Rs. 2 crores. 1Tt is not so. 1
have submitted to the House that in
1957-58 the loss was of the order of
50,000 tons valued at Rs. 12 lakhs.
Nothing more than that; and it came
down next year to 30,000 tons, valued
at Rs. 8 1akhs. We are taking very
stringent measures, rigorous measures
to prevent this theft; and I have no
manner of doubt that the steps that
we have taken will be very effective
and the theft of codl will be brought
further down. If the hon. Member
pufs a question next year, I shall be
very happy to inform him that the
theft has come down because we are
taking such stringent measures.

The hon. Member said that the
stocks had gone down. It is true that
the stocks had gone down. That is
why this difficulty. We are trying to
make up this stock. Production itself
was somewhat less; but, then, we are
trying to work up in collaboration
with the Iron and Steel Ministry to
see that no industry suffers, that the
Railways do not suffer and that the
economic life of the country is not
interrupted. We are at it. We are
very much concerned about it. And,
if there is a shortfall somewhere and
there is some slight interruption
somewhere or difficulty, it is not to
be exaggerated.

The hon. Member, in order to
strengthen his case, put a question
whether it is not a fact that 15,000
workers have been thrown out of
employment because factories have
been closed. My humble submission
is that it Is an exaggeration, No
factory has been closed and no em-
ployee has been thrown out of em-
ployment in Firozabad. In Firoza-
bad the hon. Member said that a fac-
tory had been closed. It is not correct.
T am not using the word Tie’ but I
will only say that the hon. Member
is misinformed. He may check up
his information and he will find what
he has told this House is not quite
correct. ‘The diversion has been so0
judicious that no industry has been
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affected. We are not interested in
starving the industries, What is the
benefit we get? Unless the industries
go on and more and more coa] is
needed, our traffic will suffer. It is
not for pleasure that we divert., It
is only when there is dire necessity
that there is diversion t{o maintain
the services, If we do not divert, it
will effect the running of important
traing and it will result in greater
loss. This adjustment has been there
and without understanding the signi-
ficance and of the background of the
whole case, 1 respectfully submit the
hon. Member has tried to raise this
issue and tried to magnify it. There
is difficulty sometimes during this
season. In the ecconomic set-up of
this country, there are seasonal
demands and there are slack seasons.
In some months there is terrific rush
but our capacity to move is limited.
In certain other months, there is
slackness and goods are not offered
and traffic is not available. It is a
matier of constant planning and we
have got to keep a watch every
minute to keep the wagons moving
and the passenger trains moving and
see that the industries are supplied
all the necessary things. He may
think that because we are moving the
coal, we take top priority and we take
all the coal to ourselves. It is not
so. For certain essential industries
we give more coal than for ourselves.
He said that a safe limit would be
ten days for Railways. We have pro-
vided a very safe margin to some
important industries. For instance,
the steel plants had on 15th April,
1960 reportedly 15 days stock and the
electric supply undertakings had 25
days stock and at cement works even
35 days stock. The Sindri Fertilisers
had 90 days stock. We never have
such big stocks.

Shri Braj Raj Singh: Why don’t you
have? That is my point?

Shri S. V. Ramaswamy: There is a
limited capacity. The wagons are
there; the production of coal is there
and the movement is there. The
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capacity of the line is there. Thess
are all factors. We cannot blindly
say: al] right, dig it up and move it.
It is not the only thing, There are
other competing interests. The whole
thing has got to be planned, adjusted
and calculated. It is really a terrific
job. If the hon. Member would care
to know, it is a constant planning
process. Perhaps the hon. Member
does not know . . . (Interruption).

Shri Braj Raj Singh: I am not re-
quired to know; you are required 4o

know.

Shri S. V. Ramaswamy: It is better
that the House knows., Every day by
12 midnight, information is received

.as to how many wagons have moved

from one zone to the other zone. We
have got a complete record by 12 mid-
night. That is the deciding factor.
We are taking all these things into
consideration.

Shri Braj Raj Singh: What about
the 75 wagons which you have inter- -

cepted.

Shri 8. V. Ramaswamy: [ forgot
that. There again, I submit that my
hon. friend 18 misinformed.

Shri Braj Raj Singh: Shall I place a
statement on the Table of House,
with your permission? Or please
allow me to read out the names of
the parties?

Mr. Deputy_Speaker: Whose state-

ment is it?

Shri Braj Raj Singh: I nave got it
prepared myself.

Mr. Depuly-Speaker: If it is the
statement of the hon. Member, he has

already made it orally.

Shri Braj Raj Singh: He has said
that I am misinformed.

Mr. Deputy-Speaker: By writing it
down the hon. Member would not put

force into it.
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Shri Braj Raj Singh: I shall give
the names of parties, RR numbers,
ete,

Mr. Deputy-Speaker: He may pass
it on to the hon. Minister,

The Minister of Railways (Shbri
Jagjivan Ram): It might be. I am not
aware of those 75 wagons. But even
in normal cases some wagons are mis-
connected. They may be coal wagons
or the general goods wagons. Well,
1 am not quite sure whether it is a
case of misconnection where it be-
comes difficult to locate the wagons,
but I will check that up.

Mr. Deputy Speaker: This may be
passed on to hum.

Shri Jagjivan Ram: But the stand-
ing practice is that as soon as a wagon
is mtercepted telegraphic information
is given to the Coal Controller and
the party concerned. Whether there
has been any lapse in any case, 1 will
check that up if particulars are sup-

plied to me. .

Shri Braj Raj Singh: It was not
done in this case.

Shri Jagjivan Ram: If in certam
cases intimation has not been given
to the party concerned, I will see why
this lapse has occurred. The inten-
ticn is that the Coal Controller and
the party should know so that the
wagons should be replaced by the
Coal Controller and additional supply
may be made to the party concerned.

I may add only one thing, that
during these three months we had
some unprecedented difficulty. But so
far as interception of coal of the
private industry is concerned it has
been in practice in cases of
emergency. At the same time where-
ever we find that the industry is also
in difficulty fhere have been cases and
practically it happens every week or
every day that we divert our own
coal sometimes from our loco sheds
themselves to the industry, and where
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we find that we require coal we at
times take it from industry. There
have been occasions where we have
taken it from the electric supply com.
panies from their stock and where
occasion has arisen we have supplied
from our loco gheds to the electric
supply companies. Shri Sinhasan
Singh wanted to know about it

Another thing I want to mention is
that none of the Firozabad factories
was closed. If my information is not
correct 1 would like to have further
information on the matter from the
hon. Member. So far as my informa-
tion goes none of the factories at
Firozabad was closed even for a
single day.

There is another interesting thing.
1 have examined it. During the last
three or four monthg the total quan-
tity of coal intercepted will be some-
thing like 70,000 to 80,000 tons. It is
less than one day's consumption of
all the industries in the country.
Therefo-e, it is not a magnitude which
can cause any anxiety.

About U.P. Government, I have re-
ceived a letter from the Chief Minis-
ter. We have turned the cormer and
1 think the difficulties will not be
there.

Shri Braj Raj Singh: Sir, I would
like to say a word by way of personal
explanation, because the Deputy
Minister and the Minister saig that
the factories in Firozabad were not
closed. I never said in my speech
that ‘they were closed. I said that
they were compelled to divert to
wood and it was not giving the same
production.

Mr. Deputy Speaker: He said that
on account of this interception so
many thousands of workers were
thrown out.

Stu:l Braj Raj Singh: With your
Ppermission, Sir, may I submit one
thing?
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Mr. Deputy-Speaker: At least I got
the impression that factories have
. been closed and employees thrown
out.

Shri Braj Raj Singh: Sir, each wagon
gives employment to 500 or 750
workers. In January 1960, 33 wagons
were intercepted out of which 16
have been . . .
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Mr, Deputy-Speaker: Order, order.
No new speech now, no fresh speech
can be made just now. The discus-
sion is over.

17.59 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
the 27th April, 1060|Vaisakha 7, 1882
(Saka).
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MOTION FOR ADJOURN-
MENT . . . ,

The Speaker withheld his
consent to the moving of
four adjournment motions
given norice of by Sarva-
shri Hem Barua, T. Nagi
Reddy, Arjun Singh
Bhadauria and Braj
Raj Singh and _Shri-
mati Parvathi M. Krish-
nan regirding police fir-
ing in Manipur on the 25th
April, 1960,

PAPERS LAID ON THE

TABLE . ) S 13791—1380%

(1) A copy of the Joint
Communique issued on
the 2sth April, 1960, on
the conclusion of the talks
between the Prime Minis-
ters of Indiaand China.

(2) A copy of each of the
following papers:—

(1) Annual Accounts of the
All India Institute of
Medical Scieé\ces for thde
¢Ars 1956-57  an
¥957-5Balong with the
Audited Report there-
on, under sub-section (4)
of Section 18 of the
All India Institute of
Medical Sciences Act,

1956.

(i) Notification No. G.S.
R. 425, dated the 161!
April, 1960 making
certain further am-
endments to the
Prevention of Food
Adulteration  Rules,
1955, under sub-sec-
tion (2) of Section 23
of the Prevention of
Food  Adulteration

Act, 1954.

(3) A copy of each of the
following Notifications
under sub-section (3)
of Section 133 of the
Motor Vehicles Act,
1939, making certain
amendments to the
Delhi Motor Vehicles
Rules, 1940 :—

() No. F. 12 (:59){1519-

*  Transport published
in Delhi Gazette dated
the 11th February,
1960,
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PAPERS LAID ON THE
TABLE—contd.

P (i) No. F.—12 (197)/58—

e Transport  published
in Delhi Gazette dated
the 3rd March, 1960.

() No. F. 12(15)/19—
Transport published
in  Delhi Gazette
dated the24th March,
1960.

(4) A copy of Notification No.
G.S.R. 428, dated the
16th April, 1960,
under sub-section (6)
of section 3 of the
Essential Commodi-
ties Act, 1955, making
certain further amend-
ments to the Rice
(Urtar Pradesh) Price
Control Order, 1959.

MESSAGE FROM RAJYA
SABHA_ A

Sccretary reported 8 message
from Rajya Sabha that at
its sitting held on the 23rd
April, 1960, Rajya Sabha
had agreed wijthout any
smcmfmcnt to the Bom-
bay Reorganisation Bill,
1960, passed by Lok
Sabha on the 19th April,
1960,

REPORT OF COMMITTEE
ON ABSENCE OF MEM-
BERS FROM THE SIT-
TINGS OF THE HOUSE
PRESENTED . . ,

Twentieth Report was pre-
sented.

REPORT OF ESTIMATES
%ggMITT’EE PRESEN-

Ninetieth Report was
presented.

BILL INTRODUCED .

The Appropriation (Railways)
No. 3 Bill, 1960.

BILLS PASSED

(1) Further discussion on
the motion to consider the
Representation of the
People (Amendment) Bill
continued. On the mo-
tions for Consideration,
the Lok Sabha divided,
Aves: 112; Noes: 29. The
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13807

13807—13932
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HALF-AN-HOUR DIS-
. . . CUSSION . : 1393554
b sy e S B R S
y a -an-nour
After the clause-by-clause on points arising out of the

consideration, the Bill was
passed.
’

(3) The Deputy Minister of

Finance (Shrimati Tarke-
shwari Sinha) moved for
the consideration of the
Estate Duty Bill. The mo-
tion was adopted. After

answer given on the gth
April, 1960 to Starred
Question No. 1394 regard-
ing interception of coa)
wagons on Railways.

The Deputy Minister of Rail-

ways (Shri S.V. Rama-
swamy replied to the
debate.

clause-by clause consider-

ation the Bill was passed., AGENDA FOR WEDNES.

DAY, APRIL 27, 1960/
VAISAKHA 7, IB8a
(SAKA)—

Consideration and passing
of the Appropriation (Rail-4
ways) No. 3 Bill, the
Supreme Court Judges)

(3)The Deputy Minister of
Finance(Shrimati Tarkesh-
wari Sinha) moved for the
consideration of the Re-
serve Bank of India (Amen-

dment) Bill. The motion Amendment Bill and the
was adopted. After clause- Indian Bailers (Amendment)
by-clause consideration the Bill, as passed by Rajya
Bill was passed. Subha,
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